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(iv) 

INTRODUCTION 

I, the Chairperson, Standing Committee on Petroleum & Natural Gas having 
been authorised by the Committee to submit the Report on their behalf present this 

eighth report on the subject "Allotment of Retail Outlets and LPG Distributorships". 

2. The Committee took briefing and evidence of the representatives of the Ministry 
of Petroleum & Natural Gas at their sittings held on 12.12.2019, 30.12.2019 & 
13.07.2021 and the representatives of Petroleum and Explosives Safety Organization 

(PESO) under the Department for Promotion of Industry and Internal Trade (Ministry of 

Commerce and Industry) on 13.07.2021. The Committee also heard the views of 

representatives of the All India Petroleum Dealers Association (AIPDA) and All India 

LPG Distributor Federation (AILDF) on 08.03.2021. 

3. The Report was considered and adopted by the Standing Committee on 
Petroleum and Natural Gas on 04.08.2021. 

4. The Committee wish to express their thanks to the representatives of the Ministry 

of Petroleum and Natural Gas/PSUs, the Department for Promotion of Industry and 

Internal Trade (Ministry of Commerce and Industry), and All India Petroleum Dealers 

Association (AIPDA) and All India LPG Distributor Federation (AILDF) for placing their 

views before them and furnishing the information desired in connection with 
examination of the subject. 

5. The Committee also place on record their appreciation for the valuable 

assistance rendered to them by the officials of the Lok Sabha Secretariat attached to 
the Committee. 

New Delhi; 
5 August. 2021 
14 Shravana, 1943 (Saka) 

RAMESH BIDHURI, 
Chairperson, 

Standing Committee on 
Petroleum & Natural Gas. 





REPORT. 

PART-.1 

INTRODUCTION 

The Indian fuel market is one of the fastest growing in the world and is clocking 

an increasing growth rate for the last decade. The.PSU oilmarketing companies have 

added more than 39,000 ROs during the last decade. 

Prior to May 2002, selection of dealers for retail outlets was d_one by the Dealer 

Selection Board headed by Chairman (a retired judge) appointed by the Government of 

India and two members of the oil industry. MoP&NG vide their letter dated 9.5._2002 

dissolved the Dealer Selection Boards. 

, 

Subsequently, MoP&NG vide letter dateci 19.08.2003 issued broad guidelines for 

selection of dealerships with salient provisions like reservation for various categories, 

Corpus Fund scheme, no ceiling on income for prospective allottees, applicability of 

multiple dealership n_orms etc: Accordingly, the appointmenfof Retail Outlet dealers.was. · 

·carried out through a 3-tier marks based· selection process involving (a) Evaluation bf 

land offereci (b) Oocument/information based evalvation anci (c) Jnterview .. 

Encouraged by the succe_ss ofthe transparentselection process of selection by' 

draw of lots for LPG distributors, it was felt by the OMCs, as ~ell as MoP&NG that this . . . 

concept should also be made applicable for.selection of Retail Outlet dealers. Further, 

MoP&NG desired that Reservation for OBC category also.needs to be provided in Retail 

Outlet dealerships. In view of the above, OMCs submitted the dr~ft guidelines for Dealer 
. . . . 

selection and MoP&NG vide letter dated 17.2.2014 conveyed the final approval for 
' . . 

implementation .of Selection ~f Retail outlet Dealers by Draw of Lots/Bidding. The 
'I . ' . '· . 

Dealer Selection Guidelines for Retail Outlets by Draw of Lots/Bidding was implemented 

with effect from 21.5.2014. 

On similar lines, PSU/OMCs have drawn dealer ~election guidelines for Regular 

and Rural retail outlets during November 2018 and publisheci advertisements during 

· November/De .. cember 2018, introducing on-line applications for allo\mentof retail outlet-. 

dealerships at various locations in the country. 
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1.2 On being enquired about·the reasons behinddissolution of the Dealer Selecti.on 

Board and entrusting the responsibility of selection of dealerships to OMCs; the Ministry 

in its written reply submitted as under: 

"After the dismantling of the Administered Pricing Mechanism in the petroleum · . 
sector on 1.4.2002, all the .Dealer Selection Boards (DSBs) in the country were 
dissolved with effect from 9.5.2002. On the basis of broad;guidelines issued by 
the Ministry, OM Cs have framed their own detailed guidelines for. selection of 
candidates. The step was taken inline with the spirit of liberalization and 
empowering OMCs with commercial freedom". · 

1.3 On being enquired about the reason for frequent changes in the guidelines for 

allotment of LPG distributorships at regular intervals, the Ministry in its written reply 

submitted as under: 
' I . 

"Changes in. Selection guidelines are made from the learning/ experiences/ 
feedbacks to improve the process by incorporating changes/amendments to 
maintain clarity & transparency in the Guidelines".. · · 

1.4 When asked to furnish a note. on the proposed road map for setting up of new 

retail outlets by OMCs in the country, the Ministry in its written reply submitted the 
. - . . - I . 

following information: · 

"Expansion of retail outlet network is a continuous process undertaken .by Public 
Sector Oil Marketing Companies (OMCs) in tandem with the growth in demand of · 
Petrol and Diesel. Accordingly, the locations for retail outlets identified by Public 
Sector OM Cs are included in the State Retail Marketing Plan and are advertised 
for setting up of new Retail Outlet Dealerships. 

Public Sector OMCs have advertised in Nov/Dec 2018 for setting of retail outlets 
across the country and have issued 29501 LOls as on 01.06.2021 out of which 
10307 nos. of ROs have been commissioned. As on 01.06.2021 Public Sector 
OMC have the network of69521 number of retail outlets. 

_· . . . . . . . . . . . 

. LOI issued and NRO commissioning (2018 Advertisement) as on 01.06.2021: 

OMC ·LOI. issued . from 2018 NROs· Commissioned from 
. . . ·. Advertisemer:it .. .. 2018 Advertisement 

BPCL 9216 •.. 3550 . 

HPCL . . · 8364 
. . 2981. 

IOCL .. 
. '· 

11~21 ' . 3776 . . . 

'• . . . 

. fOTAL .' .29501 10307' - :. .· . . 
,· 

' __ ,. 
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Network strength as on 01.06.2021: 

OMC. No of ROs as on · 01.06.2021 · 
BPCL 18652 . 

HPCL 18692 
IOCL . 32177 
TOTAL . 69521 

. 

With regard to LPG Distributorships 

Total 1079 no. of LPG Distributorships have been allotted by Oil Marketing 
Companies (OMCs) since 01.12.2018 till 01.05.2020. Details are as under: 

OMC .. IOC BPC HPC Total 
No. of LOls Issued 612 231 236 1079 

1.5 On being enquired about the national coverage of LPG by the public sector oil 

companies along with company wise data of the number of petrol pumps and LPG 

. ?istributorships that are expected to be commissioned, the Ministry in its. written reply , 

submitted the following information: 

"With regard to RO 
OMCs expect to commission _2850 rio of ROs during Hie year2020-21 
Retail outlet Planned for commissioning by Public Sector OMC in 2020~21 is as · below·- · · · · ·· · ··· ·· · · ·· · ··· ·· · ·· · · · ·· · · · · · · 

.· 

·OMC . . NRO Planned (numbers) 
1oc· . 

1000 . . ·. 

. BPC 1000 . 
HPC .. 850 

. 

Total 2850 

With regard to LPG 
National LPG coverage as on 01.07.2020 is 98.1%. OMCs expect to commission . ' . . . -

400 LPG d' t 'b t h' . h 2020 21 IS rl u ors IPS in t e vear -

OMC Distributorship Target (numbers) 
roe . 

200 .. 
. 

BPC 100 
HPC . 100 
Total 400 

. 

.· · .. ··.· 

1.6 On bein~enquired about the reasons for clustering of ROs in ~ertain areas, the 

Ministry in its written reply submitted the following information: .. ' . , . . . 

! 

! 

. ! 

' 
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.-'.'Based on· potential of markets,. Public Sector OMCs set up· retail dutlets~at 

identified locations taking into consideration commercial I minimum. However, 
due to certain factors like inter-state borders with price advantage and truck lay-
bye, natural halting points, business hubs etc., certain areas. become potential 
markets leading to clustering of ROs". 

1.7 When asked about the number of COCO (company owned company operated) 

LPG distributorships operated by OMCs and the considered view of the Ministry w.r.t. 

transfer of the work of the allotment of RO dealers and LPG Distributors to PNGRB so 

that a more robust and transparent system may be put in place, the Ministry in its 

written reply submitted as under: 

"The present appointment process of Selection of Retail Dealers by OMCs is 
robust and transparent as the same is governed by policies and guidelines, on 
the broad approved guidelines of MoP&NG. OMCs under the guidance of 
MOPNG has introduced to On-line application and _selection process in 2018. to 
improve upon transparency. · · · 

LP,G distributorship is advertised/commissioned in accordance with the 
provisions contained in "Unified Guidelines for Selection of LPG Distributorship, 
2016" and there is no provision of COCO in this guidelines. . . 

Further, currently no proposal under consideration of the government to transfer · 
the work of allotment ofRO/LPG distributorship to PNGRB". 

t 

II. CLEARANCES/APPROVALS/LICENSES REQUIRED AFTER ALLOTMENT 

1.8 When asked to provide details of the kind of NOCs, clearances and licences that 

are necessary to set up LPG godowns·as per statutory requirement in the country and . 

whether LPG distributors have been facing any constraints/hardships in obtaining these 

NOCs/licences, the Ministry in its written.reply submitted as under: 

"NOC/Licence/Approvals required is as below 
. ' . ' 

a. Licence from PESO under Gas Cylinder Rules 1981 for LPG Godown. 
b. Licence under Essential Commodities Act where .ii is applicable. 
c. Trade Licence/Retail Selling Licence. 

· d. Certificate from Department of Legal Metrology in respect of weighing scale to be 
provided at the Godown. · 

e. Insurance Coverage. 
f. GST Registration 
g. Any other licence as applicable to the location". 

.·,. ·: 
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1.9 On being enquired about the reasons behind the delay of commissioning of 

remaining retail outlets, the Ministry . in its written reply submitted the following 

information: 

"The process of commis_sioning of retail outlets by Public Sector OMCs is a long 
drawn process as it involves multifarious activities. . Post advertisement, 
candidates are g_iven a minimum of one month's time to respond with their ' 
application (which has been made on-line since Nov' 18). Post receipt of 
response, the subsequent process of selection involves a number of steps as 
follows: · 

a Draw of Lots I Bid Opening (through (MSTC) 
a Declaration of Result 
o Submission of docume_nt / !SD (with provision to re-submit documents in case of 

rectifiable deficiencies) . 
a Scrutiny ofdocuments . 
a Ev9luation of offered land by Land Evaluation Committee (LEC) 
a Providing time to arrange land : Group 1 (2 months) & Group 2 (4 Months) 
o Field Verification of Credentials (FVC) 
a Jssuan.ce of Letter of Intent (LOI) · 
a ·obtaining District Magistrate NOC which requires clearance of various Govt. 

··departments·· · · 
a. NHAI approval for locations on National Highways 
o Submission offlx.ed Fee/Bid amount · · · 
o Construction.of retail outlet -· ... I 
a · Issuance .of Letter ofAppciirifment (LOA) and Comrnissioning of dealership · 

For some locations where applications are received only unde.r Group 3 (without 
land) applicants are given 3 months' time to arrange land before selection 

· . process can be. started. 

As can be seen from the above process flow, apart from inter Pubic Sector OMC . 
. coordination for bid opening/draw of Jot process, most of the activities involve 
approvals from various authorities, for which close follow up is required, The 
process is further delayed in case of complaints which hilVe to be examined as · · 
per the policy. Therefore, commissioning process is a Jong drawn and gradual 

. process depending on the cor:nplexity of each location and the speed with which · 
various approvals are received, in absence of any singl_e window clearance .. 
Each activity in the above process .flow before issuance of LOI to the candidate 
requires minimum time to be given before proceeding to the next step. (Like time 
for !SD/DOC, Rectifiable deficiency, LEC, FVC etc.) 

OMCs ·have issued . Letter· of Intent (LOI) ·for 24275 locations . and have • 
commissioned 3959 number of ROs till 20.07.2020 from 2018 advertisement,· 
qespite the selection process being put on hold from 10.3.2019 to 28.5.2019, on 
account of Model Code of Conduct announced during General election. Thi_s is· 
the highest number of LOI issued and highest number of NROs commissioned in 
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a period of one. year from advertisement ever .in •the ·past, compared to· the 
previous advertisements". . . 

1.10 The Committee sought to know the reasons why 2018 allotment process is not 

yet finalized and what steps Ministry is taking for an early commissioning of all the · ' 

allotments advertised in 2018, the representative of the Ministry during the oral 

evidence informed that: 

. . . . 

"d1t'ia'4, ~ 0lT <=ITT ~ ~ i, cl 3fafi ~. ~ t1 3fafi ~ fla:Pi1 or ~ 
3illC fuim fcn ~ mt 3fafi ~311~ ~ ~ ~. t I cl 3fafi Glffe ~ ~ JITT 
~ 3ff<iT ~ cfi'r fB@ ;# Glffe 3fN ~I G'W ~ 3i 15c&k ih .<ITT" ;# . Cit 2018 ;# . 

fc1411QCJ ~ ~ *1 3fafi afi ~311~ ~ ~ ~ t 3ITT cl ~ o:rffe i1 ~ <ITT" 
ol afi P1 ~~~I ~ OfT{l .afi ~ ~ fcn ~ QGlJffift;;f <TSC1· ~ J1Ti!T ;# 
~ re t I ~ mt ffi<iT . W QG131Rft o:rffe ({. ~ i JITT Wf<f afi ~ c;r<JT · .. 

~ ~I ·~··. ~l•lfl!il ~ ·aft. t .fcn. ·.om 3G1CITT 1J<>f311~ f.f!c>1oi ~ of 301<);.· mf . 
~ ~ ~ ~I :5<lcllT. ~ afi QCf<ll'4{ ~ ~ ~' ~ ~ (>!<IT.~ ~I . 

. Rft cmur * ~ i;iR!>;q1 ;# .3f\ttto· ·~ c;r<JT w ~1 Ji?11c>1;q rn .4\ ~ ~ ·· 

. f.tul<r ~ i fcn·<Ti"'f *Pf 1JC!> at1$5c>1l$fl foi(/)1\>1~1 ~ 3faft ~ Olo'rr~ ti.~· 
<ITT" ;R' Pf ~ q;J ~ .. ·.~· fcn cn'tcr-~ vol~ ~ ~I 3fafi ~ mt 
3fCJT<lQ<r<l1. QGl~ afi .fc;n:f .;JIT ~·. t1 ~ ~· m'lT wnr .C>f"T W i1 .~· 
qo::qr ~ t, 0lT Q~ * ~ i 3ITT cl afi a:<ffei Rl q (>I <Mr {')" QG131Rft ({ ~ l <IT 

<TSC1 BR inf Q;:;'i{Ji))l * TJ"CJ'3l'mt ({ ~ t, GJCJ(j)I ~ ~QTCl" .in-.·.~ .cnr<T o:rffe ~I 
cn$ ~· * AA ~. ~ m1 ~· ~· mmcr fu<rr :m ~ . .mq ~ '.fiJ; •11$5(>11$Cl · 
~I 3fafi Pf •11$5c>ll$Cl O!GTI" .~.ti ~ <)- mfr qf«>;q1 m JITT .3ITTlTc1 ~ 
~I~ ~~PTT fcn GJCJ(j)J afi ~l'lk<flc: §JIT ~,cl~~ iWirJ" 

. ~ . - . - ' . - . . . 

1.11 Further, during oral evidence· on .08.03.2021, it was .informed by LPG dealers 

Association that: · 

"~ ~ ~ ;# ~ fa<f(/)(1 ·~~I 10~12 ~ ih QG131Rft ~ i:f.5(f i I m ~Re 
JICJiAik {')"~ ~fl\?;fQ>i)ic: ~~~, ~cJ-('ftGTWc>r(>f<Tf~il ~ 2018 #~· · ·. 
fl{(/)!{ cfi'r ('R1j) {')" tr@ cfi'r <TJ$ fcn ~ <JTicr ih ci i'l 14 a * QGlJITTtt ~ ~ ~ cfi'r ;JIT 

~ ~I ~· ~· 3fmtrr CW-~ ~ ih ·3f8" l'll$ftfl ~· ·~ ~, ~ .. 
Q<Ffl cmRl ci ,: ~ .mra l'l 1$ft fl i, ~ ~ Cj)f wnr <'m ~ t Gn1 ih <fiRUT v;;Rfr '<ml ·.· · 

., ···.'· 

.. -· .· 
• • •• l 

-- ···>·• '• > 
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~FQT<fr ~I~ Qflfll'51cnrRhtf~!Cf:cit2017-18 ;R-~3IT m, 3G#t ~Qfu-~ ~ 
sra1't a1't ~ ~ qw E:J ~ <Ii f4 Pl ll 1 c1?r ~ <Ii fJl ll I E:''. I 

1.12 When asked as_ to whether there is any provision of on-line single window system 

for RO and LPG distributorship applicants to obtai.n clearances without any inordinate 

delay, the Ministry in its written reply submitted the following information: 

"Presently, for. both RO and LPG, the process of selection is online. After 
selection, various approvals are required from differeht government agencies 
before RO or LPG distributorship can be commissioned. These clearances are 
obtained from District/State/Central authorities as mentioned in response to 

· query no. 4 above. Presently, no such on-line single window mechanism exists". 

1.13 On being enquired about the steps taken by the Ministry/OM Cs to create a Single 

Window System so as to complete all formalities required for commissioning of RO 

dealerships/LPG distributorships, the Ministry in its written reply submitted as under: 

"Currently Single window system is adopted in Madhya. Pradesh and Gujarat for 
issuance Of No Objection Certificate (NOC) for establishing retail outlet. MoPNG 
has advised. the. State Government authorities all over· the. country regarding 
simplification of process of issuance of NOC by authorities to improve the ease of 
business and assist in early commissioning of ROs of applicants .. 

As regards lPG distributorship, the selected candidate is contacted by the' 
respective OMC's field office and explained further processes and compliances' 
required for obtaining necessary NOCs <rnd licenses for commissioning the LPG 

. distributorship. A complete hand holding is done by the concerned Area /. 
Territory I Regional Manager". 

1.14 Elaborating further, on the steps taking for involving a single window mechanism · 

for clearances, the representafive of the Ministry during oral evidence submitted that: 

"~ ~ 311 '3 c:z'l C: il; <rfl: it 9'f 2018 it f<h1 I q '1 <ft ~ l'ftl arm m i:;<'foIT31Ji'. ffi ~ ~ ~ 
oITT ~ ~. rr@ ~I ~ <rfl: it 'lft QlT 'f[9'1T ~ ~I 'TQ.<mf m ~ ~ fol; ~ ~~ .orgcr . 

· ~ TITTT lf ~ ~ ~I orgcr tril:: ~ 1it ~3ITT=ft rf@ <'f %!" ~ oITT B1fi1 m ~ '(<[lT 

"fTc1T ~1 <¢ ~?:•1 D'll D;m m ~fol; "l<f ~ i:;<'foIT~ fi't<'1Cft ~ efl ~.'ITTT ~ rr@ ~ 
. ~I~ ~fit m l.(~14.< ~ ~ ~, Rtrif tfl14' '(<[lT "fTc1T ~I ~ 'FR'lT ~~·~it 
~ tfl14' '(<[lT .<QT ~I tj 01 t<i1'1 ~ 1R ~ 4Q frtuf<r ·~f4T~ fol; '4Q'f ~ QlT ~ '11 \1:'5 <11 ~<.i 
R'fl1'1'~1 ~arm QlT 'if'lT ~~I ""''ff{ it QlT ~ ~ <.il'!m

0

il.'1T fol; 'fllcr-m l:("f~ 
fuit ~I arm orgcr "fITT 3f'11Cf~<f'li l:("f~ m fuit "IT~ ~I~~ WU wi<i: '(<[lT 

.<QT ~I~ qµ:l,i" ~J, "11' ~rt)<:~·~~ oih: ~ m 9',frl f?lq<1 <r'ftt ~ i:;rroilm <'t ~ ~ '4T 
~ tril:: ~ l.("1Bl'11 ~ ~oiT:eft <'f ~ ~; ~ '3tf oITTl~R 1R ~ 9iTi:f rf@ ~I '11{ ~. . . ' - . - . - . ' . . 
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~ iftt "f'9f gt ~l ~ ~ ~ ~ 2TT fil; a:rr:r ~ ~ 111 \'.;'5<11 \'.;'1 cftf'~I -31'lf[ Qli . -.• . "' • 
•11\'.;'5<11\:i'1 ""1T ~ ~1 ~·it BRt ~ m 3il<: 3lffiTil ~ ~1 ~ «cr zyrr fil; 
~ 'lft ~0!2Ac: -gm~,~~~ 'ITT(i'r1" 

1.15 When asked as to whether OMCs can obtain clearances from various authorities 

regarding the Retail Outlet dealerships and LPG distributorships after ·ensuring 

compliance as required under various statutory requirements cin behalf of dealers/ 

distributors, the Ministry in its written reply submitted as under: 

"OMCs obtain clearances from concerned statutory authorities for issuance of 
NOCs/license from District authority, NHAI, PESO etc. The requisite PESO 
licenses towards commissioning the outlets are issued in the name of the 
concerned OMC. 

However, regarding regular operation of the Retail outlet various other 
licenses/registrations like VAT/EPF/Calibration of Dispensing units & other 
measures by legal Metrology etc. are being obtained by the RO dealers. who 
have to ensure compliance thereof while managing these Retail Outlets . 

. 
In case of LPG distributorships, the LOI holder has to initiate the process for 
obtaining all the· clearances/NOC/Licences. The same is checked. by tbe 

. respective Area/Territory/Regional Office for the compliance before 
· commissioning. OMCs car1not obtain clearances from various authorities on . . , 
. behalf of distributors. However, all assistance through Field Force is provided to 
LOI holders". 

Ill. FIELD VERIFICATION OF CREDENTIALS 

1.16 · When asked as to ·· whether field inspections and elimination of . ineligible 

applicants prior to .selection of candidates through draw of lots to avoid litigation and 

disappointments, the Ministry in its written reply submitted the following information: 

"With regard to RO 

Scrutiny of documents and field visit for · inspection of land. offered by. all . 
applicants which was done . earlier by . Public Sector . OMCs, is very . time 
consuming process. Hence selection process was modified so that scrutiny and 
land inspections are done only for the applicants selected through draw of lots or · 
bid opening process since November 2018. . 

The candidates are considered eligible for selection in draw of lots I bid opening · 
based on .the self-declaration and advocate certification, .which and necessary 
supporting documents/ affidavits etc. are required to be in possession with the 
applicant as on the date .of appiication. ·· ·· 
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Consequent to the selection of the applicant through draw of lots or bid opening; 
a letter is issued to the selected applicant Which clearly mentions the following. 
"Verification . of all attested. photo copies 'shall· be done .. wi/H /he original ... 
documents during the Field Verification of Credentials (FVC). 
It is expected that you are in possession of original documents wherever photo 

copies of documents are submitted. 
Please note that your candidature is liable to be cancelled in case Initial Security 
Deposit is not remitted or the documents listed above are not submitted within 10 
days from the date of this intimation. 
Your candidature is liable to be rejected if you are not able to presentthe original 
documents at the lime of FVC on the designated date and time or during the FVC 
if it .is found that the information submitted by you iii your on-line application is 
false/incorrect/misrepresented affecting your eligibil/ty." 

. .. From the above it clear that the selection is provisional and is subjeCt ·to 
compliance of the above stipulations by the selected applicant. Hence, there is 

· no scope for any confusion". 
· With regard to LPG 
Earlier Manual scrutiny of all applications b{ OMCs was being done, and only 

, 

. eligible ca_ndidates, after the scrutiny of applications/ cjocuments could participate · ·. 
1 

.,for the draw. The whole process was .time consuming. After the Draw, the Field 
· Verification of Credentials {FVC). was done. On implementation of "Unified . 

Guidelines for Selection of LPG Distributorships''; 2016; the process of online 
computerized application and ·draw has been adopted by OMCs because of 
.better · transparency, .·· · efficiency . and •· · being . expeditious. · . The 
.www.lpgvitarakchayan.in . portal allows only. the eligible candidates t6 ·submit ' 
applications. Assessment of eligibility is based on candidates' declaration of ' 
facts in the on line application form. The· information given in the application by 
the candidate seiected. in the draw is verified during Field verification of 
Credentials (FVC).' Any complaints received against sefected candidate ,are also. 
investigated at the time of FVC. The process is given in the brochure and also · 
covered in application form. It is well known to the applicants that mere getting 

·selected in draw do not necessarily get them the distributorship awarded''. 

1.17 The rylinistry in its written reply submitted the following information about the 

criteria for conducting internal field inspections: 

· "With regard to RO . 

The objective of the internal field inspections (FVC) by Public Sector OMCs is to 
verify the correctness of the. details given by the selected· candidate in the 
application and the documents. submitted thereafter. ·. · 

··Field verification· is carried out by a· committee of two officers of the concerned 
OMC for the selected candidate mainly in respect of following: · · · 
a) Proof of age 
b) Proof of educational qualifications· . 

· c) Land documents in support of ownership/ lease rights. 
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. ... • .. _.,d) Reserv.ed category certificate, if appliGable,.. 
The dealer selection guidelines of Public Sector OMCs do not provide for 
conducting such field inspection by any third party. 
With regard to LPG " 

Field verification of credentials (FVC) is carried out for the candidate, selected in 
the Draw as per laid down procedure after the online computerized draw. FVC is 
carried out by a committee of one officer nominated by the State LPG I Regional I 
Zonal Head of IOC/BPC/HPC. FVC of selected candidate is undertaken only after 
receipt of requisite fee and all the requisite documents with the concerned office 
of OMC. The candidate _is required to be present while the FVC is conducted.· 
During the field investigation, the information/statement made in the application 
form is verified with the documents submitted and the corresponding original 
documents. This verification (inspection) is done by concerned OMC officer only, 
it is not done by third party, The existing system is transparent and is working 

. §.alisfactorily'.'.. ,_,. 

1.18 When asked about the average number of applicants who applied forRetail 

Outlets and LPG distributorships in the four categories during the last three yeaJs, the .. 

Ministry in its written reply submitted as under: 

"OMCs have released an advertisement in Nov/Dec 2018 for Retail Outlets and 
number of appliCants is as under (in last three years Retail has released only one 
advertisement' was in _2018): · · · - · · · · 

Number of locations · Number of applicants Average number o 
. · advertised applicants Retail -OMCs . 

(A) (B) C =BIA) .. 

BPC 21010 117501 . 5.6 .. . 

IOC 37050 181791 4.9'. 
HPC 20329 103795 5.11 
IND. TOTAL 78389 403087 .·· 5.1 . 

Further, during the last three years (Apr:18 to Mar'21); · OMC have received_ · 
following number of average applicants per LPG distributorships: 

. Avg. Application Type of Distributorships . . Total Applications Total Locations . · per location . 
Sheheri Vitrak & . Rurban . . 

llitrak 2987 55 54 
. ·. .·. . . ' . 

Gramin Vitrak & .Durgam 8464. 817. 1 (j Kshetriva Vitrak · ! -· . 

-.-,., ' . '·' 
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~ Lhi$<"l <>l WQ<J:. <R<1r · i ~ 3f<.!a:tcr d1' ~ ~ '<TT<IT fcl; ~ ~ ~ m 
i1 

3AA fu!a:r <ftc:r ~ * lJGlH G'fffe .~ <TI . tra=s. lJGlH &lT<1 ft;rm ;:J!RfJIT I 
~ ~ \:!I fc1 Ji <"l q ~I f\>l <l Ji fJl f.l f~ en)-~ fclRrr i I 

sR ~ sR \%(>J"Jq{) <);- ~ ~ $!" irmtQr.r clJ" i Jtt~ :lfr ~ ~, {:f!QG"l"11 · 
. $!" i1 ~ WFtr C/ic-{lol en)- 'L<rro=f dl 00 .S1J ~@rcr ~ ~I ~ ~ dl 41<lc>IC: 

lJWT · ~ ~, ~ ~ f!Cft\fl ~ 0lTc1T i m ~ ~ qz ~ ~I c>l1$fJfl <ITT 

~Qr.f :lfr fc'ITTrr 0lTc1T i I <f{ffQ- fC1'l1 c:fn" ci>Jft i, ~ $ fC: I c>I Qr.f c:fn" ~Qr.f <"lffe · . 
$!" ;JfT ~, ~Q" :g mtf $'fQq:Qr.r <ITT . l'llfc1"1G"l :lfr nm- i C'ITfc'l> ~Jr(>j' <);-

~ ~Qr.f ~ ;JfTl!I ~Jj(>l{(>Jl ~Qr.f Chi ~ 6fG"lT s.m i, ~ ~ <);-

~ {'!- ~Qr.f ~ ~I "11- Qlo.<>JJ=fl ~ ~, ~ ~ ~ (>l•lldl{ W!> t">i<>'Sf\ 
· {'!- ch{l (>j e Qr.r m ~ 1 "1<f :lfr ~ ~ c:fJ R: q;, $ C!)zj ~, :om:r ~ ·#ct> t">l <>'5'1'\ {'t-

ci>tl 11 e Q!Gl ~ i1 ~ mcrr 3ncrtB oo ~ 3-tR m ~ Gi'1R:4i1$ qzj- i1 . .. ·- - .. . . -

mZ <>l I$ fl fl ~ <);- .fc;rir Cf$<l1 f8l fJ'! C: fq;cm <11{" clJ" JT$" i fcl; fcnfl" m <);- c>I I $'8 {l 

<);- ~Jffi <);- ~ fcria<"l1 ~ im<in1 iil;;-i111$ii fm:vr i $'8f\>1Q ~ <Htf.lc:~•1 • ·. 
:lfr ~ ~ i I "(Ji ~. 3iR .~. affen ft'! C/11 "lCi <l 3fTQ" I" . 

1.23 When asked as to whether OMCs have any mechanism to preven!its employees . . . . . 

from applying in the process Of allotment of retail outlet and LPG distributorships, the . 

Ministry in its written reply submitted the following information: 

"With regard to RO · 
The selection process of Public Sector OM Cs is transparent. and there is no 
scope for judgmental or discretionary decision in the selection process. 
With the process of on-line receipt of application and selection being done only 
through computerized process, there is nci scope for judgmental or discretionary 
decision in the ::;election process. · . ·. . · · · · . · . · ·. · . · 
Further application scrutiny,· lqnd evaluation, field verification is carried out by. 

· committees of. concerned OMCs instead of individuals to avoid bias. The 
committees are governed by the clearselection guidelines. . . 
The family members (as per d~finition. undei multiple dealership norm) of. the 

· employees of Oil Marketing Companies (who. qre employed at the time of 
application) would not be permitted to apply for RO dealership.·. 

· With, regard to LPG· 

. Family members (Spouse, dependent children and any other .dependent person · . 
related by blood or marriage to the employee ofOMC) of OM Cs employees are 

· .. --.:. 

,.,-· '. 
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1.19 When asked about the Retail outlets/LPG distributorships that have hot beeri 

. setup/pending during the lilst five years due lo PPP. oqtaining of various NOCs and · 

licences in the country, the Ministry in its written reply submitted as under: · 

"OMCs are setting up Retail Outlets after obtaining necessary statutory approvals . 
which include NOC from Dist!. Magistrate, Highway access permission from ' 
NHAI, wherever required & Explosive License from PESO. 

The number of sites (Retail Outlets) which could not be commissioned in last 5· 
years and .current year due to rejection/non-receipt of various NOCs/licenses are 
summarized as per table below :-

. . 

No of OM NOC No of NH No of PESO Total Approval I 
Rejected NOC Rejected Licence Rejected ·Licenses rejected 

BPCL 35 20 2 57 
HPCL 37 9 2 . 48 
IOCL 94 34 1 ' 129 
TOTAL 166 63 .5 234 

. 

···Further, the cases of non-obtaining of various NOCs and .licenses in the country · 
of LPG Distributorships is not recorded separately by OMCs. Such cases are less 
and mostly due to non-compliance on the part of applicant related to construction· 
.of godown/ showroom". 

1.20 When asked about the details of licenses granted by PESO for RO's and LPG , 

godowns, d.etails of licenses granted in the last four years have been furnished by 

PESO at Appendix - I & II. 

1.21 · When asked what measures are being taken to remove the bottlenecks in 

obtaining clearances from PESO, the representative of PESO during the orar evidence 

held on 13.07.2021 informed that: 

"2018 ~ R>\f:Q'FC: ~ ~ (>11$fi{i $Q<r._ ~ <!i'i' qflh;q1 ~ ~ &=<@1R'Jq(>I 

Cfi 'f q'j{ c:fl JITT ~ ci il I <kl CfiT ~ ~ E;' I" 

1.22 Elaborating further, the representative of PESO informed that: 

"~ trwr mm R'ifc:JJ ${lfc>'lQ ~ "1<ri m fcn ~ 1T<!1. ~ ·~ ·ttrr E;, .~ 
mtr ~ ~ ~ CT3G1 C(>!JfciJ1 ~, ~ ~, ~ mm ~;. ~. QGlW .~ . · . . . . . ·" - - - , . ' . . . 
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not eligible to apply for LPG distributorship;· Further, the Selection Guidelines are 
available in public domain i.e. on the. websites of the OM Cs . and the Portal 
www.lpgvitarakchayan.in for the general public to see. Process' Of online·· ""'' ... 
computerized application and draw has been adopted by OMCs because of 
better transparency, efficiency and being expeditious". 

1.24 When asked about the existing criteria for definition of family in the allotment of , 

retail outlet dealerships, the Minist!"Y in its written reply submitted the following 

information: 

"As per the extant guidelines prescribed in the Brochure dated 24.11.2018, the 
applicant to satisfy the eligibility criteria for Multiple Dealership norms for 
applying/allotment of retail outlet dealership among other criteria. A 'Family Unit', 
as defined, in case of married applicant, shall consist of individual concerned, 
his/her Spouse and unmarried son(s)/daughter(s). In case of unmarried person/ 
applicant, 'Family Unit' shall consist of individual concerned, his/her parents and 
his/her unmarried brother(s) and unmarried sister(s). In case of divorcee, 'Family 
Unit' shall consist . of individual concerned, unmarried .· son(s)/unmarried 
daughter(s) whose custody is given to him/her. In case, of widow/widower, 'Family 
Unit' shall consist of individual concerned, unmarried son(s)/unmarried · 
daughler(s) forallotment of retail outlets. 

•.· 

Ii may kindly be noted that the land owned by family members will also be· 
considered ·as belonging to the applicant· (Group-1) subject to producing the 
consenfletter in the form of affidaviffrom the concerned family member(s). The ; 

.. family members are defined as quoted below whose:-

For this purpose family members would comprise of:-

(i) Self 

(ii) Spouse 

(iii) Father/Mother including Step Father/Step Mother 

(iv) Brother/Sister/Step Brother/Step Sister 

(v) Son/Daughter/Step Son/Step Daughter 

(vi) Son-in-law l Daughter-in-law . 

(vii) Parents-in-law 

· , (viii) Grand Parents (both maternal & paternal)". 
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· 1.25 . \IVhen asked ·-as to ·Whether there are multiple dealership· norms regarding·~-L-"-··· ~ .. 

occupation of 'A' site land of dealers and reluctance in vacation of 'B' site land of 

dealers by OMCs along with the factual position of the same, the Ministry in its written 

reply submitted as under: 

"OMCs have reported that Multiple dealership norms (MON) and land lease 
. (occupation or vacation) are two independent issues. MON norms as per extant 
·.guidelines for A & B site.dealerships for Individual applicants (proprietor/partner) 
is as below. 

• The applicants shall meet eligibility criteria of MON & if do not satisfy MON norm 
applicants will be considered as ineligible for applying for ihe dealership · 

• All applicants to fulfill Multiple dealership norms as mentioned below and will be 
applicable for existing and future ''A"/"CC" site RO dealerships. 

• Multiple Dealership norms means that the applicant or his/her 'family unit' should 
not hold a "A"/"CC" site RO/SKO-LDO dealership/LPG distributors or Letter of 
Intent (LOI) for the same of any Oil Company for "A"/"CC" site RO/SKO-LDO 
dealership . 

Further it is to be noted that Existing "B"/"DC" ·site RO/SKO-LDO dealers/LPG 
. distributors and LOI holders including 'family unit may apply for "B"/"DC" site RO 
dealerships". · · 

1.26 When asked. as to . whether ·the Ministry/OMCs . are. facing any 

constraints/challenges in expansion of new retail outlets inthe country, the Mi~istry 
stated as under: 

"The constraints & challenges for expansion are availability of suitable land in 
major cities/towns and getting statutory approvals to commission retail outlets, 
which results in delays. OMCs continue to resolve the issues locally and OMCs 
have commissioned sizable nos. of retail outlets inthe last two years. 

· OMC-wise numbers of new retail outlets commissioned during the last two years 

'·.- .. 
·. ! 

are as under: · 

OMC Commissionin!l 2019-20 2020-21 
BPC 1448 ' ' 2444 
HPC . 1194 2158 
IOC 1400' 3000 

OMC TOTAL ' 4042 ' 7602 ' 

.. · .. ·'. : 

.·' :-
····' 
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1.27 When asked about the growth of automobiles in the last five years and details of 

.. the number of vehicles being added in the two wheelers, thre.e.wh.eelers. and fciur 

wheelers scheme, the Ministry in its written reply submitted as under: 

·"The subject pertains to Ministry of Surface transport. However, data collected by 
OM Cs from web/Internet on the number of vehicles added, is given as below: 

-

Three Wheelers 
Passenger Vehicles 
Commercial 

ehicles 
Grand Total 20,468,971 21,863,281 24,981,312 24,557,236 21,545,448 

Source- SIAM". 

1.28 .When asked about the total sale of petrol (in variants) and diesel (in variants) 

during the last five years in the country, the Ministry in its written reply submitted as 

under: 

''I.he sale~ of Petrol (invariants i.e. Branded fu!"ls) for the last five years in TMT, -
through retail outlets is given below: 

SALES IN TMT 
. 

OMC 2015-16 2016-17 2017-18 
Speed /P Speed 9 Speed /P Speed 9 Speed /Po Speed 97 

Petrol M owe r 7 , Petrol M owe r 7 Petrol IN e r 
s Xtra pre Power S Xtra pre Power MS Xtra pre Power9 

mi um 99 mi um 99 mi um 9 
BPC . . 5769 ·215' 0 5940 443 1.7. 6549 400 1.9 . 

IOC 9166 206 - 9433 598 - 10000 767 -
HPC 5518 84 0 5790 188 0.01 6095 390 0.1 
TOTAL 20453· 505 0.0 21163 1228 1.7 22644 1557 2.0 

. . 

OMC . 2018-19 2019-20 2020-21 
. . . .. Speed 9 Speed /P Speed 9 Speed /P Speed 9 Speed /P 7 . 
Petrol owe r 7 Petrol o·w er 7 .. Petrol owe r ·Power MS Xtra pre Power MS• · Xtra pre Power MS Xtra pre 9 . 

mi um 99 . mi um 99 · . mium· XP 100 . 
. 
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• - •• , > BPC .. , 71.30 267 .1.8 .. 7548 21'7 1.7 . 7042 .• 138 . ' ' 1.0 . 

IOC 10777 721 - .11312 715 - 10545 578 0.5 .· 

HPC .6444 485 0.6 6673 578 0.8 6246 495 0.9 
TOTAL 24350 1472 2.3 25533 1510 2.5 23833 1211 2.4 

.. 

The sales of Diesel (in variants i.e. Branded fuels) for the last five years in TMT 
through retail outlets is given below: · · 

SALES IN TMT 

OMC 2015-16 2016-17 2017-18 
Hi-Speed Hi-Speed 

. 

Hi-Speed HSD Diesel HSD/ Diesel HSD/ Diesel TurboJet ( HSD) TurboJet ( HSD) TurboJet ( HSD) Xtramile Xtramile Xtramile 
BPC 17947 3.0 17625 . . 3.2 18617 3.1 . 

IOC 28097 0.4 27895 2.1 29099 
. .·2.1 . 

HPC 15710. 3.9 15619 4.9 . . .. 16354 .. . 14.3 
TOTAL 61754 . ·7.3 61138 10.2. 64070 19.5 

. 

. 

OMC 2018-19 2019-20 2020-21 
. Hi-Speed Hi-Speed Hi-Speed 

Diesel . HSD/ Diesel HSD/ ·.Diesel HSD/ 
( HSD) TurboJet ( HSD) · . TurboJet ( HSD) TurboJet 

Xtramile Xtramile Xtramile 
· BPC 18881 2.3 18298 2.1 16399 · .. 1.1 

. 

IOC . . 29431 . 1.4 28499 0.7 25231 0.4 
. HPC 1.6728 20.9 . 16373 31.1 14669 22.8 

TOTAL 65040 24.6 63170· 33.9 56299 24.3 
. . 

1.29 When. asked as to whether the growth of RetaH Outlets has been kept pace with 

the growth in a~tomobile sector along with the number of retail outlets opened during .. 

the last five years. the Ministry in its written reply submitted as under: 

"OM Cs have kept pace with the growth .in automobile sector by expandingretail 
outlets to meet the fuelling demand during the last five years as under: . 

(No. of Retail outlets commission~d) 
. . ·.·· 

OMC . 2016-17 2017-18 2018-19 2019-20 .. 2020-21 TOTAL . 
BPC 550 ··465 355. 1448 .. ·· 2444. .• .. 5262. ..· . 

. 

. .. : ' . . .· .. 

. , 
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IOC 881 953 648 
HPC 624 669 478 
TOTAL 2055 . 2087 -· '1481 

IV. IDENTIFICATION OF .LOCATION 

RETAIL OUTLETS 

. 1400 3000 6882. 
. 1194 2158 5123 
···4042· 7602 17267 

1.30 The Committee sought to know whether the Ministry is involving other 

ministries/agencies to streamline the . processes of land acquisition and licenses 

·.specially on new highways and emerging cities, the representative of the Ministry stated 

that: 

"}Taft lTcl1 fuq<r 3lTl/T ftp ~ q{ ~ ~ .. CR1T ~ ~. ~ ~ w t 3ITT 
Q<iQilQ~ * <R!T ~ l!Cl1 dfrlVT ~ ~I Jll<io1l'l *1C\f'l1 ol l!Cl1 ·~ fuq<r alt 
'L<!TC1 ar aft \>TT tzy tI at f<l<:f :Iii l!o11.!'11.i~ cli' BT2T oikl-il\i cg ~I·~~ . 

. ~~, ~ ~ ~ .~ fiW f2!10f oot, .;;IT3<l<nf QCfCll'l~ ~~'~.er .. ·.·.· 
~~r ~ ~ 00 t, ~ ~ Jl1*141*1 ~ ~ QCfCll~{ ~·~~I. 
~. mr<:r aft 3ITTlcn WTCTT ~ 3ITT ~ GTR- ~~T<i aft ~ ~ ~ M ~I . 

~~.:~ ~ ·3fm1 ·Wm'· ftp ~ ~ mr<:r E;T· ~ L\>llf-iJI. cg <>fi ~ ftp, 
·~ Jl13c<'l~*1 ~-~mot ~I ~ 3l<=<r WclmV 311 \'J. wnctT tL #* 'llf:l'll .. 

cpl 1"l1 ~ ~'iTT ~ ~I ~ -~ ~ Q<iQilQ~ C!i m:?.f ~ftsr E;'t 
dfrlVT en{ *'111 at Jioi1\>l'l <); fllhcfl * aft <rR1 cg ~, \iTiliT ~· ~ ·o:r ~ 
~m <T<i tlWI ~ aft OW· E>1$tj\Jl t, 3<id'f .~ Wcl~ 3lfi>IZ'il tJ tiwl ~ 
~ ~ cpl $<itjfca'!c aft ~. ~ \iT ~ ~ <rR1 ~ ~I ~-~ 
~ tJ qnffl[ I" 

Elaborating further on the topic: ·· 

"Q"1QiJQ~ ;;rt aft t>1$tj\Jl QTcfri:fT. * . G!GIT.• w ~, ~ ~ 600 ~~m 

Jll$~R:lfil$5 ~ ~I 22 ~ ar R 50 * 60 Pch\>lla:nc:{ <); ~ ar i:r<n cf BT$5 
qfJ'If.lti\Jl."t'JJftl cf *1T% \!fJ'lf.lti;JJ ar ~ ~ R~T<i \iT WIT,~ $<'1fctq<!i 

. ill~JI ChR'!ffiti, -~ ~' ~ ~ifqr, QtiQJI, c:i'l<'l~*1, ~rfcR, Rl<"~"*1 ~­
~' ~ 3ITT Bf *1T\>f I 20 ~ ~~ra ~- f.15 3m!"lT I So, everybody has to bid. 
-~ 414141 ~ q{ ~ W ~I ~Jll'fi~IQ\>I C!iT 311 Bf ~ illffir it~ ~I ~ 
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;,r.TJt: ~ f.l5 aft' ftn<rr E;, ~·-r.tg- %'c: Q'Cf:fl~5 ~ E;-1 ~ ~ ~ ~ ~; -- -· 

.~ ~ ~ fc'n QG'!QilQ_mt ;;IT QCfflQ5 CR m E;, CTl ~ ~ 1TcP ~ ~ 

~ ~I PT \>ll;rr ~ ~ l!ilC/ifi!> ~I We will be taking paii, mfc'n PT ~ 
.3l1lc:rT 00 ;;:r <iicri t I" 

1.31 When asked as to whether the Ministry of P&NG has conducted any meeting 

with the Ministry of Road Transport and Highways/NHAI to. identify locations 

for obtaining land for setting up of ROs on highways in the country, the Ministry in its 

written reply submitted the following information: 

"As per information available, no such meeting has been conducted between 
MoPNG and Ministry.of Road Transport and Highways/NHAI". 

Elaborating further on the subject, the representative of the Ministry during the 

oral evidence submitted that: 

''3fm ~ ~ 3TflIT f<l> ~ tn: ~ w.ft w ~ m ~ "i't ~ Q ~ v:ri v:"'1 v:3JT{ it · 
<PIT.~~ +flfiir <fil" 11{1 111ri<f14 .Wf81T ~ 1t'P ~ ~ .ift. ~<nrr .if ·mm~ QI it: 
ITT m l('1l("'1l(31'rt il;-@T 'ltafla .'Ill: ~t ~ ~ Gf'1Cfi ~, ~~ ~~ ~ 
~ 00 Q, ;;fl- 'J'1'l'iT l(a't4J ~~I.~~ 3lfu<t;t~T."!'TQ ~ 00 Q, fit<:~. 3ITTltmf 
~~ v:a>t4< 'll<'TI~ ~1 ~~. m aITTr:n <'!<TITT{oih:'li{m~~R m~ 
~~~~I ~TTl!'i ~ GfgG ~ ~ f<li ~ ~ fllPT ·~·~ 011fii•1 'fll:.<'ft 
"f[T\ fi!i ~ 311'3c8<;;ict ~-~ 3JR QI ;ruif arr<r efctm-Q'. 1fT ~ WRft QI m 41G1<fj 'lit 
~ ~ efctm fit;r ;;rnMl-1 ~ fmt Q'1" Qrtl("'1l(3JT{ 'Ii m~.~fm ~ i:ftWT 'fll:.<¥l-1·it 
ii~ 1'14 ili- ~ihc:fl it m 'ffif 'Ill:~. dT<liT ~~er~~ <rrr "!TQ;1 ~ m CfD> 
~1~il\il Q, \R1f ~ efctm ~ix~ "!TQ;I m ~~'lit ~ri<i+c:~·c: m 'll<'TI w err 
~~<rm~ ~I m ~ 'efctm ~ '1Tl('<ft1" . . 

1.32 When asked about the minimum prescribed distance between two retail outlets 

for marketing and financial viability of· retail outlets, the Ministry· in its written reply . ·. 

submitted as under: 
. . 

· "There is no minimum prescribed distance between two retail outlets from the 
point of yiew of marketing and financial (i.e. the commercial) viability" . 

. LPG DISTRIBUTORSHIPS . . . . . . 

1.33 Locations for setting up of LPG Distributorship(Sheheri Vitrak, Rurban Vitrak, 

Gram in Vitr~k and. Durgam ·.• Kshetriya Vitrak) will. be identified .based. on available refill -.. 
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sale potential that. can sustain• economically viable operation of LPG distributorship.• It . 

will also be based 011. d.ata mining involving features of a particular geographical area. 

and its demographic profile. The refill sale potential will be based on several factors 

including population, population growth rate, economic prosperity of the location and the 

distance· from the existing nearest distributor. To the extent possible,· new ·LPG , · 

· Distributorships will be planned in the virgin location either of an existing market or· 

virgin market as below: 

I. Virgin Market - Sheheri, Rurban · Vitrak, Gram in and Durgam Kshetriya 
Vitrak. 

New distributorship will be planned in a virgin market if the refill (14.2 kg) sale potential 
· is 50% of ceiling limit applicable for the market in the 2nct year of operation. · 

In a virgin market, Durgam Kshetriya Vitrak (DKV) will be planned in a village or a 
cluster of villages· in such areas (which do not fall under the area of operation of any 
existing LPG distributor) if the refill sale potential of the village I cluster of villages is 600. 
per month. · · · · 

II. · .. Existing Market · 

For an existing market, the refill ceiling limit and the Feasibility Norm .for different types 
of Distributorship Area are as under: . · · · 

. 

Type 0 Population as per census 2011 Refill . Ceiling Refill Sale per ! 

Distributorship atea. Limit per month 
for month Feasibility ,. 
limit .. 

SheheriVitrak · Cities with population > 40 lakh 20,000 10,000 
. 

· Cities with 20 to 40 lakh population 15,000 7,500 
. 

Cities with 10 to 20 lakh population 12,000 6,000 

RurbanVitrak Towns wjth < 10 lakh population 10,000 5,000 
. 

GraminVitrak Village I Cluster of villages 5,00Ci 2,500 . 
. 

DurgamKshetriyaVitrak Village I Cluster of villages 1,500 600 
; . 

. 

Restructuring of the LPG Distributorships ·.viz., SheheriVitrak, RurbanVitrak, 
· GraniinVitrak and DurgamKshetriyaVitrak in the existing market will be planned 
only after the refill sale exceeds by 50% of the refill ceiling limit of the market. 
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.. Note: 

I. The proposed refill ceiling limits for LPG Distributors will be applicable for all the 
LPG Distributorships as defined above on prospective basis. However, the . · 
restructuring exercise for all the locations advertised prior to the above policy will · · 
continue on the basis of the pre-revised ceiling limits. 

II. Existing Rural Distributorships with refill ceiling limit of 8800 per month will not be 
restructured applying new ceiling limit criteria under this Policy: · 

Ill. All existing RGGLV distributorshipswith monthly refill sale of more than 1500 will 
be treated as GraminVitrak in accordance with this policy and with mandatory 
home delivery facility. 

IV. All existing RGGL V distributorships with monthly refill sale of less t.han 1500 will 
be treated as DurgamKshetriyaVitrak in accordance with this. policy and without 
mandatory home delivery facility. However, as and when the monthly refill sale 
exceeds more than 1500, they will be treated as GraminVitrak in accordance. with 
this policy and with mandatory home delivery facility. 

· V. This policy subsumes the existing Distributorships selection policy under . 
RGG~ . . 

VI. DurgamKshetriyaVitrak with monthly refill sales beyond 1500 will be treated as 
GraminVitrak with upper ceiling limit of 5000 per month with mandatory home 
delivery of refills.· 

VII. DireCt allotment of LPG· distributorships to· State Government agencies for 
Durgam Areas. 

. . 

The existing systelll ~f carrying out feasibHity on Industry basis as per the feasibility 

study. format will continue and appropriate technology may be used for identifying 

uncovered areas. 

V. . RO AND LPG DISTRIBUTORSHIPS IN REMOTE AND FAR FLUNG AREAS 

1.34 On being asked abo1.1t the problems faced by OMCs iri setting up of ROs and 

LPG distributorships in remote and far flung areas, the Ministry in its written reply 

submitted as under: 

"With regard to RO 
• Public Sector OMCs face the following issues while setting up retail outlets in 
remote and far flung areas: 

• Difficult terrain with logistic issues 
• · High infrasiructure and maintenance costs 
• Low returns on investments (ROI) . . 
• Low availability ofsftes with special reference to hilly and mountainous terrain 

' . ~ 
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With regard to LPG: 
There are no problems faced in setting up LPG Distributorships in remote and 
far-flung areas, except for few in a limited geographical area and they"are being 
dealt effectively to expedite the commissioning process''. · 

1.35 When asked as to whether any targets have been fixed for such areas and the 

current status as against the target, the Ministry in its written reply submitted as under: 

"As per MOP&NG notification dated 8.11.2019, all Oil Companies I entities are 
required to set up 5% of its retail outlets in remote areas in proportion to the new ·. 
retail outlets from the date of notification. 

The Public Sector OMC wise details of commissioning of ROs during 2019-20 in 
Remote areas is given below 

'oMC Total ROs ROs commissioned in Percentage commissioned Remote Areas 
IOC 1400 113 . 8.1 
BPC 1447 95 . 6.6 . 

HPC. 1194 58 . 4.9 
Total· 4041 .·· 266 . 6.6 

With regard to LPG 

No specifi¢ targets have been fixed for different format of distributorships, The. 
current status of locations advertised under Unified Guidelines for Selection of 
LPG distributors as on 01.05.2020 is provided as Appendix - Ill. 

1.36 · When asked as to whether the rules are strictly followed there or some relaxi;ltion 

is provided, the Ministry in its written reply submitted as under: 

"With regard to RO 
Applicable rules are strictly followed. 

With regard to LPG 
All guidelines are uniformly followed across .the country. However, there are 
some variations in Eligibility criteria, land for godown and Security Deposit for 
different types of Distributorships". 

1.37 When asked as to whether any steps have been initiated by OMCs to increase 

availability of 5 kg cylinders particularly in remote areas, the Ministry in its written reply 

· submitted as under: . 

"During 2019-20, OMCs have extensively promoted the 5 kg cylinders especially 
among PMUY customers as the upfront cost of a 5kg cylinder is less than that of . . . . . . . . . 
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a 14.2 kg cylinder. OMCs have· also ensured adequate. availability of 5. kg 
cylinders in the market. 

OMCs have ensured product availability at LPG distributors particularly catering 
to rural areas. 

OMCs have ensured adequate bottling of 5 kg cylinders at LPG Bottling plants to 
ensure availability of 5kg cylinders in LPG Distributorships. 

Due to all these efforts, total sale of domestic 5 kg cylinders by OMCs increased 
to 44.8 lakh cylinders during 2019-20 as compared to just 11.4 lakh cylinders 
during 2018-19". 

1.38 When asked as to whether any steps have been taken by OMCs. to improve LPG 

penetration in hilly terrains, the Ministry in its written reply submitted as under: 

"To improve LPG penetration in the Hilly terrains where setting up of Gramin and . . 
Rurban Vitrak is not feasible, OMCs under the Unified Selection Guidelines 
issued by MoP&NG are setting up small format LPG Distributorships called 
DLirgam Kshetriya Vitrak (DKV) in such Hilly regions;'. 

. . 

1.39 When asked al:iout the tendering system for transport of fuel tankers by OM Cs in 

hilly area, the Ministry in its written reply submitted as under: . ' - . . - -· .... - -- --· . 

"With regard to RO .. . . . 
.0.MCs have a·separate tendering system for transportation of fuel through tank · 
Lorries in hilly area. For Hilly areas, offers are invited from transport contractors 
for inducting tank lorries of capacities Jess than 12 KL. Whereas for the other 
areas, tank lorries of capacities above 12 KL are inducted for transportation of 
petroleum products. ·· · 

With regard to LPG 
OMCs follow uniform tendering system w.r.t. transportation of fuel tankers and 
their capacities in hilly area . .For hilly area smaller capacity tankers such as 7 MT 
or 12 MT are tendered". · 

1.40 When asked as· to whether OMCs . ensure that transporters do not carry 

excessive loads in hilly areas, the Ministry in its written reply submitted as under: 
. . - - . . . . . . - - . . ~ 

"Public Sector OMCs take all measures to ensure that the transporters do. not 
carry any excessive load in hilly area. The fitness certificate issued by RTO, 
.PESO license issued by Explosive Department and Calibration chart issued by . 
legal metrology are mandatorily keptin the system. All these certificates are 
based on the carrying capacity of the tank lorry". · · 
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1.41 The Ministry · in · its written reply submitted that in the state of 

Uttarakhand, Ku.maon Manda! Vikas NJm:im (KM\JN) h.?s been given LPG distributorship 

rights in Kumaon region: 

"Presently 48 LPG Distributorships are run by Kumaon Manda! Vikas Nigam 
(KMVN) in Kumaon region of Uttarakhand. Kumaon Manda! Vikas Nigam 
(KMVN) is an enterprise ·of Uttarakhand State Government. Previously there 
were no private LPG distributorships in hills of Uttarakhand and .due to high 
amount of investments required for LPG distributorship$ in hills and to provide 
LPG facility in hilly area, LPG distributorships were provided ~o KMVN as per 
Government directives". · · 

. . 

In Garhwal region: (Post evidence LOPs Q.38(iv)) 

" ... presently. 32 LPG Distributorships are run by Garhwal Manda! Vikas Nigam · 
(GMVN) in Garhwal region of Uttarakhand. Garhwal Manda! Vikas Nigam 
(GMVN) is an enterprise of Uttarakhand State Government". · 

1.42 .· When asked as to steps taken by OM Cs to increase the LPG dealerships in rural 

areas, the Ministry in its written reply submitted as under: 

"There is no shortage of LPG distributorships in rural areas. In the advertisement 
under Unified Selection Guidelines, 2016, more than 97% of the locations have 

. been advertised in Rural & Difficult and Special Areas {like Hilly_regions, Forests · 
. area, Tribal inhabited area,. sparsely populated, disturbed area, islands, Left 
Wing Extremism (LWE) .· affected areas). · It is also ensured that New 

·· distributorship locations for setting up of LPG distributorships · (SheheriVitrak; 
RurbanVitrak, GraminVitrak and DurgamKshetriyaVitrak) are identified based on· 
the available refill sale potential (for 14.2 kg cylinders) that can sustain 
economically viable operations of LPG distributorships". · 

VI. RESERVATION POLICY IN ALLOTMENT OF RETAIL OUTLETS AND LPG 
DISTRIBUTORSHIPS . 

. 1.43 On being enquired about the criteria used to determine areas earmarked for RO 

· dealerships and LPG distributorships belonging to reserved categories, the Ministry in 

its written reply submitted as under: 

"With regard to RO 
. Locations finalized by Public Sector OM Cs for setting up of Retail Outlets are 
placed under different categories of reservations under the 200 point Roster to 

' ensure ·adherence to percentage of reservation for each category inducting 
· SC/Sts. The locations are allotted to the roster numbers based on draw of lot 
. conducted by a three member committee of the concerned OMC; · 
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With regard to LPG ---· ·- . - -
In line with the reservation criteria prescribed in " Unified Guidelines for Selection 
of LPG Distributorships, 2016", locations finalized for setting up of LPG · 
Distributorships are placed under different categories of reservation as per '200 · 
point' roster (combined for three OMCs viz., IOC, BPC and HPC). For each State . 
(except Arunachal Pradesh, Meghalaya, Nagaland and Mizoram), three 200 point 
rosters are prepared - one for Sheheri Vitrak and Rurban Vitrak; one for Gramin 
Vitrak and one for Durgam Kshetriya Vitrak. In the '200-point Roster', allocation 
of a reservation category against a serial number is done in such a fashion that, 
when all 200 numbers of LPG Distributors are planned, the percentage 
reseNation of each category of reservation is achieved. Continuity is maintained 
in the '200 point roster'." 

1.44 When asked as to whether there are any criteria for allotment of land to 

applicants of ROs in respect of SC, ST and OBC sections, the Ministry in its written 

reply submitted as under: 

"Public Sector OM Cs have ·stated that availability of suitable land in. the ·· 
advertised location is an eligibility criteria for all applicants· including locations 
reserved for SC, ST and OBC since May 2014. Hence, all applicants including 
SC, ST and OBC are mandatorily required to arrange .suitable land in the· 
advertised location to be eligible". -

1.45 When asked as to whether any steps have been taken by the Ministry to ensure . . - ' . . .. . . 

access to land to reserved category applic:;mts of RO dealerships in urban areas, the 

Ministry in its written reply submitted as under:. 

"With regard to RO . 
Availability of suitable land in the_adliertised location is an eligibility criteria for all 
applicants including locations reserved for SC, ST and OBC since May 2014. 
Hence all applicants'. including SC; ST and OBC are mandatorily required to 
arrange suitable land in the advertised location, for being eligible. 

. - . .· 

However, MOPNG has approved a policy. for divestment of existing Temporary 
-·COCO ROs_of OMCs to Pending .LOI holders pertaining to advertisements prior. 

to May 2014 and who are eligible to avail corpus fund scheme. MOPNG has 
written to all the State Governments to allot land for .such pending Corpus fund 
LOI holders. · · 

. With.regard to LPG 
Presently Corpus F4nd Sche~e has been replaced by a bank mediated financial 
assistance scheme to SC/ST LOI holders. This scheme has been introduced 
since OM Cs found it difficult. to procure land/godown/showroom as govt lands 
were not . available and . procurement .of private -. lands was a lengthy. and . 
cumbersome leading. to.· delay· in commissioning of distributorships. Since 

·. implementation of new scheme OM Cs· have .·received applications _by SC/ST · 
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candidates offering land for showrnom/godown and distributorships have been 
commissioned!'. 

1.46 The applicant eligible for selection should meet the Eligibility Criteria for Sheheri _ 

Vitrak, Rurban Vitrak, Gramin Vitrak and Durgam Kshetriya Vitrak type of LPG 

Distributorships as under: 

a. Be ah Indian citizen and be a resident of India. 
b. Have passed minimum X1h standard examination or equivalent from a recognized. 

Board or certificate issued by Armed Forces as equivalent to X1h Class pass. The 
criterion of educational qualifica(ion is not applicable for applicant belonging to 
Freedom Fighter (FF) sub category under CC category. · 

c. Be not less than 21 years and not more than 60 years in age as on the date of. 
advertisementfor all categories. 

d. There is no age restriction for applicants applying for locations reserved under FF 
category. 

e. Not be a family member of an employee of Oil Marketing Companies as on date 
of application. 

f. Fulfill Multiple Dealership/Distributorship norms. . 
g. Not be a signatory to distributorship/dealerships agreement, terminated on 

- account of prover:i cases of malpractice/adulteration of any Oil Company or not 
having resigned from Sole proprietorship of. any dealership/distributorship of any · 
PSU oil company in order to transfer the dealership/distributorship in favor of any 
of his/her family member(s) as defined in the Dealer/Distributor .Selection 
Guidelines~ - ·· 

h. 'Own' a plot ~f land of minimum dimensions specified below for construction of 1 • 

LPG godown·Or 'Own' a ready LPG cylinder storage godown as on the last date · · 
for submission of. application as specified either in the advertisement or· 
corrigendum (if any). 

The minimum capacity of. the LPG godown (approved and licensed by Chief · 
Controller of . Explosives of Petroleum and Explosives Safety Organization · 
(PESO)) required for storage of LPG in cylinders is given .below: 

I. SheheriVitrak and RurbanVitrak should 'Own' a plot of land wherein a rectangular 
plot of minimum dimensions 25 Metre x 30_ Metreis available in the city or within. 
15 km road distance from the boundary limits from the boundary limits of location 
in the same State for a storage Godown of minimum capacity of 8000 Kg LPG. · 

II. Gramin Vitrak should 'Own' a plot of land wherein a rectangular plot of minimum · 
dimensions 21 Metre x 26 Metre is available within 15 km road distance from the 
boundary limits of the location offered in the same. state for storage god own of · 
minimum capacity of5000 Kg LPG. . 

111. DurgamKshetriyaVitrak • should. 'Own' a plot of land wherein a rectangular plot of 
· minimum .dimensions 15 Metre x 16. Metre is available within the village/cluster of 
village limits as per the advertised location in ·the same state for a storage 
godown of minimum capacity of 3000 Kg LPG. . 
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IV. Sh9wr_oom requirement is only for Sheheri Vitrak, Rurban Vitrak-and Gramiri OM·-,._ 
Vitraks: The applicant should 'own' a suitable shop/land of minimum size 3 metre 
by 4.5 metre for putting up a showroom in the advertised location/locality. 

1.47 When asked to provide details of reservation policy being implemented by OMCs · ' 

in the allotment of ROs and LPG distributorships, the Ministry in its written· reply 

submitted as under: 

"With regard to RO 

Current reservation policy of Public Sector OMCs in respect of retail outlet 
dealership is as below: 

The reservation for various categories in all the States except Arunachal 
Pradesh, Meghalaya, Nagaland and Mizoramare as under: -

Category SC/ST OBC Open ·Total 
Combined Catego!}'. 1 (CC1} 
Comprii;;ing of:-
(i) Defence Personnel & 2 
(ii) Para Military Personnel /'Central 

2 4 8 

State Govt. and Central/State PSU 
employees 

Category . SC/ST '' OBC . Open · Total ' 

. Combined Catego!}'. 2 (CC2} 
' 

Comprising of :-
(i) Outstanding Sports Persons 0 0 1 1 
(OSP) & 
(ii) Freedom Fighters (FF) . · 

' 

- Category SC/ST OBC Open Total 
Physically Handicapped (PH) 1 1 1 3 

.·SC/ST 19.50' 19.50 
OBC. ' 24 ' 24 ' 
Open ' 44.50 44.50 
Total 22.50 27' ' 50.50 100 

' ' 
' 

"200 Point Roster" is maintained separately for both Regular and Rural Ros' on 
State-wise basis individually by.each Oil Company. In the Roster%_ reservation 
as mentioned aboVe is maintained under each category. The Distribution 
between SC and ST will vary in each state depending on the ratio of SC I ST in 
the .state. 

Considering the high ST population in states ofArunachal Pradesh, Meghalaya,. 
Nagalarid and Mizoram, the Reservation in these States are as under: -

State Percentage of Regular & Rural RO 
Dealerships to be.awarded.to ST. 
· · catego · · ·. 

... ~ . 

Balance % to be 
awarded to 'Open'. 

' category 
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Arunachal Pradesh 70 30 
Meghalava .. 80 . 20 

·. Nagaland 80 . '_,_ .. 20 
Mizoram 90 . 10 

' 

With regard to LPG 
Reservation to the various categories of people of the country has been , · 
prescribed in the "Unified Guidelines for Selection of LPG", 2016. The percentage 
reservation for various categories in all the States except Arunachal pradesh, 
Meghalaya, Naqaland and Mizoram are as under: -

. A Open cateoorv (o) · 50.5% 
B ·Schedule castes I scheduled tribes (sc/st) 22.5% 
c Other backward classes (obc) 27.0% 

In each of the above main categories of reservation, there are sub-categories as 
under:- · · 

Reservation cateqories (in % ) 
Sub-category SC/ST OBC Open Total 
Government personnel cateQory (GP) .2 2 4 8 
Divyanq/ physically handicanned personnel (PH) 1 1 1 3 
Combined cateQory (CC) 0 0 1 1 
Women .. 7 9 17 ... 33 
Reserved for main category - any person from the • 12.5 15 27.5 55 
respective cateQOry 

Total . . 22.5 27 50.5 100 

Defence personnel can apply under Government. P ·category (GP). Defence, 
Personnel includes disabled personnel of armed· forces (viz. Army, Navy and Air 

. - - . . . - I 

force) for causes attributable to performance of official duty, Widow(s) I 
dependent(s) of defence personnel who died while on official duty and. ex-
servicemen. 

Reservations in North Eastern states of Arunachal Pradesh, Meghalaya, 
Nagaland and Mizoram are as under· . 
State PE!rcentage of reservation in all %.for women Balance % to be 

four types of LPG category awarded to open 
distributorships. to be awarded category 
to ST cateqorv 

Arunachal Pradesh 49 30. 21 
Meqhalava 56 30 14 

. Naqaland· 56 . 30 14 
Mizoram 63 30 7 . 

. 

1.48 When asked to provide details wr.t. number of reserved category non-performing 

dealers and distributors among retail outlet dealers and LPG distributors who have sold 

quantities below the ceiling limit, the Ministry in its written reply submitted as under: 
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·. · ·· "With regard to RO - ·-

The Public Sector OMC wise details of Non Performing retail outlets are as 
below: 

Category 
' 

OMC SC ST OBC Ors. Total 
IOC 129 37 4 653 .823 
BPC::: 67 33 12 434 546 
HPC .. 183 108 111 973 1375 
Total 379 178 127 ·2060 2744 

With regard to LPG 

LPG distributor operating below ceiling limit is not a criterion for non-
performance". 

. . . 

1.49 On being asked about the criteria in determination of non~perfon11ing dealerships 

on ROs and LPG distributorships, the Ministry in its written reply submitted as under: . 

"With regard to RO . .. . . .. . . . . . 
Public Sector OMCs have stated that av\)rage sales. from the RO dealership 
during last six months is consideredf()r determ·ining the performance of RO. 
Accordingly, Regular ROs selling < 30 KLPMand Rural Ros selling< 12 Kt:PM, 
but not closed, are categorized as non-performing dealerships. · ·. 
With regard to LPG 
The performance is evaluated on various parameters/instruction issued for 
maintaining customer service. The measurable one is TOT (Targeted time 
deliveryf rating, which is based on the time taken for delivering a refill after 
booking by the distributor. These ratings are as under: 

5 Star = 85% delivery in < =2 day 'Excellent' 
4 Star = 85% delivery in < =4 days 'Good' 
3 Star= 85% delivery in <= 6 days 'Average' 
2 Star= 85% delivery in <= 8 days 'Below Average' 
1 Star = 15% delivery in > 8 days 'Poor' 

1.50 The number of reserved category dealers and distributors who have discontinued·. 

RO dealerships and LPG distributorships: 

"With regard to RO 

Public Sector OMC wise number of RO dealerships under reserved category who 
have resigned during.last three years are as .below: · · 
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. Cate~ory 

OMC. .. ·.SC ST .. OBC . Unreserved · Total Resignations 

lOC . 1 0 0 3 . 4 

. BPC 1 0 0 12 13 

HPC 1 0 0 . 3 4 
Total 3 0 0 ' 18 21 

Retail Outlet dealership is a business proposition that .carries all associated risks 
like any other business. OM Cs provide training to the dealers on best customer 
practices and business solicitation efforts to enable dealers to increase their 
sales. · 

However, despite the best efforts of Public Sector OMCs, some dealers find it 
difficult to sustain their business. for variou~ reasons like finan.cial debt, personal I 
family issues, change in business dynamics etc. · 

The dealers. with poor sales performance are also counselled and given an 
opportunity under 'Holiday Scheme' for allowing the concerned OMC to take over 
and operate the RO site for a specified time period, so that the dealer gets 

· .. undividedtirne to resolve the issues concerned with the poor performance of the 
·. RO and take back the operations of the RO thereafter. . . . 

In case the RO dealer still decides to resign, the dealer is given a personal 
hearing by the competent authority before accepting the resignation . . . - . . ·- -· . .. - . .. 

With regard to LPG 
No SC/ST distributor has resigned or discontinued operations in last 3 years due, 

: to viability re<'Jsons" ... · · · · · · · · 

VII. .. CORPUS FUND SCHEME 

1.51 . When asked to provide details related to Corpus Fund Scheme with regard to RO·. 

dealerships and LPG distributorships, the· Ministry in its written reply submitted as 

under: 

"With regard to RO 

In respect oflocations reserve.d for SC/ST categories, financial assistance under 
Corpus Fund Scheme is. given by the Public. Sector OMCs on award of RO 
dealerships. as under: 

a) · In respect of locations reserved for SC/ST categories, the Oil Company will 
make available ready Retail Outlet with required facilities at its .. cost on the land 
offered by the candidate and procured by the Company on mutually agreed terms 
and conditions. · · · · 
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· b) ·.·Oil Company wil~also provide·adequate working capital assistance/Joan for a 
full operation cycle (equivalent to 7 days Sales volume) of the operation of the 
Dealerships. Both working capital amount as well as interest @ SBI MCLR 
(Marginal Cost of Funds based Lending Rate) + 1 % interest per annum or 11 % 
p.a., whichever is lower, thereon will be recovered in 100 monthly installments 
commencing from the 13th month of commissioning of the Dealership. 

c) Initial working capital assistance is given for maximum ·1 s KL of MS and 18 
KL HSD. Eligibility is calculated for MS and HSD separately. 

d) Based on SBI MCLR (1-year MCLR) as on 1st of April every year, interest 
rate for Corpus Fund loan is revised for the outstanding loan amount. 

e) Augmentation of initial working capital assistance/loan provided at the time 
of commissioning may be done through additional loan between two to four years 
after commissioning due to increased sales and additional working capital 
requirement subject to certain conditions 

However, no Corpus Fund Scheme is extended to the OBC Category applicants.· 

Public Sector OMCs have stated that depending upon on the type of site, the 
facilities are to be made available by the Dealer (as specified by the 
Corporation)/Corporatiori as mentioned against each type of facility. However all · 
locations under SC/ST category mandatorily being advertised as CFS locations 
are developed as 'A'/CC sites. However OBC locations are developed as A/CC 
or B/DC site depending upon the type of RO site under .which . they are · 
advertised. · 

S.N. Type of TYPE OF SITE 
Facility 

''A"/ "CC" site including CFS "8"/uDC" Sitii / 
locations Company l-eased Site 

·~---- . 

Provision of Facility by: 
. . 

A Infrastructural Facilities: . . . . . 

i. Developed land with boundary /compound wall as pe Dealer Dealer 
Corpn. Specification 

·. .. 

ii. Tanks, Dispensing Units, Signage's, Automation, etc. Corpn. Corpn, 
•. 

iii. Sales Office; Store Room, Toilet, Electrical Room, Corpn. Dealer 
Water Connection, Yard Lighting, etc.· · 

. 

.• 

iv . . Generator/ lnvertor Dealer Dealer. 
.· . .. .. ·· 

·. v. Compressor with Electronic Gauge for Air Filling (As Corpn./ Dealer i Dealer 
decicied by OMC) . · · 

.. . ·. . 

vi. Driveway· . · Corpn. · · Dealer 
- .. _· ... .· . 

. ·. 

··' '·. .. ' - :, : 

, 
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vii. Canopy (as per Corpn. requirement) I Corpn: I Dealer 

B Customer Convenien.ce Facilities: .. - . 

. 

i. Clean Drinking Water, Maintenance o Dealer Dealer 
Neat & Clean Toilet, Telephone, etc. 

. 

· With regard to LPG 
Presently Corpus Fund Scheme has been replaced by a bank mediated financial 
assistance scheme to SC/ST .LOI holders. This scheme has been i_ntroduced 
since OM Cs found it difficult to procure Jand/godown/showroom _as Govt. lands 
were not available and procurement of private lands was . a lengthy and 
.cumbersome leading to delay in commissioning of distributorships. Currently, no 
infrastructural facility is provided for SC, ST and OBC distributors by OMCs. 
Under this scheme the selected candidate for the location reserved under SC/ST 
category has the option to avail the following financial assistance scheme: _ 

1.52 When asked as to whether any interest is provided on the security deposit 

submitted by RO dealership and LPG distributorship applicants, the Ministry in its 

written reply submitted as under:. -

· "With regard to RO 

Security deposit is taken from all categories of RO dealerships by Public Sector 
OMCs. _It is refundable without any .interest at the time of resignation I , · 
termination. This deposit is primarily taken to adjust any dues to the OMCs in , 

.. case of resignation by the dealer or termination. However, in case of termination 
- . of dealership on account of proven adulteration I malpractices, the security 

deposit is forfeited. 

Interest is not paid on the security deposit as per the terms and conditions of the 
· dealership agreement executed by and between the dealer and concerned OMO · 
I as per information given in the Brochure for selection of RO dealer. 

With regard to LPG 

The selected candidate, before being issued the appointment letter has to . 
deposit interest free refundable security deposit to the. respective OMO. OMCs 
issue equipment, i.e .. cylinders and PRs without any advance payment to 
Distributors for. further release of New Connections/ DBCs. Further Distributors 
always also maintain inventori of equipment which is issued to Distributors free . 
of cost. OM Cs reserve the right to adjust any. dues to it from the Security Deposit 
amount at the time of resignation/ termination. However, in case of termination of 
the distributorship is on account of proven malpractice, the said security deposit 

· is forfeited". 
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1.53 When asked as to whether the Ministry/OMCs have devised any mechanism to 

safeguard interest of dealers belonging to ·sc/ST, freedom fighters and defence 

categories for low sale of auto fuels at retail outlets, the Ministry in its written reply 

submitted as under: 

"The offer of dealership is purely a business proposition and all the prospective 
applicants desirous to become dealers to evaluate the business proposition. The 
business viabjlity of each dealer depends on the effort to market, management of · 
retail outlet and other factors. 

There are no specific norms for safeguarding dealers, regardless any category, 
including SC/ST, freedom fighters and defence categories for low sale of auto 

· fuels at retail outlets. 

However, as per extant policy, SC/ST dealerships are extended working capital 
loan and fully developed retail outlet by OMCs to support them in the business . 
~ntu~. ·· 

For Sheheri Vitrak; Rurban Vitrak and Gramin Vitrak 

1.1 Oil Marketing Companies (OMCs) facilitate the.selected candidate belonging 
to SC/ST ·category in· obtaining the loan from ·scheduled commercial bank for . 
providing the LPG Godown, Showroom and LPG cylinder delivery infrastructure 
(LPG cylinder delivery infrastructure is· not applicable for Durgam Kshetriya . 
Vitrak). In this regard, if the banks require any margin money to be invested by • 
the candidate in providing .the above mentioned facilities, OM Cs extend financial 
assistance by way of a secured Joan towards such margin money. The margin 
money however.be limited to Rs. 1 Lakh for Urban market Distributorships and 
Rs. 0.60 lakh for Urban-Rural & Rural market Distributorship or 20% of the total 
project cost against which the loan has been sanctioned by Bank, whichever is 
lower. · · 

. . . 

1.2 The secured loan towards.· the margin money should be provided to 
Distributorships reserved for SC/ST categories at (SBI PLR + 1 %) interest per 
annum. This loan as well as interest should be recovered at the rate of 20% of 
distributor's commission. 

1.3 Adequate working capital loan at.{SBI PLR + 1%) interest per annum, for a 
full operation cycle of the operation of the distributorship should also be provided. 
Both the working capital as wel/as interest thereon should be recovered in 100 

. equal rncinthly installments from the13th month· of commissioning of the. 
Distributorship .. 

For .Durgam Kshetriya Vitrak. 

· 2.1 Candidates selected for Durgam Kshetriya Vitrak (DKV} locations reserved 
under SC/ST categoryare provided a secured interest free loan of Rs. 1 lakhfor · 
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construction of godown/other facilities. This amount should be recove'red on per 
refill basis at the rate of 20% of Distributors commission for 14.2 Kg as per policy. 

2.2 Locations reserved under SC/ST category, the concerned Oil Company 
provide adequate working capital Joan for operation of the DKV at an interest rate 
of 11 % per annum on reducing balance. Both the working capital loan as well as 
interest should be recovered in 100 equal installments from the 131

h month of , 
commissioning of the DKV". · · 

1.54 When asked as to whether OMCs appoint multiple committees to negotiate rent · 

evaluation for RO dealership, the Ministry in its written reply submitted the following 

information: 

"Public Sector OMCs have stated that no COCO is provided to any Individual 
.land ·owners: Permanent COCOs are operated through service providers 
appointed for a short term as per extant guidelines and are selected through a 
laid down selection guidelines. The temporary COCOs are allotted to pending 
eligible category LOI holders mainly constituting of SC/St category. 

Based on the offer of rentals received from the land owners, appropriate 
negotiation committees are formed. Multiple negotiation committees are not ' 
appointed foran offer received for a particular land". 

1.55 On being asked about the rent/lease fixation done for ROs based on. COCO 

pattern, the _Ministry in its written reply submitted the following inform.ation: 

"Public Sector OMCs have stated· in case offered land is found suitable for new 
outlets/COCQs, .valuations are obtained from empanelled Government Valuers' 
arid negotiations are conduCted by an approved negotiation committee. Once 
mutually agreed terms of lease/ purchase are arrived at, sale deed or lease deed 
is executed after approval by the competent authority. Prior to execution of 
lease/purchase, legal search is conducted through an empanelled advocate of 

. the OMCs". . . 

1.56 · The Committee sought to know the status . of refund of corpus fund to the 

distributor who have completed or repaid the assistance extended to them via corpus . 

· fund to which the representative of the Ministry.submitted that 

"m i:rcp crtf "t!Cl fttj;-g cl; <ITT * :m, m f*r fuf?'\ <>{C'. fl <ITT <Ill< q tl tj;g q_<T ~ · 
.<l'fm :m; 31fCl'Gt Qrr<R;" ~ :l.fi i:rcp <rR ~Q'{ t;r ,fcnm :m, ~ me; ~ .. fcnm <J'fm .. 

i1 Qil4"t{l(Q<>t cliT (1{111 ~ :l.fi 6.87 ~ ~ ~ 40 fuf?'\<>{c~ <ITT fttj;-g ~ i 
fu1 G"1 <fl I <fl I { q tl G15 <ITT Q J1 13 c ~r ~ <l'fm :m I 3f<lR 3fR :l.fi ~ ~, <'IT ~ ffi'JT 

.. ·3{f.·~·. Wl8 i1" . . 
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··1.57 When asked to ·furnish the details· of-petroleum products wherein OMcs·· 

implement reservation policy, the Ministry in its written reply submitted as under: 

"With respect of appointment of dealer/distributors, Reservation policy is provi.ded 
by Pul'llic Sector·OMCs for Retail MS/HSD dealerships, LPG distributorships and 
SKO/LDO dealerships only. 

Reservation policy is provided by Public Sector OMCs. in appointment of 
transporters for POL products". 

1.58 . When asked as to whether the Ministry is considering to Include economically 

weaker sections as well, the Ministry in its written reply submitted as under: 

"No such proposal is under consideration in this Ministry". 

VIII. DEALER COMMISSION FOR RETAIL OUTLETS 

1.59 On being asked about the criteria for the commission provided by oil marketing 

companies (OMCs) to LPG distributorships, the Ministry in its.written reply submitted as 

under:. 

"Distributor commission consists of establishments cost and delivery cost.. The 
commission is same for all class and ·all type of markets of the diStributorship. 
However, the commission is different as per the packages of the cylinder. 

The elements are as under: 

. Establishment Expenses . 
A Manpower Cost (Establishment) 
8 Revenue Expenses 

c Godown §<.Showroom 
D Financial Exoense.s 

Owner Remuneration 
'. 

E .' 

.. 
· Deliverv Expenses 

F Manpower Cost (Delivery) 
G Variable Cost 

1.60 When asked as to whether OMCs have taken. cognizance of inadequate margins 

of commissions received by retail outlet de~lers in. the country and the m~asures 
. initi1;1ted to address the grievances of RO de,<ilers, the Ministry in .its written reply 

·• submittedas under: .·· ··· . · · . · .. · . . . ···.• . •·. · .· · · . · .· • · . ·. ·• . 

"The prices of . petrol and·· diesel·.· h<ive . been made market-determined ... by the · 
. Government with effect from 26.06.2010 and 19.10.2014 re.spectively. Since 
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!heh, the Public Sector Oil marketing Companies (OMCs) take appropriate 
decision on pricing of petrol and diesel in line with .international product prices 
and other market conditions. Revision of Dealer's ·commission on petrol and 
diesel is also decided by the OMCs from the dates mentioned above. 

A committee was constituted by MoPNG under the chairmanship of Joint. 
Secretary (Marketing), MOP&NG for devising a suitable mechanism for fixation of 
dealer commission/margin. After considering the inputs/suggestions from various 
.stake holders, including Dealer's bodies/associations, the Apurva Chandra 
Committee report, Ministry advised OMCs about enhancement of dealer's margin 
on petrol and diesel effective 01-07c2011. MOP & NG also advised that decision. 
of actual commission to be paid to the dealers forpetrol (MS) is to be taken by 
OM Cs. . . . 

Thereafter, Ministry vide their letter no. p-20028/2/2014-PP dated 22nd October, . 
2014 advised OMCs to take necessary action with regard to revision in dealer's 
margin for diesel (HSD) dispensed by them under intimation to Ministry. 

Subsequently, the dealers' margin for MS&HSD have been increased by OMCs 
from . time to time broadly based on th.e Apurva Chandra Committee· 
rec.ommendations. The dealer's margin has been last revised w.e.f. 0.1.08.2017". 

1.6.1 The Committee desired to know whether the commission of dealers is same in 

rural and urban areas to which the representative of the Ministry informed during oral 

evidence held on 12.12.2019 that: 

1.62 The Committee pointed out the recommendations of Apoorva Chandra Report 

regarding iss~e of wages to labours at retail outle.ts and dealer commissions and the 

selective implementation of the report by the Ministry to which the representative of the · 

Ministry submitted during oral evidence that: 

"Ji!Gl<illl ~· ~ ~ ·m- cITTt <); "1;,iik '<);.mt ~ <IT(i c!?i" :!ft, ~· ~. 
. . 

chQ.-il;JJ <!iT ~ ~ t ftp ·"11 .~ <); ~ i, ~ ~· * .~ t't ~ ~I 
ci;-qcft ~· t ftp "11 Re <!iT tc t, ~· ~ ~ C!idl. t1 prm cf>qf.l<:Jl <!iT ~ .. 

~ t ftp ~ ~ "11 cn<lfi~TGf ?; ~ t <n "11 :ift ~ fu1! tRl ?; ~ t, ~ ~ 
<); tc <); ~ * i I <)" WR C!idl ~ ~ i, CTl "11 :ifi ~ ~ CR W t, ·~. 
:ift ~ mw .~ t, ~ <T"1" C!idl f.il<>1cn t ~ fu1! ~ ~ ~ ~ ~. 
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m % ft!; WR ~· C!i'JfrQ!<l ~ ~· ~ i, cn-1lf<JT ·~cC>1l$"1 <ITT·~ crvr :!1T. ~ 
~I" 

1.63 The All India· Petroleum Dealers Association (AIPDA) have pointed that Ministry 

has taken a vindictive attitude towards them for approaching High Court and the dealers 

commission have not been revised since 2017. During the oral evidence held on 

08.03.2021 they have informed that: 

"~ ~ICfll<fri % ft!; cn;1- 2017 ~ ~ <ITTfrQl<l ~ ~ ;JIT@%1 ~~~I ;;m 70 

~ >rfc1~m3-tR WR~ IT<ll" ~ ~ ~ m cit~ 70,000 ~<ITT Gfh*1101 

m 1. 3flvf ~ 100 ~ ~ 3-tR WR 1000 ~ f.l<!iOT ~cit i:rcn (>[ruT ~ cnr <:!<ll'fi 1G1 ~ 

% I Jl~JI 1$ 3-fR ~-;;IT CJJf ~ ~ ~, ~ ~ a'f :J1T m ~I ~ CITTfrQJ<l ftncm %, ~ 3 
~ 28 ti*~ qz ~ 3-fR 2 ~ 18 ti* fuc;r qz ~~I WiJ aft~·~,~ ~'1.R ~· 
<rr3"1R~, mr CITTfrQl<l ftncm%1 31lQJl'!"ll ~~~ 2004 3-tR 2016 ;# ~ QJ;J"J<ifr 

ftn<rr I ~ R>i El C!i{ ~ C!itJ ftn R 1 ~ 3-tR 1 "1Gi<l ft <ITT -;;IT :l1T ~ ~{I a:i'I c:A ~, 
3f3fi ~ ~ c) ~mm m ft!;~~ <JR" \?;<IT "11Q<111 I ~.me;µ 

~ ~.~ CliTt ~ <JWI ~ ~·CliTt <f?r.fWR>r ;,r;;r C!itJ ft!;~ i:ftGi<>f 1'<l'Ql<l 

~ 3-fR Jl le) cf! <);- "1'f :l1T J!fuCflR %, ~ ~ ~ <ITT J!fuCflR ~ % I c;T m ~ <); 
me; µ fWR>r ;,r;;r c) ~ ~ l?;<iT I 3m 3.fi QJl*1"t ~ ~ ·~ ft!; .3fJlf ~ fut <>l IC\i 

cITTt ;#<JN 2)-, $flf<>1Q "1GT CfC!i 3flCliT ~ ~ tJ;m, CfC!i CfC!i µ .3fJlfCITT <ITTfr~r.r ~ 

"l~lcid'l I ~ ~ ~ ;# ~c<:>t1$ f?;<rr ;JIT ~ ~, ~ 1JCO ~ ~ cn;1- 201(:; ;# Qdl1ik 

ftn<rr <rmT I ~ cJoTI 5f<F4/l.-:ls ~I" 

1.64 The Committee enquired as to whether the Ministry is taking a harsh and punitive . 

action to those who have approached the court for relief in certain cases to which the 

representative of the Ministry informed that: 

"Vindictive action certainly should not be there: People have a right to go to court 
and we do not contest that at all.The only issue is that, in case dealers are taking 
commission which is based on a particular wage lobe paid to their workers and 
they pay less wage and retain that money, I am told that the money which i.s .· 
being retained is running.into thousands of crores. Otherwise, we have to reduce 
their commission. So, either ofJhese two hasto be done because it is all money 

· coming from consumers. Consumers are. paying a higher amount and wages are 
.. · being paid ala lower rate: That is the only major point". · · 

. ,:,· 

-·-,-

... 
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1.65 On being enquired about the commission for dealers for Retail Outlets (RO) last 

revised along with OMCs have_stopped revising commission owing to legal cases filed. 

by Petroleum Dealers Associations on the issue, the Ministry in its written reply 

submitted as under: 

"The dealer's margin has been last revised w.e.f. 01.08.2017. Currently the 
dealer margins are being paid as revised on 01.08.2017. OMCs had been 
revising dealer margin for dealers till August 2017 but ihereafter it has not been 
revised .due to dispute raised by dealers/ dealers Associations in 2017 against 

· .. the MDG 2012. amendment on the implementation of obligation of wage · 
payment. 

Some of the Dealers/ Dealers Associations had filed Writ Petitions before various 
High Courts challe·nging the amendments to MDG 2012 implementation, which 
included the wages payment (an element of dealer margin). 

The OMCs had filed Transfer Petitions before the Hon'ble Supreme Court for 
transferring all those Writ Petitions. The Hon'ble Supreme Court, vide its Order. 
dated 27.11.2017, have disposed of the Transfer Petitions and requested the 
Delhi High Court to decide . the Writ Petition No .. 10334/2017 pending before it. 
·Further, the Hon'ble SC have permitted the affected parties to intervene before 
the Delhi High Court. Accordingly, the Hon'ble Delhi High Court have heard three 

· Writ Petitions along with six intervention applications jointly, which were 
disposed vide Order dated 18.3.2020 . 

. . OMCs havE? filed.the appeals under LPAs.in the High Courtof Delhi against th~ 
learned single Jydge Order passed on 181

h March, 2020. 

Hon'ble Delhi High Court Division bench on 27.01.2021 granted stay on t.he Ld 
Single Judge order.dated 18.03.2020 .The matter is presently posted for further . 
dates & sub-judice: · 

http://164.100.69.66/jupload/dhc/RAS/judgement/18-03-
2020/RAS18032020CW103342017 182305.pdf 

1.66. On being enquired about the reason for challenging the Delhi High Court order 

.on Dealers Commission by OMCs, the Ministry iii its written reply submitted as under: 

"In orde'r to motivate the employees of Retail Outlets to provide better quality of 
service standards and to deliver the assurances given to customers' in terms of 
quality, quantity, cleanliness and behaviour on forecourt, OMCs ,had advised that 
dealers pay OMCs notified wages which is arrived on the basis of Central 
Minimum Wages (applicable for Construction workers) or statutory minimum· 
wages as notified by State, whichever is higher. The Dealers Association have 
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· been ·requesting tcr·consider-· Gentral -Minimum Wages for revision in Dealer 
margin. 

Subsequent to dealer margin rev1s1on, OMCs advised the dealers to pay the 
OMc· notified wages to the employeeS/staff of dealers. OMCs amended 
Marketing Discipline Guidelines 2012 (MDG) in Oct 2017 to implement above, 
among other provisions. 

Some of the Dealers/ Dealer Associations have· challenged the amended 
provisions of MDG 2012 (amended in Oct 2017) before various courts which 
included the wages payment (an element of dealer margin). 

The OMCs had filed Transfer Petitions before the Hon'ble Supreme Court for 
transferring all those Writ Petitions. The Hon'ble Supreme Court, vide its Order 
dated 27.11.2017, have disposed of the Transfer Petitions a11d requested the 
Delhi High Court to decide the Writ Petition No. 10334/2017 pending before it. 
Further, the Hon'ble SC have permitted the affected parties to intervene before 
the De.lhi High Court. Accordingly, the Hon'ble Delhi High Court have heard three 
Writ Petitions along with six intervention applications jointly, which were 
disposed vide Order dated 18.3.2020. · 

The Hon Delhi High Court Judgement dated 18.03.2020 briefly on payment of 
wages ts as .below -

• Dealers will not be compulsorily required to pay wages/salaries to staff, which are 
higher than statutorily notified min. wages stipulated by State Government/UT .. 

• RO. dealers will not be.called upon to pay other benefits like PF, contribution to 
ESIC, Bonus, Earned Leave/Annual Leave and Gratuity unless they are required 
to extend these benefits under the relevant statutes. 

• Statutory rules need to be followed but OMCs cannot levy monetary penalty. 

OMCs obtained the legal opinion on the order of the Ld ·Single Judge dated . 
18.03.2020 from the Solicitor General of India, who ·had opined that the 
Judgement is unsustainable under law & it negates the beneficial statutory inient 
and fit case for appeal". 

1.67 When asked as to whether there are any provisions issued. by the MoPNG/OMCs . 

to revise the commission regularly for LPG distributorships indexed to inflation, the 

Ministry in its written reply submitted as under: 

"Distributorship commission for ND LPG varies every month based on the 
for.mul;;i related to the working capital". 
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IX. CUSTOMER TRANSFER POLICY OF LPG DISTRIBUTORSHIPS 

1.68 . When· asked as fo whether the Mini$fry70MCs are contemplating fo improve LPG .. 

penetration where the number of customer may be small or low,· the Ministry in its 

written reply submitted as under: 

"In order to increase LPG penetration. where the number of customers may be 
small or low, there is provision . for setting . up Gramin Vitrak and Durgam 
Kshetriya Vitrak (DKV) under the Unified Guidelines for Selection of LPG 
Distributorships. DKVs are set up in Difficult and Special Areas where number of . 
customer is small or low (like Hilly regions, Forests area, Tribal inhabited area, 
sparsely. populated, disturbed area, islands, ~eft Wing Extremism (LWE) affected 
areas), where setting up of even Gramin Vitrak is not feasible''. 

1.69 When . asked to furnish a copy of the Consumers Transfer Policy followed by 

OMCs.to ensure distribution of consumers among the LPG distributorships, the Ministry 

have submitted copies of the Customer Transfer Policy followed by OMC, on intra, 

company & inter-company. (Appendix - IV & V) . 

1. 70 .. When asked as to whether th~ Consumers Transfer Policy has been chalienged 

by some LPG distributors and the present status of the cases challenging the • 

· Consumers Transfers Policy by a few distributors, the Ministry in. its written reply 

submitted as urider: . 

.. "BPCL distributors in Kolhapur filed petition CWP 8573 I 2018 against transfer of· 
customer policy in Hon. High Court of Mumbai. The policy on intra company.· 
customer transfer has been quashed by Hon Mumbai High Court. BPCL filed 
Review Petition in Bombay High Court on 16.11.2019 and SLP No. 2425 of 2020 
on 06.01.2020 in Supreme Court against the said order. 

IOCL also filed SLP before the Supreme Court on 22.01.2020. IOCs SLP was 
tagg.ed with BPCL's SLP. Thereafter, around 22 Writ Petitions were preferred by 
IOCL distributors before the High Courts across the country. IOCL filed Transfer 

. Petition's before the Supreme Court of India''. · · ... · · · · ·' · · 

1.71 When enquired about the extant ceiling limit of customer base for LPG 

distributorships for Metro cities, Urban areas, Rurban areas and Gramin areas, the 

Ministry in its writtell reply submitted as under: 

/ 
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.. _~"As pef lJhifiecr Guidelines for Selection of LPG Distributorsliip; tlie'(efiU-ceillng·-
limit and the Feasibility Norm for different types of Distributorship Area are as 
unde~ · 

rype Population as Refill Ceiling Refill Sale per month fol. 
Of Distributorship per census 2011 Limit pe Feasibility limit 
area month 
Sheheri Vitrak Cities with population >20,000 

. . 10,000. 
401akh 
Cities with 20 to 40 lakh 15,000 7,500 
population 
Cities with 10 to 20 lakh 12,000 6,000 
population . 

Rurban Vitrak Towns with < 10 lakh 10,000 5,000 
population 

Gramin Vitrak village I Cluster 5,000 2,500 
of villaqes . 

Durgam village I Cluste1 1,500 600 
Kshetriya Vitrak · of villages 

1.72 When asked to. provide the· number of LPG distributorship agencies having 

higher than the ceiling limit, the Ministry in its written reply submitted as under: 
- . . . 

"OMC have reported that as on 01.012021, out of total 22,217 LPG 
distributors allotted under Marketing Plan, 6,658 are above ceiling limit"_ 

1. 73 · When asked to provide the number of LPG distributorship agencies having lower 

than tlie ceiling limit, the Ministry in its written reply submitted as under: · 

"OMC have reported that as on 01.012021; out of to.ta\ 22,217 LPG 
distributors allotted under Marketing Plan, 15,559 are below ceiling limit". 

1. 7 4 When asked as to whether there have been any issues related to financial non . . .. 

viability of existing business of LPG distributorships due to the transfer of LPG customer 

base from old distributers to new distributors along with the remedial measures for the · 

same, the Ministry in its written reply submitted as under: 

"Customer transfer policies are devised faking into consideration the market· 
·ceiling of old distributors and viability limits fornew\y commissioned distributors. 
The· objective of customer transfer is to er:isure rationalization of_ refill sale in line 
with ceiling limits _and to ensme that the new distributors reach viable limits_ As 
on 01.01.2021, OMC has 22,217 nos_ of LPG distributors allotted under 
Marketing Plan out of which 7115 r1os. are operating ·below viability limit which is 

.. ~ ·. 
• . . ··~ ,. 'j 

.. : .I 
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expected to get rationalized to attain viability once intra company custo.mer 
transfer is put in place. 

As the policy on intra company customer transfer has been quashed by Hon 
Mumbai High Court vide CWP 8753 of 2018, the intra company customer transfer .· 
policy is kept on nold. BPCL & IOCL have filed SLPs in Supreme Court against 
the said order". 

1.75 When asked as to whether it is true that there are many LPG distributorships in 

rural areas which are not in a position to redeem 50% of their investments even. after · 

the commissioning of LPG business due to financial non viability of the same, the 

Ministry in its written reply submitted as under: 

"As on 01.01.2021, OMCs have 22217 nos. of LPG distributors allotted under 
Marketing Plan out of which 7115 nos. are operating below viability limit". 

1.76 When asked as to whether Gramin LPG distributorships have been facing any 

hardships due to insufficient customer base and lopsided planning of locations for LPG 

distributorships along with the views of the Ministry/OMCs, the Ministry in its written 

reply submitted as under: 

"Locations for setting up of LPG distributorships are identified based cin available , 
refill sale potential that can sustain . economically ·viable operation. of LPG.· . · 
distributorship. The refill sale potential is based on several factors including 1 

. population, population growth rate, economic prosperity of the location arid ·the · 
distance from the existing nearest distributor: · · · · · 

As on 01.01.2021, OMCs have 22217 nos. of LPG distributors allotted u~der 
Marketing Plan out of which 7115 nos, are operating below viability limit. OMCs 
have worked out rationalization measures through customer transfer policy to 
enable these distributors to reach viable limits. As the policy on intra company 
customer transfer has been quashed by Hon Mumbai High Court vide CWP 8753 

·of 2018; the intra company customer transfer policy is kept on hold. BPCL & 
IOCL have filed SLPs in Supreme Court against the said order". 

1. 77 On being asked about the mechanism to redistribute customer base to newly set 

up LPG distributorships in rural areas· to ensure financial viability of the. same, the . 
. . 

Ministry in its written reply submitted as under: 
. ' . - . . . . . ·. . -. 

"A Customer fransfer Policy is already in place by OMCs to ensure Customer 
transfer . to the nearest Distributor of the Consumer as and when · the 

·.distributorship is commissioned and distributors are below viability limit. The.said 
· policy guidelines were. challenged by few distributors in various courts in the 
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country and same has been set aside by Hon'ble High Court of Mumbai. OMCs · 
are challenging the order in Hon'ble Supreme Court so that the process of 
customer transfer can be completed". 

1.78 When asked as to whether OMCs/LPG distributorships maintain any data related 

to supply of both commercial and domestic LPG cylinders to customers, the Ministry in 

its written reply submitted as under: 

OMC 
IOC 
HPC 
BPC 

"Details of Domestic LPG sale by OMCs in the country during last five years are 
as under: 

Year Domestic Sale 
. (in million Metric Ton) 

2019-20 23.1 
2018-19 21.7 
2017-18 20.3 
2016-17 18.9 
2015-16 

. 

17.2 
. 

. 

. . . 

Sales of Non Domestic LPG cylinders (in TMT) .by OMCs during the last.05 years. 
is as under: · 

. 

. 2015-16 2016-17 .. 2017-18 2018-19 2019-20 2020-21 
. 545 . 6q6 782 885. 1005 . 740 

468 574 658 738 819 578 
451 . . 545 649 . 740 790 566 -

. 

1.79 When asked as to whether LPG distributors have been deliberately supplied with 

excessive number of cylinders by OMCs in order to achieve their. sale targets, the 

Ministry in its written reply submitted as under: 

"OMCs supply dom~stic LPG cylinders to Distributors' as per the indents placed. 
by th.em which in. tun1 depends upon the Distributor's god own stock, distance 
.from the supply location, available & expected refill bookings and/or any other · 
local consideration so as to maintain prompt & uninterrupted supplies to valued 
customers". · · · · 

1.80 When asked as to Whether there have been any instances wherein LPG. 

cylinders have been supplied to unregistered customers, the Ministry in itswrittenreply ·. 

submitted as under: 
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. "LPG cylinders are supplied against cash memo to the registered customers by 
the OMC distributors. However, there .have been instances wherein unaccounted 

' ' ' 

·sale of domestic cylinders\vas obser\ted. Action under MDG'is taken against the 
concerned distributorship in all the established cases of unaccounted sale of 
domestic cylinders. 

With regard to Non Domestic, LP(3 cylinders are priced higher than· the Domestic , 
LPG and no element of subsidy is involved in it. No Such cases have come to the 
notice of sale of.ND LPG to unregistered customers". 

1.81 When asked as to whether there have been any instances of illegal supply of 

LPG cylinders from. states closer to border areas to neighbouring .countries, the Ministry ·· 

in its written reply submitted as under: 

"OMCs have not come across to any instances of illegal supply of domestic LPG 
cylinders froin States closer to border areas to neighbouring countries. 

With regard to Non. Domestic, LPG cylinders are priced higher than Domestic 
· LPG and no element of subsidy is involved in it. No Such cases have come to the ' 

notice of sale. of ND·· .. LPG Cylinders across· the borders to neighbouring· 
countries". · · · 

X. LITIGATIONS AND GRIEVANCE REDRESSAL MECHANISM 

1.82 When asked as to wh~iher the number of complaints received with regard to' 

allotment of LPG distributorships after changing the guidelines to make it more' 

transparent, have come down.the Ministry in its writt~n reply submitted as under: 

· "OMCs .have reported that they are not maintaining such records. Ho~ever, du~ 
to transparency, all applicants are able to verify the details of each other and · 
scrutinize it for the corredness. As data is not available, no comparison can be 
drawn". 

1.83 The Committee pointed out that there are 1684 cases filed in courts against 

selection of retail outlets dealerships. The representative of the Ministry submitted that: 

".31flT<l ~ · aft · cntJ ft!>" prrtt cii q f.1 ;q I f~rtvh~ ~ ~ F<r Jl:fIB <n«11 · i · :tTR 
ma:m.~ ~ ~ i1.~ <fSO mt~ i; ~.*~·~ ~ 
RiJ(>lllfi 0!T<l· i :tTR ~ ~ q8;j Jj 0!T<l i, 3'flCfif ~ aft'~ ~ c>faT1 ~ 
Ji;i1(>f"l c!?r. ·ITT111 * aft rn ~ :tTR ~ ~ ft!>" ft!K:r.· ~ c!?r f<tfVT~JGf 

• ~ ~ ~ i1 3fJR' prrtl ~ <); «R ~ tJ" ~ flc:;(>IJ'!C: ~· ,;J[TlJ ill~ . ' 
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1.84 On being enquired about the allotment related complaints received during the 

last one year and details of mechanisms· in place to resolve these complaints, the 

Ministry in its written reply submitted as under: 

"With regard to RO 

A total number of 3953 complaints have been received by Public Sector OMCs 
from aggrieved applicants in respect of RO dealership selection in respect of 
2018 advertisement for 78390 locations. 

The Dealer Selection Guidelines 2018 of Public Sector OMCs provides for the 
mechanism for redressal of grievance of applicants as under: 

Any complaint against any selected candidate should be accompanied by a fee 
of Rs. 5000/-only, in favour of the Oil Company. Any complaint received without 
this fee will not be entertained. The complaint received against the selection 
inducting eligibility will be disposed off as under:-

(i) Complaints received before or after draw of lots/bidding process along with 
requisite fee of Rs. 5000/-, will be kept in record and investigation carried out 
after successful completion of scrutiny, land evaluation and Field Verification of 
Credential for the selected candidate only in following cases:-

• General complaints with verifiable facts 
• Complaints against selected candidate* 

' 
* Selected candidate means the candidate who has completed Field Verification 
of Credentials successfully and is eligible for issuance of LOI. -- -

(ii) Any complaint received after 30 days from the date of draw of lots/bidding · 
process will not be entertained. 

(iii) Representation from applicants against rejection of his/her candidature will .. 
be verified and disposed of immediately by the Corporation before proceeding to 
next stage. For such cases, fee of Rs. 5000/- will not be applicable. 

(iv) Anonymous complaints without verifiable facts will not be. investigated. 

(v) On receipt of a complaint, a letter will be sentby the oil company to the 
complainant through Registered Post, asking him to. submit details of allegation 
with a view to prima facie substantiate the allegations along with supporting.· 
documents, if any, within 20 days from date of dispatch of letter.While seeking . 
documents and details, the· complainant will be advised.· that . if· during the . · · 
investigations, complaint is· found to be -fa1$e and/or without' substance, the. Oil . - -, . . ' . ' .. - . - .. - _·, · .. -. ,' . ... 

-'·· 
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Company reserves the right to take action against the complainant as provided 
under the law and fee forfeited. 

(vi) In case a complaint is received against an applicant, who has not been 
selected in draw of lots/bidding process, the same will be kept in abeyance. In 
case the LOI against selected candidate is cancelled and the applicant against 
whom the complaint was received gets selected in the next draw or on account of, 
bidding process, the complaint will only then be investigated. 

(vii) If the complaint is not required to be investigated the fee received will be 
refunded to the complainant informing that the complaint has. ·not been 
investigated since the candidate against whom the complaint has been made has 
not been selected. The fee will be refunded after issuance of LOA to the selected 
candidate. 

(viii) In case complaint is received without the requisite. fee of Rs. 5000/-, or 
received after 30 days of declaration of results, the complaint would not be 
entertained and complainant would be advised reasons for the same. 

(ix) Corporation will examine response of the complainant and if it is found that 
the complaint does not have specific and verifiable allegations, the same will be . 
filed and complaint fee will be forfeited. Complainant will be advised accordingly. 

(x) · If a decision is taken to investigate the complaint, the. decision on the 
complaint will be taken by the Corporation and intimated as under:-

a) Complai11ts not substantiated: . . . . .. 
In case the complaint is not substantiated it will be filed andcomplaint fee will be '. 
forfeited. Complainant will be advised accordingly .. 

b) Established Complaints: 
In case of established complaint, the complainant will be advised accordingly and 
suitable action should be taken. In this case the complaint fee collected of 
· Rs.5000/- will be refunded. 

(xi) In all cases, disposal of complaint should be in the form of speaking order." 

With regard to LPG· 

OMCs have reported that no complaint regarding allotment procedure has .been 
. received inthe last one year. However, complaints against selected·candidate for 
·any location are dealt as per Grievance I Complaint Redress al System under 
Unified Selection guidelines of LPG distributorships''. 

1.85 The details of court cases against the selection of RO dealerships during the 

last four Years with the requisite data is tabulated here below: 

.' _,. 
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-·-· .- , .. - No of cases filed in Courts against No· of cases where No ·of·· cases· · - where 
Selection of RO Dealerships fo, orders have been l\ppeal has been filed by 
period 2016'17; 2017-18; 2018-pronounced l\ggrieved Party or by 

OMC 
OM Cs 

19; 2019-20; 2020-21(Apr-Dec20) 

BPCL 414 215 18 
HPCL 485 201 12 

·IOCL 785 . 360 21 .· 

rOTAL 1684 776 51 

LPG Reply: 

OMCs have 135 court cases as on 01.03.21 against locations advertised under 
Unified Guidelines for Selection of LPG Distributorships". 

1.86 When asked as to whether there is any mechanism for third party mediation I 

tribunal · in· redressal of grievances related to RO dealerships and LPG 

distributorships, the Ministry in its written reply submitted as under: 

"There is no third-party mediation/tribunal in the Grievan·ce Redressal Mechanism 
provided in the Guidelines for Selection of RO and LPG Distributorships". 

1.87 On being enquired hciw many litigations are still pending in courts of law against 

decision of internal complaint mechanism of OMCs, the Ministry in its written reply ·· 

submitted as under: 

"With regard to RO 
Public Sector OMC wise details in respect of RO are as below. 

OMC No. o No. of complaints No. of applicants who have No. of Court 
complaints disposed out o approached . Courts against cases pending as 
recd. (1) :Jecision of internal complaints on date out of (3) 

mechanism 
(1) ·. (2) . . (3) (4) . 

IOC 1409 . 603 71 41 
BPC 1804 1436 . . 146 . . 89 
HPC 740 232 26 14 
Total 3953 2271 . 243 144 

With regard to LPG 
Public Sector OMC wise details in respect of LPG are as below:~ 

OMC No. of No. of complaints No. of applicants who No. of 'Court cases · 
· c;omplaints · disposed out of have approached Courts pending as on date out 
·recd. ( 1) against decision of internal of (3) . 

' 
. complaints mechanism 

(1) ... -, (2) (3) . (4) 
IOC 639 . . 592 .176. . ' - . 121 . ... 

. 
.. 
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BPC 153 . 153 25 10 
HPC 210 192 42 23 
Total 1002 937 243 154 

1.88 When asked about the complaints against LPG dealerships received over the 

past three years on the basis of which the dealerships have been.cancelled, the Ministry' 

in its written reply submitted as under: 

"There have been Twenty nine case of terminations of LPG distributorships on 
basis of complaints regarding selection". 

1.89 When asked as to whether efficacy of the present system of allotment of retail 

outlets and LPG distributorships has been assessed by any independenUthird party 

separately, the Ministry in its written reply submitted as under: 

"OMCs have reported that they have not carried out any independent third party 
assessment on the efficacy of the present deaier selection process. New Retail 
Outlets dealer selection guidelines, 2018 and Unified Guidelines for Selection of· 
LPG Distributorship, 2016 have been released after reviewing all previous 
selection process and market conditions and viabilities considering the population . . 
span and density" . 

. 1.90 When asked as to whether the Ministry/OMCs have collected feedback on the 

allotment system of ROs and LPG distributorships from the applicants who have, 

participated but not successful in the selection process, the Ministry in its Written reply 

submitted as under: 

"OMCs have reported thatthey have not collected/carried out feedback from the 
unsuccessful applicants. However, there is ·a laid down_ grievance redressal 
procedure in the dealer selection brochure whereby the applicants can lodge 
their grievance, if any. This brochure is available in respective OMCs'website" .. 

1.91 When enquired about the policy of the MoPNG/OMCs regarding vacation of land . 

after the expiry of lease and whether OMCs return the land to land owners on expiry of 

lease, the Ministry in its written reply submitted as under: · 

"OMCs have reported that they follow the guidelines of MOPNG No.R~ 
30024/56/07-MC policy dated 28.04.2010, where lease of RO land has expired, 
as given below: · 

Lease of RO,land is expired with renewal option available: OMCs under the 
contraetual right will exercise the option to renew the lease and defend the court 
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cases filed .by Jaridloras. Further tlie- rehtal can be negotiated if the same is not -- · 
predetermined. 

Lease of RO land is expired with renewal option not available: OMCs will. 
explore the possibility of negotiated settlement for renewal of lease/purchase. In 
the event of negotiations failing OMCs should explore the legal options available. 

All proposals for vacation/de-Jeasii:ig of site would be approved by Board/SLJb-
Committee of the board or such other approved authority". 

XI. MARKETING DISCIPLINE GUIDELINES (MDGl 

1.92. When asked to provide a note on MDGs of OMCs, the Ministry in its written reply 

submitted as under: 

"With regard to RO 

The Marketing Discipline Guidelines, for petrol & diesel Retail· Outlets I SKO 
dealerships, was formulated in 1982 to facilitate the marketing of these petroleum 
products by the dealers of the Public Sector Oil Marketing Companies, on the 
principles of highest business ethics and excellent customer service. 

These guidelines were formulated to ensure the following: . 
• Dealers dispense and customers receive product of right quality and 

quantity. 
• Dealers follow the correct and safe practices in handling and dispensing 

the petroleum products. . · 
• Show courteous behaviour to customers with provisions of all attendant· 

facilities. · · · 
• A uniform code of conduct and discipline is enforced throughout the 

dealership network. 

Marketing Discipline Guidelines (MDG) are only administrative guidelines, to be 
followed uniformly by the OMCs throughout the country. Action against the erring 
dealers; as per these guidelines, is taken iii a.ccordance with the provisions of the 
Dealership Agreement. · · 
Keeping in view the socio-economic scenario and the expectations of the 
customers regarding quality, quantity and efficient service, it has been necessary 
to review the provisions of the guidelines and revise them periodically to enforce 
most stringent measures to prevent malpractice in the sale of Petroleum products 
arid providing service to the customers. - · 

. . . 

Government had. also formulated various control orders for regulating the· 
marketing of Petroleum products, 
T~e ·guidelines generally provide -- a_ wide range of penal provisions covering 
suspension of · sales/supplies, imposition of fine . and termination for · any 
irregularity in viol11tion of the guidelines:·· 

.. · .. 
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MDG has been periodically revised from time to time based on customer 
. requirements with the last revision being effected in 2018. 

Provision was also made for 3 tier sampling system for collection and testing of 
sample i.e. Supply Location, tank lorry and retail outlet to pinpoint the possible 
location where the malpractice has taken place. This was to safeguard the 
dealers from en route adulteration. 

The Marketing Discipline Guidelines clearly lay down the following aspects: · 

• Duties of Oil companies: handling of MS, HSD, and SKO at storage points · 
• Duties of dealers: handling of products at ROs by dealers . 
• Maintenance of Company's equipment at ROs 
• Inspection of ROs I SKO dealerships 
• Prevention of irregularities at ROs (MS,HSD & Lubes) I SKO dealerships 
• Guidelines for samples to be drawn at Despatching Locations I ROs 
• Mobile Laboratory · · 

The MDG covers the above aspects in the following eight chapters as under: . 

1. Procedure for handling of products at Retail Outlets by Dealers. 
2. Industry Guidelines for Sample collection and Testing.· . 
3. Handling of MS/HSD/SKO at Company's storage points and duties of Oil 

Companies. 
4. Maintenance of Company equipment at Retail Outlets . 

· 5. Type ()f irregularities at Retail Outlets and SKO I LDO dealerships. 
6. Duties of SKO dealers· 
7. Mobile Laboratories· · 

. 8. Action to be taken by OMCs under the MDG for irregularities observed at, 
·the RO. . 

... The eighth chapter classifies all the irregularities mentioned in chapter 5 into 3 · · 
. types, viz. Critical, Major and Minor.. 
The action· stipulated for irregularities classified as 'Critical' under MDG is 
Termination at the first instance. · 
The action stipulated for irregularities classified as 'Major' under MDG varies 
from suspension of sales and supplies for 15 days/ monetary penalty to 
Termination of Dealership in the second or third instance. 
The action stipulated for irregularities classified as 'Minor' under MDG varies 
from warning cum guidance letter to monetary penalty depending .on thenumber 

. of instances of these irregularities. 
The MDG prescribes that the principles of natural justice should be followed 
before taking any penal action on the dealer by prescribing action only after 
establishing· the irregularity. It also prescribes issuing show cause notice and. 
seeking an explanation from ihe dealer before any penal .action is taken under 

· MQG. It also specifies · giving. an opportunity of hearing in case of critical 
irregularity leading to termination. 
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The MDG also'speeifies tfie"level of authority to take action for various categories-··· · · .. 
of irregularities. 

The appellate authority ,for termination of Dealership is the Dispute Resolution 
Panel, which comprises of -
i) A retired Judge of the High Court - Member 1 and Chairperson. 
ii) A retired Government servant who held post not below the rank of Joint 

Secretary in Govt. of India or equivalent rank - Member 2. 
iii) A retired official of PSU Oil Marketing Companies who held the post not 

below the rank of Director - Member 3. 

The MDG also separately specifies the irregularities/ malpractices and penalties 
in respect of SKO dealerships. 
With regard to LPG 

LPG distributorships are appointed by Public Sector Oil Marketing Companies 
(OMCs) and are governed by the terms & conditions of agreement entered into 
between the OMCs .& the. Distributors. The various clauses of the distributorship 
agreement spell outthe several responsibilitie~ that have to be performed by the 
distributorships as well as by the OMCs. Besides the responsibilities spelled out 
in .the distributorship agreement, there are operating policies, procedures and 
practices thaf are required to be follow\')d by. the distributors. to serve the LPG 
consumers, Further there are prohibited activities that have to be avoided by the 
distributors. In order to ensure tbat . distributors follow operating policies, 
procedures and. practices, various. adions to be taken against erring. distributors . 
are made which are called· Marketing Discipline Guidelines (MDG) .. MDG form 
part & parcel of the_ instructions as issued from time to time under relevant clause · 
on 'Faithful Performance' of the Distributorship/Dealership Agreement. These 
guidelines do not preclude any action under the Distributorship Agreement. 

The MDG for LPG distributorships has been in exisience for over 30 years. The 
· 1st MDG for LPG distributorships was introduced in 1982. It was subsequently 
- revised in 1988, 1994, 2001, 2014, 2015, 2017 and thereafter in 2018. 
These guidelines are constantly updated to meet. the requirement of new 
schemes, challenges of IT, the growing customer expectations, ensuring quality 
of product and services, enforcing discipline amongst the distributorship network . 
. and prevent malpractices in the sale of petroleum products" .. 

1.93. On being enquired about the cases of RO I LPG booked under MDG, the Ministry 

in its written reply submitted as under: 

"With regard fo RO 
The .details. of retail outlet dealerships terminated on established cases of critical 

. irregularities underMDG for the year 2019-20 is as under: · · 
With regard .to LPG ·.· · · · 

OMCs havetaken action against 3175 establish~d cases bf malpractices f 
irregularities against the LPG distributorship unde(theprovision of Marketing 

.. '··· 
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·Discipline Guidelines I Distributorship Agreem~nt OMC-wise numbers are as 
under: · 

. 

Year IOC BPC HPC TOTAL 
2019-20 1910 . 575 690 .. 3175 

1.94 When asked as to whether any tllird party. institutional mechanism like OISD, ' 

PNGRB .and PESO are involved in the implementation of MDGs, the Ministiy in its 

written reply submitted as under: 

"With regard to RO 

Institutional bodies like OISD, PNGRB and PESO do no not conduct inspections 
under MDG. · 

With regard to LPG 

There is an institutionalized system of taking action against the Distributors by 
OM Cs based . on the internal inspections, Statutory and .·other Government 

· Authorities Inspections of the Distributorships. No third Party Inspection Agency · 
· is involved in implementation of MDG". · · · · · · 

· 1.95 ·When asked as to whether PNGRB can be vested with powers .related to 
- . ' . . . . . . - - . . 

Customers Grievances Handling Authority w.r.t. complaints on RO dealerships and LPG 

disfributorships, the Ministry iri ifs wnfteri reply submitted as under: 

· "Presently,· no proposal under .consideration of the Governrilent to transfers' the· 
powers related to customers grievances to PNGRB. Further, OMCs already have 
robust system of grievance.· handling. Based on . the established cases of . . . 

irregularities by ROs and LPG distributors there is an institutionalized system of 
taking action against the Dealers/Distributors by OMCs based on the internal 
inspections, Statutory and other Government Authorities ·inspections of the· 

. Dealerships/Distributorships". 

1. 96 . With regard to certain malpractices that have come to the notice of the 

Committee, the dealers association during oral evidence held on 08.03.2021 informed .. / - . 
that: 

"<t>r ci;qf.'1'1fi ~ ~ c1Jf~fl ~, fv1"1C!il ~ ~ ~ fMv R>\+~ .. ;q:_c:4 ~ "TITTf Cl1Td1 m 
. mi1 ~ ~ J11>1~fckff!0 cf>Tircn~'ilo=r~i13IT4Cl1T~ al_,-"j<IJ ~fcnc;T~ 
~ ff! <'i 54 ~ - ut>J:. JITT cA•l Cl fl I RI Ch, fv1 i1 C!i) i"l'fq _5) Jl \+C:Cfi ~ ~ JITT ~ ff! Jl 54 LR ~ 
~ f!~g) "1ffi i1 ~ ll1$\fiJ1 ~. tm:t'f tc; ~ .fRrror ~ i1 3flvf f@;\+?;<>4'C:{ cnT ;-;IT 
ff!c>i5{ f.i11>1a1 i, ~ ~ tc LR f.i11>1a1 i, ~ f!~g) mm ff!<'i5{ ~ f.i11>1a1 i1 flifig) 
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en' Cl1~JH c);~Jt m'E;I ~ ciiqf.'iifi Cl1T ~~ Ri\>i5tf€>ff:c;:.,"(c'l c'lcClch <); 

JIT'i.<!df *tr~ ;Jffi'IT :m, ~ ~ ~{lq,ft, ~ ci)$Jfl<i"I o:rffe \!>tfl ~I 3U0T cfi'I ~ Jl 
~ IJft-IJft Q"1<'.*1 <r<TI l'?;i:r i, F-ilii<fi'I M mt<); m'i.<m ~ m fcnm :ifr qfcpm * 
~ ~E; I f-il'fiih~ ~.itic <!<TI c;T, % 3NGfr ~ * M <ITT 3fr ff! <>i5'l ~ m 'E; I 

'51J Q 'fi t'i ~ .3fc;<. ~ -f.'! fc>i JI JI '1 g C:: fl 'E;, ~ <l ffi<Tf ~ :ifr, fcnm tITT :ifr fu Ji 5{ <lu 'lt; i I 
~.cajc * 400 ~ 15f<hi3C:: \:8", ·~ fc'l1 ~ ?;TI!T ~ fc'l1 i;['UJGl J[iT ;,fl~ Jt'i,<:f 

i;R;"~r Jl t§T.qcfr mc>ll: <); ft:rt.r iil!Cfil'1C'\I VCl1 ~ W.ITTr fc'l1m 2!TI ~ ~ ~ <JTm fc'l1 
~ ~ cnr fu 01 ~H f.R<;r m E;, ill ~ ™ fc'l1 ~ 19 fc'l1m cnr t.rcP R101 s'l 1,600 

~ Cl1T f.R<>r m 'E; I ~ RR t>k ~{"l, 5 l fJl oTI \Ji 3ffi fi1 q \Ji I ~ tITT qt'f Ul Ji 5 { cf>q fi'l <ii . 
1,180 ~ <l1T ~ m i1 ~ ~ <1%i ~ ~ ~ ~ <TRIT? t§'r-i:irtr <l1ill JTfur 
.mc;<fft, ~ m:crr liITG1T ~ E;, ~ 3fiq 1,600 ~ cfi'I J'ffi e,- 'lt i 3ITT ~ <l~rc:r<>r 3ITT . 

. ~ cj,q f.t <i1 Cl1T 1, 180 ~ cfi'r J'ffi fJR;r m 'E; I" 

1.97. Further, elaborating before the Committee, It was informed that: 

,,~ ciiqf.'i<il 1fi'r ~ ~ qlft>1*n E;, ~ ~ ~ J\(>ictf<kfu91 cfi'I ~ E;, 3iC\{Cll$91 
f€>ff:c;:<-"(c{ $Jt1Gic;1{l f1' Cl1TJt <ITT:<); 3lfamnr <'of sITT ~ ~'{"f?; Wncrr 'E;I ~ ~ 
~ <); ft:rt.r WPm' ~ R>ff:c;:.,"(t'l cfi'I ~ ;;:mc:;T $•ilfc::i1 C:: <ITT:ClT ?;cf i I crW 2011 * ~ . 
JffiJf cfi'I ~ ('l<P ~ m JJIJtlo1 fu\f:c;:O."(cfl t 3'1dt *so imfc ill m ~ :ifr ~ 
. f.'i<l11(>i m 'lt i1 3itR *1' ~ ciiqf.t<Ji ~ ~ i fc'l1 ~ J'ffi <); ~-~ R>ff:c;: .. ;q;n\ 
<i!Ci1Cl1{ ~ 400 ~ C!)Jf q{' ~ C(>jj\{"l *q)?;q:c?;cfril "iJTt \5ff:?.,"(G{ tITT 1,500 ~ 

Cl1T fu<>is'l ~, Bm it 3iTJT 1,600 ~JtohTaT1 ~~ fuR:c;:<-;q:_c:{\ tITT, f.ilCiCfil m <!<TI 

00 t '3G1CliT 1,100 ~ Cl1T ffl<>is'l ~' BRl it 1,180 ~ Cl1T JiTk dt ~~I $'fiffiQ, 

Gl*1Ch~ 1,500 ~ cnr. fu<>is'l ~' % Cj)J'cf\C:: tr~ <ITT: Wl'(ITI •JIJilO! R>ftl""(G'l <); 

~ zjq * ~ J'ffi Cl1T Cl1T$ CfifC::Jf{ tr <It'f. E;1 ~ :ifr ~ $15-20 Ri~?; l'?;i:r 
~ i 3ITT ~;;rim 'E; f'q; µ~trill, µ ill cFfc 'Bf <ITT:CiT 'E; I % <!um 500 ~ ~ 

;# 301 t'f ~ Cl1T fu <>'! 5{ mcR1 <lu ~ i I ~CR~ Jl (>I ct f<tc'fi ~ 'E; I" 

1.98 On being enquired about the procedure followed for taking action against the RO 
. . . . 

· dealers and LPG distributors under MDGs and how many ROs dealerships .and LPG 

distributorshfp agencies have been found to be in violation of MDGs and what has been 

the .action taken by OMCs, the Ministry in its written reply submitted as under: 

. . ' . . 

. , 
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"Periodic & Surprise Inspections are carried out by the OMC/lnspecting officials 
at Retail outlets. If an irregularity is detected during the inspection a show cause 
notice is issued to the dealer indicating all the irregularities. The dealer would · 
have to reply to issuance of show cause notice. 

Upon receipt of the reply to the show cause notice, OMC will review the reply 
· received from dealer. In case of reply is not found satisfactory, action would be, 

initiated by OMCs as per MDG provision in all established irregularities/cases. 
Action under MDG may vary from Warning letter to suspension of sales to 
Termination depending on the type of irregularity established. Retail outlet is 
terminated in the first instance in all cases of established critical irregularities as 
per MDG & Dealership Agreement. · 

Details of RO Dealerships found in violation of MDG and action taken by 
respective OMCs for last five years is given below in the table: 

Types cif Malpractices detected at Retail Outlets in last five years by BPCL 

BPCL 2016-17 2017-18 2018-19 2019-20 2020-21 
Suspected Adulteration 3 3 2 2 5 
Stock variation · 24 13 6 20 22 
Overcharqinq 1 . 6 ·. 25 4 5 
Unauthorised Purchase/sale 1 2 0 1 0 . 

Short Delivery I sealtampering I 193 . 443 305 164 95. 
Unauthorised · fittinas 
Non Provision of Clean Toilets · 144 409 391 92 .4 .. 

others .. .. 1830 . 2063 2429 3043 1797 
Total no of malpractices 2196 2939 3158 3326 1928. 

.. Action taken in last five years by BPCL: 
I . . 

. 

BPCL 2016-17 2017c18 2018-19 2019-20 2020-21 
1 Termination 14 31 4 5 4 
2 i/Varnina Letter issued 1794 1983 2023 . 3031 492 

· Examination called/No action 4 1 303 7 . 1156 3 Required/Action pendinq 
4 Suspension of Sales & supplies 145 450 476 146 123 
5 . Fine imposed 239 474 352 137 153 

·Total 2196 2939 3158 3326 1928 

Types of Malpractices detected at Retail Outlets in last five years by IOCL: 
. 

IOCL . 

. 2016-17 2017-18 . 2018-19 2019-20 2020-21 
·Suspected Adulteration 17 15 9 10 15 . 

· Stock variation • 80 374 . 110 554 221 .. 

Overcharging · . 5 20 23 174 183 
.' 
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Unauthrorised p·urchase/sale 2 .... . 4 ,. .. 1 1 ··. 0 
Short Delivery/Seal tampering 267 2032 320 603 520 
Unauthorised fittings 
Non Provision of Clean Toilets 239 1473 430 700 304 
others 877 5555 2311 5467 1920 
Total no of malpractices 1487 9473 3204 7509 3163 

Action taken 1n last f 1ve years by IOC L 
IOCL 2016-17 2017-18 2018-19 2019-20 2020-21 

. 

Termination .. 7 104 5 6 3 
Warning Letter Issued 911 4983 1898 5728 790 
Explanation Called I No 
Action· Required I Action Pending . 159 2984 1078 1359 2305 
Suspension of Sales & Supplies 196 115 38 76 . 11 . 

Fine Imposed 
. 

214 1287 185 340 154 
Total Action taken 1487 9473 3204 7509 3163 

. 

T peso fM I r a1prac ices b HPCL ct t t ct t R t ·1 0 ti t . I t f e ec e a e a1 u es 1n .as 1ve vears 1v 

1 
2 
3 
4 

5 
6 
7 

1 . 

2 

3 
4 
5 

HPCL . 2016-17 2017-18 2018-19 2019-20 2020-21 
Suspected Adulteration 20 29 27 11 7 

. Stock variation 358 611 758 . 614 263 
Overcharging 10 29 24 39 60 
Unau\horised Purc.hase/sale 0 5 1 1 1 
Short Delivery I seal tampering ' Unauthorised fittings 523 980 586 403 162 

·. Non Provision of Clean Toilets· 941 2197 1667 1571 695 
Others . 2474 6750 8637 '5687 5965 . . .. . 

T qtal no of malpractices 4326 10601 11700 8326 7153 
. 

Action taken in last five years by HPCL 

HPCL ... . 2016-17 2017-18 2.018-19 2019-20 20.20-21 
Termination 8 79 21 11 . 4 .. 

. Warninq Letter issued . 3925 5101 4020. 5494 .. 377 
Examination . called I No . 

. action Required/ Action p!')nding 31 4557 · . 6692 1420 5826 
. 

Suspension ofSales & 20 . .. suoolies 55 145. 32 1.1 . . 

Fine :imposed .. 312 809 822 1369 635 
Total· . 432~ · 10601 11700 . 8326 7153 

. . . 
' 

,._ ' . 

The MDG violations on non-payment of OMC notified wages by dealers are 
excluded above for OMCs as thematter is sub-judice in the Hon Delhi High 
Court. 

' 
I 
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Whenever complaint is received against the distributorship, the same is 
investigated and action as per the MDG I Distributorship Agreement is taken 

· against ·the·; concerned distributorship in all the established cases ·'of -
malpractices/irregularities. Due opportunities are ·given to the distributors. to 
provide clarification before taking action. 

Year/OMC-wise number of established cases of irregularities duiing the last four, 
year Le. 2017-18, 2018-19, 2019-20 and current year 2020-21 (April-Dec) are as 
under: · 

. 

Year IOC BPC HPC ·TOTAL 
2017-18. 895 312 521 1728 
2018-19 1122 300 746 2168 
2019-20 1910 740 690 3340 
2020-21 (Apr-Dec) 952 513 533 1998 
Total 4879 1865 2490 1728 

· 1.99 When asked as to whether there have been any litigations between OMCs and 

Retail Outlet dealers in this regard, the Ministry in its written reply submitted as under: 

"Aggrieved by the action taken by OMCs on the violations of MDG, the number of 
Court cases filed against MDG action by some dealers in last five years is 
tabulated here below: . · · 

No of Court cases filed by dealers against MDG action 
. . 

2016/17 2017/18. 2018119 2019120 2020/21 Total 
BPCL 11 . 20. 4 0 2 37 
HPCL 17 61 17 . 1.4 7 116 
IOCL 22 98 60 42 36 258 
TOTAL 50 179 81 56 . 45 411 

XII. SALE OF COMMERCIAL CYLINDERS 

1.100 When enquired about. the mechanism adopted by OMCs to sell commercial .. 

cylinders at present and whether there are separate agencies for dealing with sal.e of 

commercial cylinders and why separate agencies are not being set up by the 

. Ministry/OMCs for sale of commercial cylinders,. the •Ministry in its written reply 

submitied as under: ·. 

"OMCs are marketing commercial cylinders to various commercial and industrial 
customers · through their LPG Distributors and the NDNE ·Retailers/ND 
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Distributors-·appointed exclusively for marketing of Commercial cylinders.- These-~---· 
distributors uplift Non Domestic LPG cylinders from the OMCs and sell to the 
customers registered with them. 

There are many customers also who have invested in LPG Installation and have 
constructed LPG cylinder banks. These customers generally ·prefer direct 
supplies from the OMCs. 

In addition to the above, 5 Kg FTL cylinders are marketed by various point of 
sales (POS) like Retail Outlets, Kirana Stores and street corner shops etc." 

1.101 When asked as to whether OM Cs deploy coercive tactics upon Gram in LPG 

distributorships to achieve unreasonable sale targets in the guise of MDGs without any 

demands/requisition, the Ministry in its written reply submitted as under: 

"All the markets have the potential for sales of commercial LPG along with 
domestic LPG. Hence distributors are advised to ensure availability of ND LPG 
Cylinder with them. ND LPG cylinders are issued to the distributors as per their 
indent. · . 

Sales of ND LPG cylinders is an additional source of revenue for such 
distributon; as they have already invested in the infrastructure like- showroom, 
godown, delivery vehicle and personnel and can use the same for marketing of 
ND LPG cylinders". · 

1.102 When _asked about the unhealthy competition among OMCs for commercial 

cylinder sales and resultant floutingof rules and regulations like explosive regulations, 

Gas Control Orders, Essential Commodities Act and safety norms etc., the Ministry in its 

written reply submitted asunder: 
. . 

. . . . . -

·. "ND LPG business is a highly competitive business with the presence of private 
players. Various factors such as credit, discount, prompt end-to-end services, 
maintenance of their LPG installation, etc. makes this business dynamic and 
customer-driven. Further, the customer has t_he option tochoose supplier of his . 
choice. However, the statutory rules likes Gas Cylinder Rules, Gas Control order 
etc. are adhered to while marketing Non Domestic LPG cylinders".· 

. - . . 

· 1.103 When asked as to whether there ha~e been any issues like exploitation of l_abour 

for delivery of cylinders to customers, undue pressure upon LPG distributorships for 

. performance during the Covidc 19 pandemic a~d mandatory digital payments by LPG 

cust9mers, the Ministry in its written reply submitted as under: 

. •'. . 
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"During the lockdown in the aftermath of Covid-19, most of the commercial 
establishments were shut resulting in sales of ND LPG dropping substantially. 
ND LPG Supply to Industrial customers/large commercial· ·customers were 
continued with mechanized delivery vehicles. The staff at the distributorships also 
were provided with covid protection gear for effecting safe deliveries''. 

XIII. INSPECTION OF EXISTING ROs/LPG DISTRIBUTORS 

1.104 When asked as to whether inspections are conducted at regular intervals of ROs 

and LPG distributors to prevent them from wrong doing, the Ministr-y in its written reply 

submitted as under: 

· "OMC officials carry out surprise inspections periodically at the retail outlets/LPG 
Distributorships to check adulteration and other irregularities/malpractices and 

. take action as per the Marketing Discipline .Guidelines .and the Dealership 
Agreement. 

Surprise inspections are carried out by Quality Cell teams of OMCs 
(QRC/QCC/QAC), which is reporting to a different function than Marketing. 

Surprise inspections are also carried out by Mobile labs wherein samples from 
petrol pumps are drawn and tested". · 

1.105 The Ministry in its written reply submitted details of inspections and cases of 

. malpractices along with action taken thereon: 

"The details of inspections carried out at RO during 2019-20 and action taken is · 
given below. 

YEAR: 2019-20 IOC BPC HPC OMC 
.• 

INSPECTIONS 93080 49858 56804 199742 
~ . 

TYPE OF MALPRACTICES/ IRREGULARITIES DETECTED 

Suspected Adulteration 8 2 11 21 
Stock variation 554 20 614 . 1188 . 
bvercharging 174 4 39 217 I 

Unauthorized purchase 1 1 1 3 •. 

lsale ·. 

· Short Delivery With seals .561 157 397 1115 . . ntact 
Seal tampering 23 4 2 29 
Unauthorized fittings in the . 19 3 4 26 . DUs · 
Non · provision of .Clea_n ·. 

-oilets 700 92 1571 2363 
. 

bthers 5469 3043 5687 14199 
. . 
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T 6tal no. of malpractices I 7509 I 3326 I"" .--· ··- 8326"1 19161 
ACTION TAKEN . 

rermination . 1 5 11 17 
Naming letter issued 1564 3028 5494 10086 
Explanation called I No 
action required I Action 5791 10 1420 7221 
)endinq 
3uspension of sales & 34 146 32 212 supplies 
Fine imposed 119 137 1369 1625 

Total 7509 3326 8326 19161 

The details of inspections carried out at LPG Distributorships and actions taken 
against all established irregularities during 2019-20 by OMCs are as under: 

Year No. of Ins ections No. of Established cases 
2019-20 52507 3175 

1.106 On being asked by the Committee about the mechanism available in Ministry I 

OMCs to conduct such inspections and whether OISD or any other agencies is involved 

.. in this process, the Ministry in its written reply submitted as under: 

"With regard to RO 

The inspection of retail outlets are done by field officers periodically. In addition · 
to the field officers retail outlets are also inspected by senior officials. of OMCs,. 
Quality cell teams of OMCs (QRC/QCC/QAC) and Mobile labs. 

During inspection in case of suspected irregularities with respect to tampering of 
W&M seals/Dispensing unit, opinion is also sought from the Legal Metrology 
Department and/or Original Equipment Manufacturer (OEM) as the case maybe. 

With regard to LPG. · 

Inspections are carried out by Field Officers as per norms of OMCs. in addition to 
the inspections carried out by Filed officer, Sr. ·Level officers also carry out 

. inspections; Further, to prevent any kind ·of malpractice/irregularity, ·an 
independent anti-adulteration department, (with name as QRC in IOCL, QCC in. 
BPCL and QA in HPCL) exist under aegis of Director HR to regularly carry out 
inspection of the · distributorship and . submit their . feedback/observation/ 

· ·· recommendations to function department for suitable action as per Corporation 
guidelines/MDG. .OMCs Vigilance department also. carries out inspection of 
distributorships. · · · · · · 

.· OISD is not involved in distributorship inspection". 

:.· ... 



59 

1.107 When asked about the specific cases of adulteration by ROs and diversion of 

domestic LPG for commercial purpos~s. du~ing the last one year and actions taken in 

this regard, the Ministry in its written reply submitted as under: 

"With regard to RO 
· The details of suspected adulteration cases and action ta.ken on the established 
cases of adulteration is as under: 

Year: 2019-20 BPC IOC HPC · OMCs 
No. of inspections 49858 93080 56804 199742 conducted . 

No. of adulteration 
. 

cases detected 2 8 11 21 

Action taken on adulteration cases: 
Terminations due to 1 0 3 4 ad u Iteration · 
Under investigation 1 8 8 17 

. Total . 2 8 11 21 

. · With regard to LPG· 
Whenever, OMCs receive complaints on.· diversion of domestic LPG for. 

· .commercial purposes, the same are investigated & action is taken ag;;iinst 
established cases of irregularities under the provision of Marketing Discipline 
Guic(elines. During lastone year, OMCs have taken action against 198 numbers 
of established cases of irregularities, under the provision of Marketing Discipline ' 
Guidelines". · · · · · · · · · 

1.108 ·When asked as to whether there is any internal vigilance mechanism available 

with OMCs to prevent distributorships from over-charging customers for home deliveries 

of LPG cylinders in rural areas, the Ministry in its written reply submitted as under: 

"During regular inspection of distributorships by company officials, it is checked · .· 
that Distributors are charging correctly to customers for home deliveries as well 
as on · other · services provided by them. Apart from this Vigilance/QRC 
departments of OMCs also conduct inspections of the distributorship to check the 

. working of the distributorship". 

1.109 When asked as to whetherregular inspections are being conducted byOMCs to 

prevent adulteration of fuel by distributors/dealers, the Ministry in its written reply . 

· submitted as under: 

"With regard to RO . . . . . 
Th€l inspection ofretail outlets are done by field officers periodically, who among 

· other checks also carry out density check to detect adulteration. In addition to 
. this random sampling. is also carried out by field officers. Retail outlets are also . 
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inspected by senior officials of- OMCs, Quality cell teams of OMCs 
(QRC/QCC/QAC) and Mobile labs to prevent adulteration. Special inspection . 
drives are also conducted by multi-disciplinary team for Quality & Quantity 
assurance. 

With regard to LPG distributor: 
OMCs have no established case of distributors involved in adulteration of 
LPG. However, to prevent pilferage of LPG from cylinders; various steps have 
been taken by OMCs including sealing the cylinders with Tamper Evident Seal 
(TES) and officials carry out random surprise checks at distributors go-down as . 
well as en-route to ensure that correct weight LPG cylinders are delivered by the . 
distributors". · 

1. 110 When asked as to whether there is any policy in place to prevent transit leakages 

while· transportation of petroleum products like petrol and diesel from OMCs to 

distribution agencies, the Ministry in its written reply submitted as under: 

"OMC follows Industry Transport Discipline Guideline (ITDG) a policy that is 
placed to prevent transit leakage while transporting petroleum product like petrol 
& Diesel to distributing agencies. ' 

Tank lorries loaded ex. OMC storage locations for Dealers/Customers are . 
provided with a.tamper proof Jocking system. Besides, all tank lorries are fitted 
with a Vehicle Tracking system through Which the movement of tank lorries is 

· monitored. Recently, OMC has introduced e-Locking system for delivery of petrol · 
and diesel to the dealers. In this system, an· OTP is generated by the system, 
which is. used by the dealer to open the locks cin receipt of goods at the retail · · 
outlet. · · · · 

The system enables us to check the transit time taken by the tank lorry to reach 
the destjnation and also that the product is delivered .to the designated · 
consignee". · 

XIV. SALE OF DIESEL BY BOWSERS /MOBILE DISPENSORES 

1.111 When asked as to whether there have been any instances of misuse of 

permission from PESO to supply diesel to DG sets; industrial use, earth moving 

. ~quipment through bowsers and mobile dispensers, the Ministry in its written reply 

submitted as under: . 
. . - . . 

. "As per theAmendmentin MS HSD ControLOrder da~ed10.12.2019, the power.· 
of sampling & seizure of the Mobile Bowsers shall.be exercised by an authorized 
officer Qf the Central Government or State Government. · · 

•···.r' 

' 
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No case of misuse by Door To Door delivery bowsers with respect to the 
permission issued by PESO to supply diesel to stationary equipment like DG 
Sets;-earth rnovi1ig equipment through bowsers and riwbile dispensers ·has· been"· 
reported to us by Central I State I District Administration except for one in Mar 
2021 from District Supply officer Baran, Rajasthan, which is Ul")der investigation". 

1. 112 When asked as to whether there have beeri any instances wherein OM Cs have •, 

permitted mobile fuel bowsers to sell petrol and diesel to customers at roadside in _ 

violation of Explosive_s Act and the kind of preventive measures initiated to deter such. 

malpractices, the Ministry in its written reply submitted as under: 

"Currently OMCs have permitted the sale of Diesel only to stationary equipment 
like DG Sets, earth moving equipment through bowsers and mobile dispensers. 
Petrol has not been permitted to ·be sold through bowsers and mobile 
Dispensers. OMCs have not permitted selling of Diesel to customers at roadside 
in violation of Explosive Act. 

Advis_ories to all Dealers are being issued regarding the scope of Door to Door 
. Delivery of HSD and for strict compliance of the same from time to time".· 

1. 113 When asked as. to· whether the Minist~/OMCs have devis~d _any mechanism to . 

. detect/prevent malpractices w.r.t. the new system ofdoo(fo door delivery of auto fuels 

to curb unauthorised sale of auto fuels, the Ministry in its written reply submitted <JS , 
under: 

"OMCs have been issuing advisories to all Dealers regarding the scope of Door 
to Door. Delivery of HSD and for strict compliance of the sanie. · 

The DOD operators are solely responsible for the quality, quantity, safety and 
handling of the product from the point of delivery at supply location. Further as 

· per the Amendment in MS HSD Control Order dated 10.12.2019, the power of· 
sampling & seizure .of the Mobile Bowsers shall be exercised by an authorized 
officer of the Central Government or State Government. 

Upon any proven malpractices by the ODD operators, punitive action will be . 
taken by the OMCs under the provision of the agreements executed". 

· · _ 1 :114 The Committee drew the attention to the safety hazard caused by bowsers 

carrying diesel for DG sets and pointed out the instances where these bowsersare · 

indulging into retail of diesel by road side also and sought to know the steps taken to . 

prevent such cases to which the representative of PESO informed that: __ 
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*I" 
Elaborating further, it was also informed that: 

"<1113"'1{ ~ ~ ;;:JT m· i <rr ~ ;;:JT m i, ~ <i>4cilll1 $ <1113"'1{ . a:r 
"1~14IQ{l ~ t, ctT ~ l8T ~ t fcn cl ~ ~ qz R><'l<H CR' ~ i <rr 
~I" 

XV. PUBLIC LIABILITY INSURANCE POLICY 

1.115 On being enquired about ihe total amount of assured sum available . to an 

individual ·under the Public Liability Insurance Policy adopted by oil marketing 

companies where LPG cylinders are the main cause of fire incidents, the Ministry in its 

written reply submitted as under: 

"Personal Accident cover to third parties and customers and property damage at 
·authorized customers' registered premises is as below: 

(a) Personal Accident : Rs.6,00,000 per person in case of death .. 

(b) Medical expenses : Rs 30,00,000/- per event (Max Rs.2,00,000 per person, 
immediate relief up-to Rs. 25,000/- per person) · 

(c) Property damage : Max. · Rs.200,000/- per event at authorized customers' . 
registered premises. 

(d) Annual Coverage - Rs, 20 Crore". · 

1.116 When asked to furnish a note about Public Liability Insurance Policy being 

undertaken by. oil, marketing companies for insuring losses arising out of accidents 

' , 
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where LPG is the cause of fire and which agency pays ·the premium for the policy and 

__ yvheth<;r the bill for LPG cylinders includes the premiuo:Uo bEtpaid by.consumers along 
A 

with the total ainountof premium paid by OMCs annually, the Ministry i.n its written reply 

submitted as under: . 

"A brief note is given below: 

• . Oil Marketing Companies (BPC, IOC and HPC) have a:Public Liability Insurance 
· Scheme/Policy for their registered LPG customers. The policy is renewed every 
· year by the OMCs on rotation basis. For the period 01.04.2020 to 31.03.2021, 
·the policy is with M/s !CIC! Lombard General Insurance Company. 

• . The premium is payable in the ratio of 50:25:25 by IOCL: BPCL: HPCL. 
• An amount of Rs. 0.27 is recoverable from LPG refill sales. · 
• For the year 2020-21, the premium paid was Rs. 41,28,82,000/-.". 

1.117 When asked. to furnish details regarding total number of cases .claimed/ settled 

under different Public Liability Insurance Policy and total number of .claims settled during 

. the last four years, the Ministry in its written reply submitted as under: 

'fear Cases Settled (nos).· Amount Paid (crore) 
.. . 

. 2017-18* 730 . 25.3. 
. 2018-19* 653 . JO.O : :··-

2019~20* 543 16.2 . 
. . . . 

2020-21* (as of Feb21) 173 3.6 . 

. Note: * - Claims are under process" .. ·· 

1.118 On being enquired about the mechanism followed in settlement of such policies 

and the event of death of customer/consumer,- how the claimed settlement is made, the 

Min[stry in its written reply submitted as under: 

• In case of any accident involving consumer's LPG installation, customer has to 
forthwith advise the Corporation's ·. distributor from whom he received 
supply.· Whenever an accident involving LPG is reported, the local office of the 
Insurance Company is notified by the concerned distributor I Area Office. · 

.. 

• · Final settlement of the claims is done by the concerned insurance company · 
based on the survey report by the surveyors appointed by them directly & other 
documents I reports submitted by the customers and Oil Companies, as per 
provisions of the Insurance policy in vogue and. merit· of each case and 
completion of all formalities. The insurance Company remits settled claim amount 
to the concerned Oil Company, wbo in turn remits it to the affected persons. 

' 
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• The .insurance company, through their authoriz:ed surveyors access the estinip\e •. ., . • 
. ' ... ,.._,.~."!'~. 

of the medical bills I property damage etc. and finalise the amount as per the . · ·. · 
eligibility under the appropriate head. In case of death of customer I consumer, 
based on the death certificate, the amount as per the eligibility is released. The 
payment is then transferred to OMC who then release it to the concerned 
customer after creation of vendor code by the concerned Area/Region/Territory 
Office". 

1.119 When asked about the measures taken to make public awareness regarding 

Public Liability Insurance Policy among LPG consumers and whether separate 

pr.ovisions are made available by OMCs, the Ministry in its written reply submitted as · 

under: 

• "Customer are educated at the time of enrolment regarding the availability of 
Insurance amount in case of unfortunate incidents. · 

• The insurance availability is printed in the refill cash memo under instructions to 
customer. 

• During ·safety clinics, customers are educated regarding the 
insurance ava.ilability ·· · 

• Customer Awareness Programme are conducted from time to time. 
• Policy document uploaded in OMCs' website''. · 

1.120 When asked as to whether there is any provision to provide insurance benefits to 

LPG consumers with the compliance of safety norms devised by OMCs, the Ministry in · 

its written reply submitted as under: 

"Public liability insurance policy taken by Oil Marketing Companies covers losses 
arising out of accidents where LPG is the primary cause of fire and not for cases 
where the primary cause of fire is other sources/reason wherein LPG cylinder 
gets engulfed and subsequently burst. . 

In case of any accident involving customer's installation, the customer has to 
forthwith advice the corporation's distributor from whom the supply was received. 
Whenever an accident involving LPG cylinder is reported, the concerned 
Regional office informs the local office of the insurance company. The concerned 
insurance company takes further decision regarding· settlement of claims as per 
the provisions of insurancepolicies and ·based on the merit of e;:ich case. 

Information pertaining to the public liability insura~ce policy is available in public 
domain hUp://Www.mylpg.in& on the OMCs websites". . · · 

1.121 The Committee pointed out that on many occasions the insurance companies do. 

not pay compensation and try to reject the claims on flimsy groUnds such as improper 

installation of gas stove or location of cylinder. The Committee desired to know what.·. 

- . '• .. •' - ( 
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steps PESO is taking to provide relief to the common people to which the representative 

, of PESO informed that: ........... . 

' .. 
"~ fM1< ~ . .IB<rc>f ci14f.'l'41 cli't ~ fcl>m i1 ~ Jll$5Ml$0i ii!Oil<I>{ µ 
fF\I f<R C: 3fr fcl>m i I 

... <l>tt 3fr QCff1"1gc: ~ i, ~ ~ Us ~ ~ <IT ~ <l>tT ~. ~ ~ OT(>l(1 i ctT 
fcl1fl'r 3fr ~~<lfur .ci;-qcft. ~ 3J11G1T qlfAf!"I ~ i, ~. $ilffGJt~J<1 Jl ~ 1l'!'· ~·. 
JJ<1T i fcl1 ~ OT(>l(1 c:rtrc);. ~ ~ m m f.t•.,1<;-n <l>T ('ITT" ~ cf?J' · ~· ~ 
~ §3ll m, ctT q ~Ch MI $f.t ft>l t'i ~~mw Jl 3fr ~ ffl ~ J 111 <T ii-.r 'tft;;t. pITT . 
~~r ~ Glct .. n 3fr ~~<TIW fcl?i<Ri t ~ $0if.t"'c: ~ i1 ~ ·3Glcfi't Jll$5Ml$0"1 

~ ~ i1" 

1.122 On being asked about the accidents related to LPG cylinder blasts/leakages 

.. have occurred during the last one year, the Ministry in its written reply submitted as 
under: 

"The total ~umber of accidents during the year 2019-20, where LPG leakage is 
the primary Cause offire is given below nos. . · 

PERIOD - .IOC. BPC HPC. OMO 
.. 

2019-20 387 194 248 829 
. 

. . 
. . 

1.123 On being enquired about the preventive actions taken by OMCs to educate 

distributors and consumers to help prevent such accidents, the Ministry in its written 

reply submitted as under: 

"OMCs undertake regular campaigns to improve the safety awareness of the 
customers. Customer education is imparted right at the time of release of new . 
connection through displays and demo-installation at distributors' showroom and 
at the time of installation of the connection at the residence. Safety leaflets and 
domestic gas customer card containing instructions on safe use of LPG are also 
handed over to the customer for reference. . . . 

Safety. clinics· and. customer education are conducted from time to time to 
increase customer awareness on safe use of LPG. · 

LPG distributors are under instructions to carry out mandatory checks of the LPG 
installation at the customer's premises once in 5 years on payment of requisite 
service charge by the customer. • . . . . 
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Use of Suraksha LPG~hose·with steel wire reinforcement which isrddent-attack 
proof & flame retardant, is being promoted by OMCs for usage at all customers 
premises for improving safety in the use of LPG in the domestic kitchen". · 

1.124 Regarding the awareness campaign and educating the common people about 

the safety and risk associated with LPG, the representative of the Ministry of P&NG 

during oral evidence held on 30.12.2019 stated that: 

"In the past also we have done it and now also we are going to do a massive 
awareness campaign. In 2018-19, more than one lakh LPG panchayats were 
organised. These are all steps that have been taken to enhance safety 
campaigns basically targeting poor people. Publicity campaigns through mobile 
vehicles, NGO, health workers, etc. have been undertaken by OMC. Q(>llflvtl 

Qill<ki dl ~ dfrvRT ~ Jlt'c-Cll(O\ C/iJ:Q'io'ic t>J<:rr i1 JIT$3ITT\T G'f ~ 54,000 Q(>\4°lvt
0

I 

cii11<k1 ~ m cfit1 ~ ~ # ~ fJJ(>llC/i{ 1 '(>ll1lf ·'t:!R' m ;# cii11<k1 cfit1 ~ m 
2019-20 ;# ~ wTc 50,000 Qill4Ci ~ C/iT i1 ~aft ~~!01 ;# {1Jff41 i, TI{ 

. zrftm ;#mm Gia1("{1 C!iB ~, t>iffia{l ~ ~ m aft~-~ 'ITTTI~1o1 ell fulJ ~ ~ 
CiTfui 4 R\'>i C/i C!i'r ~ ~ ~ f.i'R>r ;;rn:r I" 

1.125 The Committee desired to know the-entire process of issuing licence and the . . ~ •• - . 

. exact role played by third party agencies in ensuring safety compliance, the · 

representative of PESO informed that: 

"a'f <rCiTOlT ~ ~ fcn" ~ Q(>l4°lvt
0

I cfi'r {1C(>ll$ .'t)o:r cfi'r ~ ~~<ffi' ChN ~I a'f 
[{ Qil $"1 :fl # ¥ C!itCi'T t <rt>f # Q i'>l 4"! vtl fol C/i i'>l C/i{ ~ dl 'if<>fr, ~ ~ C/iT (>I I $:8 {l 
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C!iB i1 

~ ill ChB ~ i, W:!T ol, ~ -~ miT aft nITT' i1 ~ ~- $4{(>ll 3'1<ITT ~­
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1.126 The Committee further wanted to know about the safety procedures at godowhs 

and warehouses to which the representative of PESO informed that: 

";rTI:c;m c); fc;nr m ~ pr ill<rr ~3IBC ~ qzj- 61 ~ ~ flT$C ~ al . 
00 -6 fcn I 00 dfITT c); ~ al ~ ~ ill. ~I . ~ one;, ~3ITTC al, ~ ('fri:r dfITT 
<:rr IJ;: dfrC{ CTCfi' CfiT B'ltr R>fbi .~. ~' 3'flCliT all 00 61 ·~ al all irn ~ ' 
<r<t i1 ~ ·°'¥ mm c); -.nc; <r<t 61 r2 ~ c);.011: CfiT ~ ill~. fc;nr 9 dfITT CfiT 

*W· R>ftB ~I· 3'B'C!if· .q:c;ITT. '\!C'tr +~R:C!i ~' ~ ~ G1' ~I .~ ~ 

$!ilf.1"'c: *W 61 ~ <1R c!?J' 'QCl1 ;;:m;fi .~ ~; i1Tfcn ~ 3(1<'lT ~ 31JCf'8l"1dl . · 

JlT(!, ~ ~ .. ·.~ c:!i'!' ~:it~ QifBc&lls 01 ~1 <lfu ~~all <JJ<:rr, ill9: • 
dfrC{ c); one; ~ Qif{"lC(>l~ffJ<l ~ ~ "11t1T ~I ~ R>f<>tB ~·· "'11(1[ i1 ~ al' 
R>f<>tBik lCfdll(>ll~~I ~ ·~ <rrm ~ fcn 9 ~ c); one; 3'B'C!iT QCf{"lL(>llff!CJ i\-i{Cfc{ 
~ c); m:<r ·f.licrn ·~ ~ ~· "1lt1T ~i··Bfr ~· ~- <lfu ·9 ~. c);.;;tr. ~,ill·· 

. R>ftB 6 dftTI ~I ~ fc;nr Pf~ ~ ~ C!iT ~ qzj' 6 ~ ~ ~ 
. 6!o1T .;;f[(1T ~, ill ~· ~ 'QCl1 <IT{' m ~· 00 ~I Cf'41fch, QCf{iL(>liffJCJ ·<!CFC ~ . 
. ~ (>11$fl{i 6, ~ ~ ;;ffCJiZ 'QCl1 <ITT' 00 61 ~one;, 3'lC!iT ~.~· ~ 
61 c'l <::lfi>1 '4JJ at zj' mtt c); 311mz CR ~ 61" . 

1.127 The Committee wanted to_ know about the adoption of new technology and 

innovations in the field of safety to which the representative of PESO informed that: 

"PIR" ·qra llll<l{CJifB fm"iT iis ~CJ<'l4iic: ·~ ~I llll<l{CJ<ff\ $sft)~ ;it ;J'lllCJ· ~ 
~ J:l<h011$;7!~1o1 ~, ·cnfcl;' QCfBl~-c:{i q;;Jj' ·~ ~, ··~ fc;nr mm. fcn<:rr "1T m . 

- ' . . ' . . 

~1 ~ <iliT. c); m:<r f.fl(>JC!i{ m lhlll{CJCfB ~ Cj){ .~ 61 JJ101-i"1'4 ~ ·C!ilt of . 
. :Jff lR ~ (>JJlllJI :<Tri Jl'alT ~ J:l.-'(1f>Cfil~JI CJi3' ~ 61 ~ fcn ·~· '!iT{' 
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1. 128 On being asked about the actions taken by OM Cs after such incidents occur, the 

Ministry in its written reply submitted as under: 

"Detailed investigation of the incident is carried out .by a team of experts. Based 
on the root cause analysis, preventive measures such as strengthening of safety 
awareness amongst the consumers is carried out. Prevailing system of 
production, storage, delivery of LPG cylinders are periodically reviewed for 
improvement to avoid re occurrence of such incidences, depending ·up on the 
findings of the investigations. 

OMCs have taken Public Liability Insurance Policy to cover losses arising out of 
accidents, where LPG is the primary cause of fire". 

1.129 On being asked about whether there ·is any need for review and changes in the 

existing PESO rules currently applicable to RO dealers· and LPG distributors, the 

Ministry in its written reply submitted as under: 

"PESO rules currently applicable for RO dealerships cover desired safety aspects 
and based on input of OMCs, required amendment/modification .also being done 
by PESO. 

As per Unified Guidelines for Selection of LPG Distributorship, 2016, the selected 
candidate is required to construct or provide a readily constructed LPG godown 
to store LPG of stipulated capacity and obtain necessary approvals from statutory . 
bodies including Petroleum & Safety Organization (PESO) within the time period 
mentioned in the Letter of Intent (LOI). Presently, the Government has no 
proposal under consideration to change the existing rules". 

XVI ... CUSTOMER CENTRIC INITIATIVES 
·. . . . 

1.130 When asked to provide details of specific benefits being extended to and · · 
. . . . 

obtained by consumers due to customer centric initiatives tak'en by OMCs during the . 

. last one year, the Ministry in its written reply submitted asunder: 

' ' 
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"With regard to RO 

Public Sector OMCs extended 0.75% Digital incentive to customers to promote 
digital transactions and also reduce the need to carry cash while purchasing fuel. 
·Some of the customer centric initiatives implemenied are as below: 

• Launch of unified HP Pay app for purchase of Fuels, LPG, and Lubes etc.which. 
enables customer to complete all transactions digitally without any requiremeni of 
cash. · . . 

• Fuelling option thru Fastag so that Fuel and Toll payments can be made thru · 
Fastag by OMCs. 

• Campaigns are carried out at retail outlets for encouraging customers to check 
quality and quantity of products by way of density check, filter paper test and 
checking of delivery by standard 5 litre W&M calibrated measure. 

• A major initiative of automation of retail outlets have been undertaken by OMCs 
where in all active retail outlets have been automated to enhance transparency to 
the benefit of customer. 

• Implementation of Integrated Payment Solution (IPS) which ensures ''what is 
filled is billed". 

• · In order to promote digital transactions, OMCs have set up digital payment 
· infrastructure at the retail outlet. · · · 

With regard to LPG 

1. Refill booking and Status inquiry over WhatsApp:-Customers can now. 
book their LPG refills· and check· the status updates of the booked refills by 
sending messages over WhatsApp. This system is. cornpletely automated and ' 
facility is available 24/7 for LPG customers without any cost. . .. ' 

2. Upgraded website and mobile apps :- Customer portal & mobile app for 
LPG have been upgraded for seamless customer experience and new facilities 
. viz multiple digital payment • · options, Quick pay link, feedback 
system, status tracking etc are provided for better convenience to customers. 

' ' 

3. LPG services in e-commerce platform:- LPG services viz refill booking, 
siatus. enquiry etc is now offered on ·e-commerce platforms. OMCs have 
entered in to tie.ups with e-commerce platforms viz. Amazon and Paytm to make 
the LPG· services simpler & delightful. for LPG customers. IOC & HPC 
have done tie ups with Paytm and BPC has done tie up with Amazon. 

4. Mixed cylinder with· customers: - 14.2 kg cylinder customer can opt for 5 kg· 
cylinc;ler as a DBC. This will help customers from Hural/BPL families who may 
have financial constraints in opting for 14.2 kg cylinder as DBC (Double bottle · 
connection) . Facility available in IOC . 

. . 5. LPG' Panchayats/ Safety Clinics with special focus on low/ nil refill PMUY . 
customers. · 

6. Customer education and'.· awareness through cooking competitions/ 
nukkadnatak, quiz etc. 



70 

7. Deferment ofl:oan-Recovery from tnet'PG'Sllbsidy·of subsequent refills- 79% 
of PMUY customers have availed loan on refill and/or LPG stove. Deferment of 
loan recovery was done for during 2018-19 and in current year from Aug'19 upto 
July '20 to improve affordability. 

8. Provision to avail a 5 kg Double Bottled Connection (DBC), instead of 14.2 kg 
cylinder was made for PMUY consumers. The purpose was to improve the 
continuous availability and also address affordability related jssues of LPG. 

9. Customers who ha.ve availed aPMUY connection with a 14.2 kg cylinder can 
swap their equipmentto avail a 5kg connections. On a later date, they can swap 
back to 14.2 kg cylinder at their convenience. 

10. Some State Governments like Jharkhand have sponsored additional refills 
(one ·14.2kg or two 5kg refills) for PMUY beneficiaries between Aug 2019 to 
March 2020. 

11. New LPG distributorships were commissioned in various parts of the country 
. to support the growing LPG requirements of the consumers. 

12. Under Pradhan MantriGaribKalyan Package, the Government is providing 
free of cost LPG cylinders to PMUY beneficiaries for 3 months with effect from 
01.04.2020. The PMUY·consumers can avail a maximum of 3 nos: of 14.2 kg 
cylinder or 8 nos. of 5kg cylinder under this Scheme. An advance equal to the 
RSP of the cylinder has been sent directly into the customers' bank account for 
making upfront for the refilL In the month of April 2020, Rs. 5859 Cr has been 
transferred by OMCs·to 7.47 Crore PMUY beneficiaries". 

1.131 When asked as to whether OMCs feel the consumers have really been 

empowered by their initiatives, the Ministry in its written reply submitted as under: 

"Public Sector OMCs have stated that the automation facilities have enabled 
· - customers to verify the transaction at a subsequent date. 

To promote Digital transactions ·at retail outlets, some ·of OM Cs have given 
additional cashback schemes during campaigns benefiting customers. 

With regard to LPG 

Yes, now the. Consumers are empowered, as they can track their refill bookings, 
deliveries and also make digital payments . 

. They can also Jog service complaints through the OMC. mobile applications and 
web applic?tion. Prospective consumers can also inake an on line application for 
LPG connection. 

PMUY consumers have been benefitted from the initiatives taken by the OM Cs. It 
is evident from the. fact that over the last one year the percentage of PMUY . . - . •, 

.. ' .( 
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consumers on installation refills has decreased from 14% as on April2019 to 
11 % as on April 2020. 

Also, the average LPG refill per PMUY consumer .has increased from 3.22 in FY 
2019-20 from 2.85 in FY.2018-19". 

1.132 When enquired about the percentage of home delivery of cylinders has . , 
been achieved by LPG distributors till date and the practical constraints before 

OMCs/LPG distributors to ensure 100% home delivery of cylinders in hilly and remote 

areas of the country, the Ministry in its written reply submitted as under: ·· 

"All the OMC distributors, in Shehri, Rurban and. Gramin markets, are under 
instructions to Home Delivery LPG Cylinders at the registered address of the. 
customers residing in their area of operation. Only under exceptional conditions, 
filled cylinders are provided on cash-andccarry basis (non-home ·delivery), 

· wherein the delivery charges will not be charged. 

In ca$e of Durgam Kshetriya Vitraks (DKV), they are authorized to supply refills 
on cash and carry basis. In case the cylinders are not home delivered applicable. ' · · 
delivery charges will not be charged from the customer: Difficult terrains and . 
logistics are the challenging constrains before OMCs in erlsuring 100 % home 
delivery in hilly and remote areas of the country". 

1.133 On being asked about the. steps taken by OM Cs to·. provide better customer . 
services of RO dealerships and LPG distributorships, .,the Ministry in its written reply, 

submitted as under: 

''With regard to RO:-

Training i~ imparted to driveway sales persons /dealers regularly for providing . 
better customer service. The retail outlets are kept adequately illuminated a,n.d 
clean as per housekeeping standards of OMCs. A first aid box is available at the 
retail outlets with the required medicines. Free airfilling facility is made available 
during working hours ofthe retail outlet. Drinking water is made available at all 
retail outlets. Out of total network of 6181 O OMC ROs, toilet facility is available at 
61449 ROs barring 361 ROs which have site constraints. 

A major initiative of automation of retaii' outlets have been undertaken by OMCs 
where in ·all active retail outlets have been automated to enhance transparency 
to the benefit of cust0mer. · · · · 

In order to· promote digital transactions, OMCs have set· up digital payment 
infra.structure at the retail outlet. OMCs extended 0.75% Digital incentive to 
customers to promote digital transactions and also reduce the need to carry cash · 
while purchasing fuel. . . . . 
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With regard to LPG· · -

In order to have a convenient, easy and effective way to enable the citizen to 
provide their feedback, a unique toll free telephone number 18002333555 is in 
operation through call centre on industry basis. Other benefits given are -

• Online booking of cylinders. 
• 1906 leakage helpline. 
• CCS complaints. · 
• IVRS, SMS, Mobile App 24l';7 booking cylinders at convenience. 
• Digital payments 
• Online new LPG connection 
• Preferred time. delivery 
• . Portability of connections''. 

1.134 When asked as to whether any awareness. campaigns are being conducted by 

OMCs to educate consumers about safety measures to be observed while using LPG 

cylinders, the Ministry in its written reply submitted as under: 

"To improve safety awareness among PMUY consumers, OMCs are taking 
following steps: · 

'-····.--.-,, ·'-· 

. . . ·-
a. Conducting LPG Panchayats and safety clinics where various safety aspectsof · 

using LPG are discussed. · · · 
b. · Mass awareness programs including Banners, posted. Pamphlets addressing 

safety tips for handling LPG were carried out. · . · · .. 
c. Mobile vehicle, NGOs, health workers etc were also engaged to promote .safety 

awareness among PMUY consumers''. 

1.135 When asked as to whether there is any mechanism to address complaints of 

LPG cylinder consumers, the Ministry in its written reply submitted as under: · 

"Oil Marketing Companies have a standard customer grievance redressal system· 
currently functioning for which the mode and methodology are as given below: · 

Toll Free Number: 

In order to have a more convenient, easy and effective way to enable the 
customer to air ·their complaints and ·follow . up · on such complaints, OM Cs 
have started the· service of using unique toll free numbers for the complaint 
registration through call· centers. Across the country, OMCs have a unique 
number 18002333555, easy for the customers to remember. For PMUY customer 

·only, toll free number is 18002666696. · 

The call centers are operated region wi.se. to facilitate the customers to. lodge 
. complaints in loca,I language. Customers are. given· a reg_istration number and 
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those wish to know about the status ·of the complaints can call up the call centers 
in the same toll free numbers · 

The toll free number is publicized in most of the ·advertisements being released · 
by the OMCs & is also displayed on the web portal of the OMCs 

Web based:· 

Currently the complaints can ·be lodged by the customers in the following 
websites of the OMCs: 

www.iocl.com, www.indane.co.in. 

www.bharatpetroleum.in, www.ebharatgas.com 

www.hindustanpetroleum.com; www.hpgas.com 

Further mobile applications have been developed for LPG customers in which 
complaint registration utility al.so has been givell. · 

Customers can posUregister their complaints and grievances at the website 
which has facility to accept complaints and feedback which based On the location 

· Will automatically be directed to the field. . . . . 
Customer· Service· Cells (CSC) are operating· at all the. Area/Territory/Region 
Offices spread over the country. These CSCs operate during office hours on all 
working days. Customers can contact these CSCs in person, over telephone or 
through post either to register their complaints or offer their suggestions. 
Necessary action is taken on the complaints· so received so that the grievance is 
redressed. . . . . 

The ·address and telephone ·numbers of these CSCs are displayed at the1 

. showroom ·of all the distributors. In addition to this, majority of distributors print 
··the telephone number of the CSC on the refill vouchers (cash-memo) sent to the 
• customers along with the filled cylinders. Contacf number of Field Officers are 

also displayed at the Showroom of the Distributors for the benefit of customers. 

LPG Field Officers posted at various locations are available for contact by public 
in general and customers in particular, at pre-determined place and time. The 
name, address and telephone numbers are displayed conspicuously in the 
showrooms of the distributors. 

Round-the-clock LPG Emergency Helpline for all LPG leakage complaints. The 
· call center is having a web-based application for logging and viewing the 

complaints, This webapplication i.s having the data of telephone numbers of all 
LPG ·distributors: Emergency service mechanics, and field staff of OMCs. · 
Area/Territory/Region Managers are given access to this portal for monitoring the 

· · call logs & updation of ttie contact details of the mechanic & field officers .. . . . . . - . . . ' . 

Over and. above,· customers may write to various offices of the Corporation. for 
redressal of their grievances. Addresses of the officers . are given. in the 

' . website .. Letters received 'at various offices are sent to the concerned offices for 
taking necessary action. . . 
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······Further iri order to reduce grievances on·refill bookirrg/··ctelivery,· IVRS/SMS 
system for refill booking is introduced. The customers get SMS alerts on refill 
booking, generation of cash memos and on delivery of refills". 

1.136 On being asked about the measures taken to prevent over-charging of 

consumers for home delivery of LPG cylinders, the Ministry in its written reply submitted 

as under: 

"IVRS/SMS refill booking system has been introduced across the country which 
has obviated manual intervention. \hereby minimizing difficulties faced in refill 
booking. Further, consumers receive SMSs during the various stages of refill. 
booking and delivery process. The applicable Retail Selling Price payable for the 
refill delivery is communicated to the consumer in advance through SMSs. This . 
empowers customers and enables him/her to report any wrong I non-delivery. 

OMCs have also enabled online booking I payment through various digital modes · 
of Web and Mobile applications, and other digital payment platforms of Amazon 
Pay, PayTM and Phone pay, eliminating cash transactions & possibilities of 
overcharging · 

Also, Customers are educated though various customer engagement programs 
like LPG panchayats and safety clinics to make digital payments/ insist for cash 
memo and make paymehts as per cash memo. These are also propagated 

-through social media platforms of OMC. · · 

Random customer contact is made to check overcharging during routine 
inspections". 

1.137 On being asked about the actions taken so that such domestic connections are 

not diverted for commercial purposes, the Ministry in its written reply submitted as 

under: 

"Steps taken by Government/ OMCs for identification and elimination of these 
multiple connections by which it can be ensured that subsidy is given to genuine 

. beneficiary only and curb the diversion to commercial segment are as under: 
. . . 

1. . KYC initiative with Proof of identity (POI) and proof of address (POA) was 
started to ascertain the identity of customers. KYCs are collected at the time of 

· new enrolments, transferred cases, reactivations after a period of inactivityand _ 
unblocking. · · · 

2. Introduction· of Direct Benefit Transfer of LPG (DBTL) where subsidy 
element is passed on to the customers to their linked bank accounts, there by. · 

· nullifying the incentive for diversion. · · 
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3. Multiple connections are identified on inter I intra company de-duplication 
in various phases based on Aadhaar, Bank accounts, Name & address and are 
blocked after serving due notice to the customers for surrender of connectim1 ur·· · 
submission KYC. 

4. Existing of multiple connections is getting checked at the time of entry only 
by realtime de-duplication on the basis of name & address. 

5. As per the latest directives, w.e.f 01.07, 16, subsidy is only being triggered 
to the customers having Aadhaar seeding in LPG thereby ensuring 

a. Existence of the person to whom subsidy is transferred which eliminates 
the possibility of fake and ghost connections. 

b. · De-duplication based on aadhaar number which eliminates the possibility. 
of multjple connections in the name of the person. 

· Actions taken by OM Cs in case of multiple I ghost I fake connections 

a. . Customers detected as suspects are blocked either centrally . or 
distributors by informing them via SMS/ Letters either for submission of KYC 
forms to prove their genuineness or surrender their LPG connections. 

b. In all established cases of irregularities by distributors/ their staff, action is 
initiated against the concerned distributors as per provisions of Marketing · 
Discipline Guidelines I Distributorship Agreement". · 

****** 
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PART-II 

Recommendations I Observations 

Recommendation No. 1 

Guidelines for Allotment of Retail Outlets and LPG Distributorships 

1. The Committee observe that prior to May 2002, selection of dealers for 

Retail Outlets was done by the Dealer Selection Board: However, in 2003 the 

appointment of Retail Outlet dealers was carried out through a 3-tier marks based 

selection process involving (a) Evaluation of land offered (b) 

Document/information based evaluation and (c) Interview. In 2014, the Dealer 

Selection Guidelines for Retail Outlets were amended and the selection of Retail 

outlet Dealers was conducted by Draw of Lots/Bidding in front of public 

authorities. Again in 2018, OMCs began implementing new dealership selection 

guidelines introducing on-line applications for allotment of retail outlet 

dealerships at various locations in the country. The Committee observe that 

improvements have been made in the system from time to time to ensure 

transparency and clarity in the allotment of ROs and LPG Distributorships. 

2. The Committee, however, note that there have been many legal cases in' 

courts that have challenged the allotment process. They also note that at present 

there is neither any mechanism to collect feedback from participants/applicants 

who participated in the selection process of allotments nor any independent 

study has been conducted regarding the efficacy of the process. Therefore, the 

Committee desire that the Ministry should develop a feedback system and also 

conduct a study to simplify and streamline the system and incorporate a simple 

and transparent procedure to eliminate or reduce the number of legal cases 

arising out of allotment of RO dealerships and LPG distributorships. 

3. The Committee also note that there have been developments in LNG, 

Hydrogen and Electric Vehicles as alternative sources of energy for automobiles 

in future. Further, while taking into account the fact that retail outlets should cater 

to these diverse options in future, the Committee recommend that Ministry/OMCs 
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should review the guidelines for inclusion in allotment of retail outlets and also 

have provisions for inclusion of such new technologies being made available in 

these retail outlets after taking into account all related safety requirements. 

Recommendation No. 2 

Single Window System for Approvals 

4. The Committee observe that the process of commissioning of retail 

outlets is a long drawn process involving multifarious activities such as bid 

opening/draw of lots process, scrutiny of documents, field verification of 

credentials, issuance of LOI, obtaining of 10 to 12 NOCs from various 

Departments/agencies of State Governments, submission of fixed fee/bid amount, 

construction of retail outlets and issuance of Letter of Appointment and 

commissioning of retail outlets. The complexity of each location and delay in 

approvals from authorities makes the allotment process more cumbersome and 

tedious for OMCs. Further, it is also observed that the process of commissioning 

of retail outlets gets delayed due to receipt of complaints from various quarters 

and redressal of the same by OMCs as per the extant policy. 

5. In this regard, the Committee observe that 29,501 LOls were issued as on 

01.06.2021 against the advertisement of 2018. However, only one-third of the total 

LOls i.e. 10307 Retail Outlets have been commissioned and the remaining 19,194 

outlets are yet to be commissioned even after the completion of three years. The 

Committee have been informed that the MoPNG has been in touch with State 

Governments with regard to obtaining clearances/approvals in a time bound 

manner. Further, the Ministry has also been requested by State Governments to 

propose draft guidelines to streamline the allotment process. Therefore, the 

Committee recommend the Ministry to propose draft guidelines for State 

Governments and also set up a single window clearance system so that 

mar;idatory approvals/clearances and statutory requirements are obtained 

expeditiously at the State level/Local Government level for early commissioning 

of Retail Outlet dealerships and LPG distributorships. 
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Recommendation No. 3 

Field Verification Credentials 

6. The Committee note that the OMCs conduct draw of lots or bidding among 

the applicants for a location for setting up of retail outlets. The selection is done 

from eligible candidates have been categorized into Group 1, Group 2 and Group ' 

3 based on land offered or not by the applicants. After the selection is done, the 

applicant is issued a letter informing that verification of all attested photo copies 

to be done with the original documents during the field verification of credentials 

(FVC). 

7. The Committee observe that prior to November 2018 scrutiny of documents 

and field yisit for inspection of land offered by all applicants was done by the oil 

marketing, companies who have informed that it was a very time consuming 

process. Hence, the selection process was modified so that scrutiny and land 

inspections are done only for the applicants selected through draw of lots or bid 

opening process since November 2018. Also, the candidates are liable to be 

rejected if they are not able to present the original documents at the time of FVC 

on the designated date and time or during the FVC. 

8. The Committee note that the allotment of retail outlets has been made more 

transparent by introducing selection by draw of lots among . the eligible 

candidates. The Committee has noted that in some cases after the selected 

applicant has been selected by draw of lots and after the field verification of 

credentials, the selected candidates were found to be ineligible who are informed 

about the cancellation of selection and many such candidates approach court for 

remedy. 

9. The Committee are of the view that this process needs to be streamlined 

and made more transparent and objective in a manner that provide least chances 

of rejection due to non-production of any documents. There can be clarification 

videos or FAQ's or meeting with the applied candidate before the last date where 

in the doubts of applicants can be clarified. The Committee feel that all the 

applicants be informed of all the documents and formalities that are required to 
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be completed upon allotment so that the successful candidates have all the 

documents in time and are not rejected ·for want of certain documentary 

formalities. They also note that since the average number of applications per 

locations is only 5.1 during the last advertisement, there exists scope for 

reducing cancellation after field verification of credentials. The Committee 

recommend that the field verification of credentials should be done in a time 

bound manner and also whenever any applicant is found lacking in certain 

documents, he should be given some time to arrange for the same so that the 

process is more transparent and applicant friendly. The Committee also 

recommend that the policy of field verification should be reviewed so that it 

minimizes cancellation of any allotment after draw of lots is completed. 

Recommendation No. 4 

Identification of Locations for Retail Outlets 

10. The Committee have been informed that locations for setting up Retail 

Outlets are identified by the respective oil companies based on market potential, 

commercial I minimum volume considerations and parameters l,ike distance 

between two outlets. The locations for setting up of LPG Distributorships 

(Sheheri Vitrak, Rurban Vitrak, Gramin Vitrak and Durgam Kshetriya Vitrak) are 

identified based on available refill sale potential that can sustain economically 

viable operation of LPG distributorship. The Committee note that the selection for 

LPG distributors was decided by OMCs depending on· population, economic 

prosperity of location and distance from existing nearby ~istributor etc. The 

country is. now witnessing major expansion of highways where thousands of 

kilometers are being added to the road network every year. The vehicle · 

population has also increased as more than 1 O crore automobiles have been sold 

in the last five years and mobility has also increased in view of domestic tourists 

within the country. The Committee have been informed that due to factors like 

inter-state borders with price advantage, truck lay bye, halting points, business 

hubs, certain areas lead to clustering of ROs. 
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11. The Committee are of the view that highways should have fuel stations for 

its users so that travellers can optimally make use of them and crowd/cluster 

ROs. The Committee are surprised to note that Ministry of Petroleum and Natur11l 

Gas has so far not given any thought to such a vital issue and have also not held 

any meeting with MoRTH/NHAI for allotment of land along new highways for 

setting up of retail outlets and are dismayed that neither the Ministry nor the' 

OMCs have looked into the matter seriously. However, the Committee have been 

informed that NHAI has identified some spots for amenities which include fuel · 

stations for which bids have been invited and Oil PSUs have also submitted their 

bids. 

12. The Committee, observe that the new locations should be based on data 

mining of vehicular density and population, potential of emerging smart cities, 

new highways being built by Union government and State governments in the 

planning and growth of Retail Outlets and LPG distributorships and MoPNG must 

discuss with MoRTH/NHAI for allotment of land alongside the highways to set up 

their fuel dispensing stations. The Committee, therefore, recommend that a much 

more nuanced, proactive and scientific approach needs to be adopted in 

identifying locations for setting up of both Retail Outlets and LPG , 

Distributorships so that the ROs and LPG distributorship agencies are more' 

evenly distributed throughout the country to cater to the needs of users besides 

being commercially viable. 

Recommendation No. 5 

Expansion of Retail Outlets in Hilly and Far-flung Areas 

13. The Committee observe that expansion of retail outlet network is a 

continuous process undertaken by public sector oil marketing companies in 

tandem with the growth in demand for auto fuels in the country. As such, 

locations for retail outlets identified by state run OMCs are included in State retail 

marketing plans and accordingly, are advertised for setting up of retail outlet 

dealerships. It has been informed that as per the notification of the Ministry of 

P&NG dated 08.11.2019, all oil companies are required to set up 5% of their retail 
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outlets in remote areas in proportion to the new retail outlets from the date of 

notification. The Committee have been informed that OMCs encounter certain 

bottlenecks while setting up of retail outlets in remote and far-flung areas such as 

difficult terrain with logistical issues, high infrastructure and maintenance costs, 

low returns on investments (ROI) and low availability of sites with specific 

reference to hilly and mountaino.us terrain and remote areas. The three state run 

OMCs set up 266 ROs in remote areas during the year 2019-2020. 

14. The Committee, while taking note of low returns on investments and 

commercial non-viability of setting up of retail outlets in hilly and remote areas, 

exhort the Ministry/OMCs to take up the issues of practical constraints I 

bottlenecks with Governments of hilly States for acquisition of land/sites at 

concessional rates. Further, the Ministry/OMCs may also explore the proposition 

of business partnerships with State Governments/ Municipal Bodies/Local Bodies 

for a win-win situation. The Committee, therefore, recommend the Ministry/OMCs . 

to set up a separate coordinating mechanism to address the issues of logistics 

and site availability in .remote and hilly terrains so that the mandatory 

requirement of setting up of 5% retail outlets in remote and far flung areas will be 

fulfilled. The Committee also desire that the Ministry/OMCs to review the 

possibility to enhance commissions/margins for retail outlet dealers and LPG 

distributors in difficult locations in order to incentivize them for financially 

viability. 

Recommendation No. 6 

Inclusion ·of EWS category in Allotment Policy of Retail Outlets 

15. The Committee note that the guidelines for allotment provides reservation 

system for various categories in the allotment of retail outlet dealerships and LPG 

distributorships with 22.5 per cent reservation for SC & ST category and 27 per 

cent reservation for OBC category. Locations are placed under the 200 point 

roster to ensure adherence to percentage of reservation of each category. In each 

of these main categories of reservation, there are sub-categories like women, 

outstanding sports persons, freedom fighters and defence personnel etc. The 
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Committee also note that these reservations are applicable to all the states in the 

country except states like Arunachal Pradesh, Meghalaya, Nagaland and Mizoram 

which have higher percentage of reservation under ST category. 

16. The Committee, further, note that the Union Government has brought about 

a new category of reservation i.e. Economically Weaker Section (EWS) which has 
' 

not been included so far in selection guidelines for the allotment of retail outlet 

dealerships and LPG distributorships. The Committee, therefore, recommend that · 

the MoPNG and OMCs may take necessary action to include EWS category also· 

in the reservation for allotment of retail outlet dealerships and LPG 

distributorships without disturbing the existing reservation policy. 

Recommendation No. 7 

Corpus F,und Scheme of OMCs 

17. The Committee have learnt that OMCs provide financial assistance to· 

candidates belonging to SC and ST categories in respect of locations reserved 

for them consequent upon award of dealerships. In this regard, OMCs ensure 

availability of ready retail outlets with required facilities at its cost on land offered 

by candidates and procured by Companies on mutually agreed terms and' 

conditions. Further, it has been informed that OMCs provide adequate working 

capital assistance/loan for a full operation cycle equivalent to 7 days sales 

volume of operation of dealerships. The working capital as well as SBI loan +1% 

interest per annum or 11% per annum whichever is lower thereon will be 

recovered in 100 monthly· installments commencing from the 13th month of 

commissioning of dealerships. The Committee also observe that OMCs also 

provide an additional working capital under the scheme within two years after the 

commencement of dealerships and it must be preceded by increased sales at 

retail outlets. 

18. The Committee, while taking note of the interest component charged by 

OMCs on working capital assistance provided to RO dealers and LPG 

distributors, would like to point out that OMCs do not provide any interest on the 
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security amount deposited by successful candidates at the time of awarding of 

dealerships and distributorships. The Committee, therefore, recommend the 

Ministry/OMCs to provide for interest on security deposits made by RO and LPG 

distributors. The Committee also feel that OMCs must provide for some kind of 

interest subvention to candidates belonging to SC and ST categories and EWS 

category so that the financial assistance provided under the Corpus Fund 

Scheme will achieve its true efficacy and further, OMCs should not collect 

charges after the repayment of loans. The Committee further desire that the. 

OMCs should stop recovery of loan from LPG distributors given for construction 

of LPG godowns after the cost of construction has been recovered fully. 

Recommendation No. 8 

Commissions/Margins of Retail Outlet Dealers 

19. The Committee while taking cognizance of commissions and margins of 

retail outlet dealers, observe that despite rising inflation and operational costs in 

running retail outlets, state-run OMCs have not enhanced margins of RO dealers 

since 2017. In this regard, the Committee observe that the amendment provisions 

of Marketing Disciplinary Guidelines (MDGs) of 2012 issued by OMCs in October, 

2017 with regard to short delivery of fuels, maintenance of toilets and payment of 

wages to staff employed by RO dealers have become a bone of contention 

between OMCs and RO dealers. The Committee have learnt that revision in MDGs 

is carried out by OMCs from time to time in order to instill a sense of discipline 

amongst dealers along with transparency and efficiency in retail outlet operations 

in the country. The Committee, however, note that the assertion of OMCs to 

interlinking the enhancement of dealers. margins to that of hiking the wages of . · 

employees of RO dealers has strained the relationship with RO dealers. 

Accordingly, some of dealer/dealer association have filed writ petition 

challenging the amendment to MDG 2012, implementation including the wages 

payment. Accordingly, Delhi High Court have heard these petition and disposed 

vide order dated 18.03.2020 and thereafter, OMCs have also filed counter affidavit 

against the verdict of the single judge bench pronounced in March, 2020 and the 

issue has been sub-judice since then. 
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20. In view of the above, the Committee feel that retail outlets are an interface 

between OMCs and customers and play an important role in building the image of 

OMCs. The Committee feel that the prevailing relationship between RO dealers 

and OMCs does not augur well for the overall functioning of the retail industry 

and therefore, recommend the Ministry/OMCs to make sincere efforts for an , 

amicable solution at the earliest. The Committee desire the Ministry/OMCs to 

review the guidelines for RO dealers to implement a: staggered system of 

dealership margins given differences in cost of living, basic pay structures and 

economic development of various States in the country. They can also co-relate 

the commission/margins of dealers with retail price index. The Committee feel 

that every organisation has a constitutional right to redress its grievances 

through legal remedies and therefore, expect the Ministry/OMCs not to act with 

vindictive, attitude towards retail outlet dealers for resorting to a legal recourse 

against amended MDGs. 

Recommendation No. 9 

Customer Transfer Policy and Non-Viability of LPG Distributorships 

21. The Committee note that customer transfer policy has been devised by' 

OMCs keeping in consideration of the market ceiling of old distributors and 

viability limits for newly commissioned distributors. Further, the objective of this 

policy has been to ensure rationalization of refill sale in line with ceiling limits 

and also to ensure that new distributors reach viable limits. The Committee have 

also been informed that locations for setting up of LPG distributorships are 

identified on the basis of available refill sale potential to sustain economically 

viable operations of LPG distributorships. The refill sale potential is based on 

several factors such as population, population growth rate, economic prosperity 

of the location and also distance from existing nearest distributor. 

22. The Committee note that as on 01.01.2021, out of 22,217 numbers of LPG 

distributorships allotted under Marketing Plan by OMCs and out of which 7115 

numbers are operating below viability limits which in turn requires rationalization 

to attain viability. The Committee, while taking note of various variables in 
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determining the criteria for financial viability and refill sale potential for 

identification of new LPG distributorships, exhort the Ministry/OMCs not to 

overlook the existing business viability of old LPG distributorships by 

. transferring major chunk of their customer base to newly set up distributorships. 

Further, the Committee expect that these customer transfer policies should not 

be used as an expedient tool by OMCs to settl.e scores with recalcitrant old 

distributors in the guise of rationalisation of LPG distributorships. 

23. With LPG expansion policy having reached near saturation level due to the 

stupendous. growth achieved under PMUY scheme, the addition of new 

customers to LPG distributors would be marginal in future. The Committee while 

noting the provision of an additional one crore LPG connections to PMUY 

beneficiaries during the current year, recommend the Ministry to review the 

Customer Transfer Policy of OMCs under the marketing plans and take necessary 

steps to ensure financial viability of both old and new LPG distributorships in the 

country as well as ease and convenience to the users. 

Recommendation No. 10 

Litigations by RO Dealers/LPG Distributors 

24. The Committee note that several litigations have been filed in various 

courts of law with regard to the allotment of retail outlet dealerships and LPG 

distributorships along with the cases filed by landlords to get their lands vacated 

by OMCs on expiry of lease agreements of their land for setting up of ROs. 

Implementations of Marketing Discipline Guidelines have become fulcrum of 

contention between OMCs and RO dealers/ LPG distributors. The Committee also 

note that w.r.t. customer transfer policy for LPG distributorships, there are 

litigations pending in Supreme Court after the same was set aside by the Delhi 

High Court. 

25. The Committee observe that considerable amounts of time and expense 

are being spent by OMCs to fight legal cases in various courts of the country. The 

Committee, therefore, exhort the Ministry/OMCs to institutionalize alternate 

dispute resolution mechanism to resolve cases/disputes outside the court rooms 



86 

before resorting to legal recourse in courts of law. The Ministry may also 

consider for an appellate mechanism by vesting powers with PNGRB or create an 

ombudsman like system for resolution of disputes between OMCs and RO 

dealers/LPG distributors so as to fast track the decision between the OMCs and 

the landlords who want their lands to be vacated after expiry of lease. The 

Committee, therefore, recommend the Ministry to review the status of pending' 

litigations of OMCs and accordingly, create an internal institutional mechanism to 

settle disputes so that valuable time and resources of OMCs can be saved. 

Recommendation No. 11 

Vacation of Lands by OMCs after Expiry of Leases 

26. The Committee note that OMCs enter into lease agreements with landlords 

for setting up of retail outlets in the country and these leases are renewable after 
-,. 

the expiry of lease period. They however, note that in certain cases there are no 

renewable clauses at the time of entering into lease agreements. As per the 

information furnished to the Committee, the OMCs under contractual rights will 

exercise option to renew leases and in case landlords do not renew leases of 

retail outlet lands, will defend the court cases filed by landlords and where 

options for renewal are not available, OMCs will explore possibilities for, 

negotiations/settlements for renewal of leases or purchase and in the event of 

failure of negotiations, OMCs would explore available legal actions. The 

Committee observe that this is as per guidelines of MoPNG No. R-30024/56/0-7-

MC policy dated 28-4-2010 which are followed by OMCs. 

27. The Committee further, observe that options exercised by OMCs to explore 

legal actions in both cases where renewal options are available for lease of RO 

lands and where renewal options are not available appear to be unreasonable and 

inconsistent. The landlords who have entered into lease agreements with OMCs 

in good faith will have no option but to file legal cases for vacating the OMCs 

from their legally and lawfully owned lands. These exercises become 

burdensome to landlords by incurring considerable financial expenses to fight 

legal battles in various courts of law for several years. The Committee, therefore, 
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desire that landlords should be made aware that the OMCs will resort to legal 

actions in case land leases are not renewed after expiry of leases. The Committee 

feel that OMCs being public sector companies must respect contractual 

agreements and have provision for either party have the right to renew or 

terminate the agreements. 

28. The Committee recommend the Ministry to revisit the guidelines and review 

the number of litigations on this issue and make necessary changes in its 2010 

guidelines so that landlords in smaller cities and towns may get their lands back 

without much difficulty if they are not interested to renew the land leases. 

Recommendation No. 12 

Marketing Discipline Guidelines (MDGsl 

29. The Committee observe that public sector OMCs have been implementing 

MDGs since 1982 to enforce greater degree of business ethics and satisfactory 

customer service in the field of marketing and distribution of petrol and diesel by 

retail outlet dealers and LPG cylinders by LPG distributors. As administrative 

guidelines, these MDGs are enforced to dispense the right quality and quantity of 

petroleum products along with safe handling procedures by retailers and 

distributors to end consumers. Further, ensuring courteous behaviour with 

consumers along with common uniform code among employees of dealers and 

distributors have also been part of these guidelines across the dealership 

network in the country. These guidelines also stipulate a wide range of penal 

provisions covering suspension of sales/supplies, imposition of fines and 

terminations for any kind of malpractices and irregularities in dispensing 

petroleum products. 

30. The Committee, however, have learnt about some instances of coercive 

tactics of OMCs in enforcing MDGs in the country such as imposition of 

exorbitant penalties upon LPG distributors for not conforming to the mandatory 

uniform code among employees working in godowns and showrooms. LPG 

associations have submitted that OMCs have been dispatching excessive 

supplies of LPG cylinders to distributors beyond the requisitioned indent just to 
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meet their unreasonable monthly targets. The Committee have also been 
informed that Non-Domestic and Non-Exempted (NONE) LPG retailers along with 

OMCs have been selling commercial LPG cylinders to poor customers at hefty 

prices and same cylinders to some high end hotels at very reasonable prices by 

directly lifting stocks from LPG bottling plants. 

31. The Committee while taking cognizance of monetary penalties upon ROs 

and LPG distributors by OMCs for violations of MDGs, recommend that the 

Ministry/OMCs to review such instances and ensure that all the OMCs levy the 
penalties in consistent with the MDG violations throughout the country in a 

uniform manner so that it is not one sided and there is no arbitrariness in such 

decisions. Further, the Committee while being concerned about the coercive 

tactics of OMCs upon LPG distributors, exhort the Ministry/OMCs to enforce the 

sale of commercial cylinders in the open. market to customers at reasonably 
determined prices and such sales should be kept transparent may be, through 

use of technology such as allowing sale online. 

Recommendation No. 13 

Sale of Petrol and Diesel through Mobile Bowsers and DisRensers 

32. The Committee observe that as per the directions of MoPNG, door to door 

delivery of diesel to DG sets, industrial establishments, earth moving equipment 
through bowsers and mobile dispensers have been permitted by PESO. It has 

also been informed that as per the amendment in MS HSD Control Order, 

10.12.2019, OMCs issue advisories to RO dealers for strict compliance and upon 

any proven malpractices by door to door/roadside delivery, punitive action will be 

initiated by OMCs under the provisions of agreements signed between OMCs and 

RO dealers. Further, the power of sampling and seizure of mobile bowsers shall 

be exercised by authorised officers of Central and State Governments. The 

Committee have been informed by the retail outlet association about the 
unauthorised sale· of fuel to roadside customers by these bowsers and mobile 

dispensers in gross violation of guidelines. However, they note that no misuse of 

permission from PESO to supply diesel to customers at roadside has been 
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reported by Government agencies except one instance reported in March, 2021 in 

the Baran district of Rajasthan. 

33. The Committee express serious concern about the sale of auto fuels to 

roadside customers other than through legally permitted mechanism which is 

illegal. The unauthorised retail sale of auto fuels to individual customers at 
roadside is fraught with dangers given the highly inflammable nature of auto 
fuels and the inherent public safety hazards and it would also make bowsers to 

operate as mini retail outlets at the fraction of investment. The Committee, 

therefore, expect the Ministry/OMCs to strictly monitor movement of mobile 

bowsers and dispensers through use of latest technology and accordingly, 

recommend that OMCs and PESO should devise a mechanism for better 

monitoring of provisions of MS and HSD Control Orders along with other extant 
statutory provisions for exemplary punitive actions for violation of such orders. 

Recommendation No. 14 

Enhancing Customer Services 

34. The Committee recommend that OMCs have taken a number of customer 

centric initiatives which include incentive to customer to promote digital 
transactions, campaign to encourage customers to check quality and quantity of 
products, autorotation of retail outlets to enhance transparency in retail outlets. 
Similarly, LPG refill booking and check status updates over whatsapp, digital 
payment options, provision to avail 5 kg DBC instead of 14.2 kg cylinder, LPG 

panchayat and safety clinics with special focus on PMUY consumer, home 

delivery, LPG cylinder to customers, portability of connection, etc. The 

Committee note that OMCs have done a good job in providing basic amenities 

and customer experience at retail outlets by introducing provisions like clean 
toilets, free air, provision of PUC, IVRS, online booking and water cooler. The 
outlets on highways should also provide such services to consumers for 
enhancing their sale. 
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35. The Committee would like to the extension of these facilities to be 

replicated at all the retail outlets and LPG distributorships. The consumers 

should be informed of their rights by having them enumerated at notice board. 
The staff of both retail outlets and LPG distributors should be sensitized about 

the courteous behavior and good conduct with consumers. OMCs should strive 

for a better consumer experience through their marketing network. 

36. The Committee desire that enhancing consumer experience should be seen 

as a continuous and evolving process whereby the best in service standards 

should be provided in the remotest corner of the country. The Committee 

recommend that there should be a mechanism in place for a third party audit for 
customer service and the OMCs should ensure that experience of consumers and 

retail outlets should be a pleasant one. 

Recommendation No. 15 

Public Liability Insurance Policy 

37. The Committee note that Public liability Insurance policy taken by Oil 

marketing companies covers losses arising out of accidents where LPG is the 
primary cause of fire. in case of any accident involving customer's installation, 

the customer has to forthwith advice the corporation's distributor from whom the 
supply was received after which the concerned regional office informs the local 

office of the insurance company which takes further decision on settlement of 
claims as per provisions of the policy. 

38. The personal accident cover is Rs 6 lacs per person in case of death and 

medical expenses of Rs 30,000/- per event and property damage of max Rs. 2 lacs 

per event is covered. The policy is renewed every year and the premium is 

payable in 50:25:25 ratio by IOCL:BPCL:HPCL. An amount of Rs. 0.27 is 

recoverable from refill sales. The Committee note that the number of cases 
settled is 730 cases and an amount of Rs 25.3 crore was paid in the year 2017-18. 

Similarly during 2()18-19, amount of Rs. 20 crore was paid with 653 cases settled 

and in the year 2019-20, the number of cases settled was 543 and amount paid 
was Rs 16.2 crore. 
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39. The Committee note that now that the customer base has increased due to 
PMUY scheme, the awareness among LPG consumers need to be increased 

about the details of this policy along with the safe cooking practices including 
design of kitchen, location of cylinder and stoves, ventilation etc.. The steps 

taken by the company needs to be expanded and awareness campaigns using 

mass media should be carried out on mission mode so as to avert any such 

accidents. Also, awareness should be created that in case of any untoward 

incident which causes injury/property damage or death of life where LPG is the 

primary cause of fire, they may file a claim from the insurance company. 
Therefore the Committee desire that Ministry may review the process of claim 

settlement and make it simple and also recommend that OMCs should conduct 
awareness campaigns on the public liability insurance policy taken by them. 

New Delhi; 
5 August, 2021 
14 Shravana, 1943 (Saka) 

RAMESH BIDHURI, 
Chairperson, 

Standing Committee on 
Petroleum & Natural Gas. 
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2. At the outset, the Hon'ble Chairperson of the Committee welcomed Members of 

the Committee and representatives of the Ministry of Petroleum and Natural Gas/PSUs 

to the sitting of the Committee to have a briefing on the subject "Allotment of Retail 

Outlets and LPG Distributorships". Subsequently, the Additional Secretary, Ministry of 

P&NG introduced his colleagues to the Committee and with the permission of the 

Chairperson, a representative of the Ministry made a power point presentation on the 

subject. After the power point presentation, the Additional Secretary, MoP&NG gave a 

brief overview of the subject. 

3. Thereafter, Members of the Committee deliberated on a wide range of issues 

related to the subject such as the criteria for conducting field inspections of sites 

proposed for setting up of retail outlets (ROs), grievances redressal mechanism for RO 

applicants, absence of interest paid on the security deposit submitted by RO.applicants 

and review of allotment process. 

4. Further, the reservation policy being implemented by oil marketing companies 

(OMCs) in the allotment of ROs and LPG distributorships was discussed at length. Also, 

data related to financial assistance from corpus fund provided to SC, ST and OBC 

candidates by OMCs, the number of discontinued ROs run by SC, ST and OBC 

candidates and the percentage of LPG distributorships owned by SC, ST and OBC 

candidates among total number of distributorships that sold quantities below the ceiling 

limit also came up for discussion. 

5. In addition, other issues like last mile connectivity w.r.t. ·delivery of LPG 

cylinders, customer service, wider coverage of retail outlets and LPG distributorships by 
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OMCs in urban and semi-urban areas and absence, of the same in remote and hilly 

areas, necessity of clean toilets and facilities at petrol pumps, discrepancies in names of 

villages advertised and with that of village records, queries related to issues like 

termination of dealership contracts, prevention of transit leakages, delays in refilling of 

LPG cylinders in rural areas and difficulties involved in transport of fuel in hilly areas 

were also raised. 

6. The Chairperson then thanked the representatives of the Ministry/PSUs for 

expressing their views and answering the queries raised by the Members. Further, to 

the queries where replies were not readily available, the Ministry was instructed to 

furnish the same to the Secretariat within fifteen days. 

7. A verbatim record of the proceedings of the sitting has been kept. 

The Committee then adjourned. 
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5 Shri Rakesh Misri 
6 · Shri Vigyan Kumar 
7 Shri Ravi P.S. 
8 Shri S.K. Suri 
9 Shri Sunil Mathur 
1 O . Shri Peethambaran T. 
11 Shri A. K. Jain 

C&MD, BPCL 
C&MD, HPCL 
Director (Marketing), IOCL 
Director (Marketing), BPCL 
Director (Marketing), HPCL 
Executive Director (Retail), IOCL 
Executive Director (Retail), BPCL 
Executive Director (Retail), HPCL 
Executive Director (LPG), IOCL 
Executive Director (LPG) BPCL 
Executive Director (LPG), HPCL 

2. At the outset, the Hon'ble Chairperson of the Committee extended heartiest 

wishes for the coming new year before welcoming Members of the Committee and 

representatives of the Ministry of Petroleum and Natural Gas/PSUs to the sitting 

convened to take oral evidence of representatives of the Ministry/PSUs on the subject 

"Allotment of Retail Outlets and LPG Distributorships." Thereafter, the Secretary, 

Ministry of P&NG introduced his colleagues to the Committee and gave a brief overview 

of issues pertaining to the subject. 

3. Thereafter, the Committee deliberated on issues such as criteria for allotment of 

ROs, the number of LPG distributorships allotted during the year 2018, total LPG 

distributorship coverage, reasons behind delay in commissioning of new retail outlets 

(ROs), steps initiated by OMCs to achieve delivery targets, rationale behind the 

dissolution of the Dealer Selection Board and entrusting oil companies with the 

responsibility of selection of dealerships in the year 2014, measures taken to streamline 

and bring about transparency in the selection process of ROs and LPG dealerships, 

mechanism to redress grievances of individual applicants of retail outlets, prevention of 

diversion of subsidized LPG cylinders to commercial units which were intended for 

domestic household consumption, expansion of PM Ujjwala Yojana (PMUY), expected 

number of LPG distributorships to be commissioned in the year 2020, carrying out 

regular inspections to prevent adulteration of fuel, public awareness campaigns to 

ensure safe handling of LPG cylinders and strict enforcement of existing rules and 

regulations in the allotment of ROs and LPG distributorships. 
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4. Further, Members also raised practical constraints and challenges such as 

overcharging for home delivery of LPG cylinders in certain rural areas of the country, 

irregularities in implementation of PMUY as pointed out by the report of the Comptroller 

and Auditor General (CAG), requirement of upholding safety norms by LPG customers 

to avail insurance benefits, conducting inspections in a time-bound manner, minimum 

population density required for setting up of distributorship in an urban area, ensuring 

hassle-free delivery of LPG cylinders to customers, likely implications on oil industry 

with the advent of electric vehicles in the market, implementation of lottery system to 

determine allotments of ROs and absence of existing villages in revenue records. 

5. In addition, other issues like impact of privatization on provision of LPG subsidy, 

ratio between LPG and PNG connections in India, transition from LPG to PNG 

connections, inclusion of EWS category under reservation policy implemented by OMCs 

in the allotment of ROs and LPG distributorships, ensuring quality customer services at 

petrol pumps, initiating tree plantation drives riear ROs, number of beneficiaries under 

PMUY who opted for refilled cylinders, reasons for clustering of ROs in certain areas,. 

supply of small sized LPG cylinders to customers, safety awareness campaigns in LPG 

panchayats, preventing harassment of LPG dealers by inspection authorities, provision 

of safety certificates to households in compliance with safety norms, speedy clearances 

for ROs and LPG distributorship applicants and quantum of punishment to be given in 

proven cases of misconduct by RO owners and LPG distributors also came up for 

discussion. 

6. The Chairperson then thanked the witnesses for expressing their views and 

answering the queries raised by the Members. Further, to the queries where replies 

were not readily available, the Ministry was instructed to furnish the same to the · 

Secretariat within fifteen days. 

7. A verbatim record of the proceedings of the sitting has been kept. 

The Committee then adjourned. 



98 ANNEXURE - Ill 

MINUTES· 

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS 
(2020-21) 

THIRTEENTH SITTING 
(08.03.2021) 

The Committee sat on Monday, the 08 March, 2021 from 1500 hrs. to 1630 , 

hrs. in Committee Room 'E', PHA, New Delhi. 

PRESENT 

Shri Ramesh Bidhuri 

2. Smt. Chinta Anuradha 
~-\ 

3. Sl:]ri Santosh Kumar 

MEMBERS 
LOK SABHA 

4. Shri Unmesh Bhaiyyasaheb Patil 

5. Dr. Kalanidhi Veeraswamy 

6. Shri Janardan Singh Sigriwal 

7. Shri Lallu Singh 

8. Shri Vinod Kumar Sonkar 

9. Shri Ajay Tamta 

RAJYA SABHA 
10. Shri Narain Dass Gupta 

11. Smt. Kanta Kardam 

12. Shri Kanakahledala Ravindra Kumar 

13. Dr. Bhagwat Karad 

14. Ch. Sukhram Singh Yadav 

SECRETARIAT 

Chairperson 

1. Smt. Abha Singh Yaduvanshi Additional Secretary 
2. Shri H. Ram Prakash Director 
3. Shri Vinay Pradeep Barwa Deputy Secretary 
4. Shri Mohan Arumala Under Secretary 
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Representatives of All India Petroleum Dealers Association (AIPDAl 

1. Shri Ajay Bansal 
2. Shri Ram Niwas Mittal 
3. Shri Nitin Prakash Goyal 

President , AIPDA 
- Secretary, AIPDA 
- Treasurer, AIPDA 

Representatives of All India LPG Distributor Federation (AILDF) 

1. Mr. Chandra Prakash 
2. Mr. P.N. Seth 
3. Mr. Manoj Nangia 

President, AILDF 
Executive President, AILDF 
Secretary, AILDF 

2. At the outset, the Hon'ble Chairperson welcomed Members of the Committee 

and representatives of the All India Petroleum Dealers Association (AIPDA) and All 

India LPG Distributor Federation (AILDF) and informed that the sitting was convened to 

hear the views of RO and LPG Associations on the subject 'Allotment of Retail 

Outlets and LPG Distributorships'. Thereafter, representatives of the two 

associations got introduced themselves to the Committee. 

3. Subsequently, Members of the Committee deliberated on various issues related 

to the subject such as LPG distributorships in urban, rural and remote areas, 

appointment of new LPG distributorships, issues related to transfer of LPG customer 

base from old distributors to new distributors, financial non-viability of existing business 

of LPG distributorships due to augmentation of PNG network in the country, hardships· 

faced by Gramin LPG distributors. due to insufficient customer base and lopsided 

planning of locations for LPG distributorships, review of marketing policies of OMCs, 

coercive tactics deployed by oil companies upon Gramin LPG distributorships to 

achieve unreasonable ·targets in the guise of MDGs, unhealthy competition among 

OMCs for LPG sale and resultant flouting of rules and regulations like Explosive 

Regulations, Gas Control Orders, Essential Commodities Act and safety norms etc. 

Further, issues like exploitation of labour for delivery of cylinders to customers, 

performance of distributorships during the Covid-19 pandemic and digital payments by 

LPG customers were also discussed during the sitting. 

4. The Committee also deliberated on issues related to functioning of retail outlets 

like transparency in expansion of new retail outlet networks, eligibility of A and B site 
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dealerships, criteria for definition of family in dealerships, maintenance of adequate 
distance between retails outlets for business viability, necessity of a Regulatory Board 

for setting up of ROs, streamlining of various licence and clearance procedures by 

online single window system for ROs, review of PESO guidelines to optimize space 

constraints at ROs in the light of new age fuels, arbitrary imposition of guidelines by 

OMCs on dealerships in contravention of directives from the Ministry of P&NG, ' 

protracted legal battles between OMCs and RO Dealers over MDGs, multiple dealership 
norms like occupation of 'A' site land of dealers and reluctance in vacating 'B' site land 

of dealers by OMCs, unreasonable fines/penalties imposed by OMCs on LPG 
Distributorships under MDGs, safeguarding interests of dealers belonging to SC, ST/ 

freedom fighters and defense categories in general and dealers for low sale of fuel in 

particular, misuse of permission from PESO to supply diesel to DG sets, industrial use, 

earth moving equipment through bowsers and mobile dispensers, the new system of 

door to door delivery of auto fuels by OMCs and monitoring of the same to curb 

smuggling and unauthorized sale of fuels and inadequate margins of commissions 

received by RO dealers also came up for discussion. 

5. Thereafter, the Chairperson thanked the representatives of the RO and LPG 

Associations for expressing their views and answering queries raised by the Members , 
of the Committee. Further, to the queries where replies were not readily available, RO ; 

and LPG Associations were instructed to furnish the same to the Secretariat within 
seven days. 

6. A copy of the verbatim proceedings is kept in the Branch for record. 

The Committee then adjourned. 
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MINUTES 

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS 
(2020-21) 

I 
SEVENTEENTH SITTING 

(13.07.2021) 

The Committee sat on Monday, the 13th July, 2021 froni 1100 hrs. to 1450 
hrs. in Main Committee Room, PHA, New Delhi. 

PRESENT 

Shri Ramesh Bidhuri Chairperson 

MEMBERS 

LOK SABHA 
2. Smt. Chinta Anuradha 
3. Shri Girish Chandra 
4. Shri Topon Kumar Gogoi 
5. Shri Rodmal Nagar 
6. Shri Unmesh Bhaiyyasaheb Patil 
7. Dr. Kalanidhi Veeraswamy 
8. Shri Dilip Saikia 
9. Shri Janardan Singh Sigriwal 
10. Shri Vinod Kumar Sonkar 
11. Shri Ajay Tamta 
12. Shri Rajan Baburao Vichare 

RAJYA SABHA 
13. Shri Ripun Bora 
14. Shri Kanakamedala Ravindra Kumar 
15. Shri Om Prakash Mathur 
16. Dr. V. Sivadasan 
17. Shri A. Vijaykumar 
18. Ch. Sukhram Singh Yadav 

SECRETARIAT 

1. Smt. Abha Singh Yaduvanshi 
2. Shri H. Ram Prakash 

Additional Secretary 
Director 

3. Shri Vinay Pradeep Barwa 
4. Shri Mohan Arumala 

Deputy Secretary 
Under Secretary 

Representatives of PESO I DPllT (Ministry of Commerce and Industry) 

1. Shri Shailendra Singh - Additional Secretary, DPllT 
2. Shri Sushil Kamlakar Satpute - Director, DPllT 
3. Shri M. K. Jhala - Jt. Chief Controller of Explosives & HOD, 

PESO, Nagpur 
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- Jt. Chief Controller of Explosives, PESO, 
Faridabad 

- Controller of Explosives, PESO 

1. The Hon'ble Chairperson welcomed representatives of the PESO/DPllT (Ministry 

of Commerce and Industry) and informed that the sitting was convened to have a 

briefing on the subject "Allotment. of Retail Outlets and LPG Distributorships". 

Thereafter, the representative of PESO made a presentation on the subject. 

2. Thereafte.r, Members raised issues like safety of oil installations like retail outlets 

and LPG go-downs, activities related to storage, transportation and use of petroleum 

products, compressed gases, pressure vessels, gas cylinders, cross country pipelines, 

PESO functioning and SOPs issued by PESO, inspections carried out in Retail 

Outlets/LPG godowns and validity of licenses/approvals etc. Also; the nature of 

penalties/ fines that are levied, various challenges and bottlenecks encountered by 

PESO in its regulatory regime, delay in issue of licenses by PESO. 

3. Further, Members raised several points w.r.t. the inspection of door to door 

delivery of diesel by bowsers, proposed rules easing licenses process, remedial 

measures after accidents, third party inspection and safety audit, adoption of artificial. 

intelligence and mechanization in safety protocols etc. Members also raised 

requirement of upholding safety norms by LPG customers to avail insurance benefits, 

conducting inspections in a time-bound manner. 

4. Thereafter, the Chairperson thanked the representatives of the PESO/DPllT 

(Ministry of Commerce and Industry) for expressing their views and answering queries 

raised by the Members of the Committee. Further, to the queries where replies were 

not readily available, the PESO/DPllT (Ministry of Commerce and Industry) was 

instructed to furnish the same to the Secretariat within seven days. 

5. The witnesses then withdrew. Subsequently, representatives from the Ministry of 

P&NG/OMCs/SFPL were called in: 

Representatives of the Ministry of P&NG 

1. Shri Tarun Kapoor - Secretary 
2. Dr. Navneet Mohan Kothari - Joint Secretary 
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Representatives of OMCs/Society For Petroleum Laboratory 

1. Shri S.M. Vaidya 
· 2. Shri S.S. Lamba 
3. Shri Sandeep Makker 

1. Shri Padmakar K. 
2. Shri Arun Kumar Singh 
3. Shri Santosh Kumar 
4. Shri Ravi P.S. 

1. Shri M.K. Surana 
2. Shri Rakesh Misri 
3. Shri S.K. Suri 
4. Shri Anuj Kumar Jain 

1. Shri Ajay Kumar Sehgal 

- Chairman, IOCL 
- Executive Director (LPG), IOCL 
- Executive Director (RT), IOCL 

BPCL 

- C&MD 
- Director (Marketing) 

ED (LPG) 
- ED (Retail) 

HPCL 

- CMD 
- Director (Marketing) 
- ED- Retail 
- ED- LPG 

- Executive Director 

6. At the outset, the Hon'ble Chairperson welcomed Members of the Committee 

and representatives of the Ministry of P&NG/OMCs/SFPL and informed that. the sitting 

was convened to take oral evidence on the subject "Allotment of Retail Outlets and 

LPG Distributorships". Thereafter, the representative of OMCs made a presentation 
on the subject. 

7. Thereafter, the Committee deliberated on issues such as criteria for allotment of 

ROs, the number of LPG distributorships allotted during the year 2018, total LPG . 

distributorship coverage, reasons behind delay in commissioning of new retail outlets 

(ROs), measures taken to streamline and b.ring about transparency in the selection 

process of ROs and LPG dealerships, mechanism to redress grievances of individual 

applicants of retail outlets, carrying out regular inspections to prevent adulteration of 

fuel, public awareness campaigns to ensure safe handling of LPG cylinders and strict 

enforcement of existing rules and regulations in the allotment of ROs and LPG 
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distributorships, Dealer Commission issue and litigation between OMC's and AIPDA 
etc. 

8. In addition, other issues like inclusion of EWS category under reservation policy 

implemented by OMCs in the allotment of ROs and LPG distributorships, ensuring 

quality customer services at petrol pumps, safety awareness, provision of safety 

certificates to households in compliance with safety norms, field inspections of sites 

proposed for setting up of retail outlets (ROs), absence of interest paid on the security 

deposit submitted by RO applicants and review of allotment process, is·sues related to 

financial assistance from corpus fund scheme provided to SC, ST and OBC candidates 

by OMCs, the number of discontinued ROs run by SC, ST and OBC candidates and the 

number of distributorships below the ceiling limit also came up for discussion. 

9. Thereafter, the Chairperson thanked the representatives of the Ministry of 

P&NG/OMCs/SFPL for expressing their views and answering queries raised by the 

Members of the Committee. Further, to the queries where replies were not readily 

available, the Ministry of P&NG and OMCs were instructed to furnish the same to the 

Secretariat within seven days. 

10. A copy of the verbatim proceedings is kept in the Branch for record. 

The Committee then adjourned. 
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MINUTES 
STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS 

(2020-21) 

NINETEENTH SITTING 
(04.08.2021) 

· The Committee sat on Wednesday, the 4 August, 2021 from 1500 hrs. to 

1550 hrs. in Committee Room 'B', PHA,. New Delhi. 

PRESENT 

Shri Ramesh Bidhuri Chairperson 

MEMBERS 

LOK SABHA 

10. Smt. Chinta Anuradha 

11. Dr. Ramesh Chand Bind 

12. Shri Naranbhai Kachhadiya 

13. Shri Santosh Kumar 

14. Shri Unmesh Bhaiyyasaheb Patil 

15. Dr. Kalanidhi Veeraswamy 

16. Shri M.K. Raghavan 

17. Dr. Bharatiben Dhirubhai Shyal 

18. Shri Janardan Singh Sigriwal 

19. Shri Lallu Singh 

20. Shri Vinod Sankar 

21. Shri Ajay T<imta 
22. Shri Rajan Baburao Vichare 

RAJYA SABHA 

15. Shri Narain Dass Gupta 

16. Smt. Kanta Kardam 

17. Shri Kanakarnedala Ravindra Kumar 
18. Dr. V. Sivadasan 
19. Ch. Sukhram Singh Yadav 
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SECRETARIAT 

1. Shri H. Ram Prakash 

2. Shri Vinay Pradeep Barwa 

3. Shri Mohan Arumala 

Director 

Deputy Secretary 

Under Secretary 

2. xxx xxx xxx xxx xxx xxx xxx xxx xxx xxx xxx. 

3. Thereafter, the Committee took up for consideration draft Report on the subject 

'Allotment of Retail Outlets and LPG Distributorships' and adopted the same with minor 

modifications. 

4. The Committee then authorised the Chairperson to finalize the Reports and 

present/lay them in both the Houses of Parliament. 

The Committee then adjourned. 

XXX: Matter not related to the subject. 
\ 
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List of licenses granted under Form XIV of the Petroleum Rules, 2002 

NAME OF STATE 2017 2018 2019 2020 Jan 2021 till 
09.07.2021 

Andaman and Nicobar 2 2 3 1 3 
Andhra Pradesh 181 165 307 351 143 
Arunachal Pradesh 4 13 18 31 18 
Assam 40 40 78 108 83 
Bihar 69 206 122 157 120 
Chandigarh 0 1 0 3 2 
Chhattisqarh 84 67 141 321 151 
Dadara & Naqar Haveli 0 0 0 0 0 
Daman & Diu 1 0 1 0 0 
Delhi 1 3 1 4 0 
Goa 2 5 1 4 1 
Gujarat 312 243 440 606 285 
Haryana 178 123 111 308 167 
Himachal Pradesh 23 15 48 62 41 
Jammu and Kashmir 15 22 22 34 11 
Jharkhand 42 31 113 196 100 
Karnataka 238 225 411 669 297 
Kerala 50 70 95 162 68 
Lakshadweep 0 0 0 0 0 
Madhya Pradesh 240 231 345 668 435 
Maharashtra 328 331 341 556 329 
Manipur 3 17 27 29 8 
Meghalaya . 3 9 14 14 5 
Mizoram 2 3 4 11 5 
Nagaland 1 5 16 24 13 
Odisha 68 65 151 246 108 
Pondicheri 4 1 0 9 1 
Punjab 78 58 87 203 108 
Rajasthan 387 314 314 609 292 
Sikkim 1 3 1 8 1 
Tamil Nadu 406 336 253 538 272 
Telangana 264 221 271 449 241 , 
Trioura 5 2 7 15 3 
Uttar Pradesh 426 467 450 971 490 
Uttarakhand . 25 25 35 61 40 
West Bengal 51 52 130 253 88 

Total 3534 3371 4358 7681 3929 
Source : PESO, Nagpur 
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List of LPG godown licenses granted under Form F of the Gas Cylinders Rules, 2016 

NAME OF STATE 2017 2018 2019 2020 Licenses granted 
0110112021 to Till Date 

Andaman and Nicobar 0 5 0 0 0 
Andhra Pradesh 60 84 81 43 22 
Arunachal Pradesh 7 11 5 1 0 , 
Assam 31 32 101 25 12 
Bihar 25 522 323 87 29 
Chandigarh 0 1 2 o· 0 
Chhattisgarh 67 100 38 11 4 
Dadara & Naaar Haveli 1 2 0 0 0 
Daman & Diu 0 0 0 0 0 
Delhi 2 5 -- 18 5 2 
Goa -··- - 2 4 3 1 2 
Gujarat ---- 80 151 191 81 50 
Haryana -- 55 120 40 27 13 
Himachal Rradesh 3 40 20 8 3 
Jammu and Kashmir 15 35 18 7 1 
Jharkhand 10 40 118 18 2 ' 

Karnataka 72 51 166 110 44 
Kerala 13 37 59 30 27 
Lakshadweep 2 1 0 4 0 
Madhya Pradesh 30 212 116 65 25 
Maharashtra 50 447 199 93 76 
Mani our 2 14 3 1 0 
Meghalaya 2 10 3 3 2 
Mizoram 1 4 0 0 0 
Nagaland 0 12 10 2 0 
Odis ha 43 ' 264 87 32 20 
Pondicheri 5 1 2 1 1 
Punjab 66 64 28 21 12 
Rajasthan 20 240 109 36 14 
Sikkim 0 6 2 2 . 1 
Tamil Nadu 152 223 157 75 42 
Telangana 27 63 57 30 13 
Tripura 3 10. 0 6 1 
Uttar Pradesh 214 941 179 76 41 
Uttarakhand 11 49 21 18 3 
West Bengal 75 71 361 116 26 

Total 1146 3872 2517 1035 488 
Source: PESO Nagpur 
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. . . IOC 
. · .... , Locations Advertised LOls Issued 

SRNO. STATE ' 

SC/ST oac.· Open Total SC/ST OBC Open Total 
. 

. 

1 ANDHRAPRADESH . 27 8 40 75 22 7 . . .36 65 
. 

2 ARUNACHALPRADESH 10 0 3 13 10 0 3 13 
3 ASSAM 19 21 . 44 84 17 18 . 28 .· 63 
4 BIHAR . 111 133 252 496 95 124 232 4Sl 
5 CHHATTISGARH 8 9 21 38 s 9 20 34 . 
6 DELHI 0 ' 0 0 0 0 0 0 0 
7 GOA. 0 0 1 1 0 0 0 0 
8 GUJARAT . 27 32 103 162 26 32 9S 153 
9. HARYANA 7 6 13 26 6 6 13 2S 
10 HIMACHAL PRADESH· s· 4 14 23 . s 3 12 20 
12 JHARKHAND 32 32 . 92 1S6 14 22 SS 91 
13 KARNATAKA 27 27 64 118 18 22 S4 94 
14 KERALA 10 lS 20 4S 9 lS 19 43' 
lS MADHYA PRADESH 30 . 34 112 176 19 28 97 . 144 
16 MAHARASHTRA . · 53 49 11S 217 43 4S 104 192 
17 MANIPUR 3 3 8 14 3 3 8 14 . 
18 . MEGHALAYA . 

.S 0 s 10 4 0 2 .. · 6 
19 MIZORAM 2 0 0 . 2 2 0 0 2· 
20 NAGALAND 12 0 3 lS . 12 0 3 15 
21 ODISHA . 50 59 . 106 215 42 52 97 191 
22 PUNJAB . 4 4 7 15 .4 4 6 14 
23 RAJASTHAN 40 50 78 168 30 45 63 138 
24 SIKKIM 3 1 6 10 3 .o 4 7 
25 TAMIL NADU 37 40 79 1S6 30 37 74 .141 
26 TE LAN GANA 12 8. 19 ' 39 7 7 18 32 
27 TRIPURA · s 5 11 21 2 4 7 13 
28 UTTAR PRADESH 113 134 265 512 112· 133 259 504. 
29 UTTARAKHAND 5 7 27 ·39 4 7 21 ' 32 
30 WEST BENGAL 66 82 169 317 51 . 68 145 2.64 

UNION TERRITORIES 
1 ANDAMAN .. & C.N: ·O 2 4 6 0 . 2 2 4 
2 CHANDIGARH · 0 ' 0 0 0 0 0 0 0 
3 DADRA& N.HAVELI 0 0 1 1. 0 o. 1 1 ' 

4 DAMAN & DIU . 0 o. 0 0 .0 0 0 0 
. 5 JAMMU .& KASHMIR. 6 2. 17 25 4 2 12 18 

6 LADAKH ... 0 1 . 2 3 0 0 0 0 
7 LAKSHDWEEP 0 0 0 0 0 0 0 0 

._,: . 
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8 PONDICtJE:J3RY .. 0 0 1 1. o_ 0 . 1 ... ,.1 .... 
TOTAL 729 768 1702 3199 599 695 1491 2785 

. b. 



(~~~~~~~~~~~~~~~~~~~~~~~~~~ 
OMC Wise State Wise Category wise Status of LPG Distributorsh 

. BPC 
Commissioned · Locations Advertised. .. LOls Issued. Com mi' 

. 

SC/ST OBC Open Total SC/ST OBC Open Total SC/ST OBC Open Total SC/ST OBC 
' . 
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8 4 14 26 12 . 12 10 34 8 8 .9 25 6 8 
10 0 2 12 1 0 2 3 1 0 2 3 1 0 
12 17 18 47 10. 12 19 41 6 . 6 13 25 5 6 
78 108 211 397 57 69 124 250 47 56 110 213 41 52 
4 9 17 30 4 7 9 20. 1 7 .8 17 1 6 
0 0 0 0 0 0 0 0 0 0 0 0 0 0 

' 0 o· 0 0 0 1 0 1 0 1 0. 1 0 1 
13 20 63 96 18 21 38 77 11 15 33 59 10 11. 
5· 6 12 23 2 5 8 15 1 5 8 14 1 . 5 
5 3 10 18 3 4 5 12 1 2 5 8 1 2 

11 15 39 65 17 21 40 78 4 .3 22 29 3 3 . 
13 19 49 .81 12 19 29 '60 

. 
9 14 27 50 7 13 

. 

7 6 10 23 1. 3 17 . . 21 1 3 14 18 1 3 
14 24 79 . 117 .· 18 28 42 88. 10 19 41 70 10 18 
34 38 .87 159 19 35 65 119 . 15 30 61 106 . 15 28 
2. 3 7 . 12 1 ·1 2 4 1 1 2 4 1 1 
4 ·o 0 4 5 0 0 5 4 0 0 4 3 'o 
2 0 o· 2 0- .· 0 0 0 0 0 0 0 0 'o 

10 0 2 12 3 0 1 4 2 0 .1 3 . 2 0 
36 47 83 166 27 30 52 109 23 25 43 91 21 22 
4 4 5 . 13 1 . 2 4 7 1 2 4 7 1 ·. 2 

23 39 60 122 18 15 49 82 10 15 . 42 67 10 15 
1 D 2 3 O· 3 1 4 0· 1 1 2 0 1 

27 33 64 124 17 19 42 78 16 17 35 68 15 17 
2 4 12 18 5 ·5 9 19 2 4 3· 14 1 4 
2· 3 . 4 9 o . 0 0 . 0 ·. 0 0 0 0 q 0 

104 131 244 . 479 58 .· 73 131· 262 54. 70 128 252 53 69 
1 6 17 24 5 5 9 19 . 0 1 . 13 14 0 1 

27 33 93 153 33 44. 80 157 17 29 61 107 13 25 
I 

.. 
0 2 1 3 0 0. 0 0 0 0 0 0 0 0 
0 0 o. ·o 0 0 0 0 o· 0 0 0 0 0 
0 0 0 0 0 0 1 1 0 0 1 1 0 0 . 

0 0 0 .. 0 .· 0. 0 0 . 0 0 0 0 0 0 ·o 
. 

4 2 9 .. . 15 2 6 6 14 1 .3 4 s 1 2 
o· 0 0 0 0· 0 0 0 0 0 .o 0 0 0 
0 0 0 0 0 0 . 0 ·o 0 o· 0 0 0 0. 

. . · . 
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Open Total SC/ST OBC Open Total SC/ST OBC Open Total SC/ST OBC Open 
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9 23 11 10 13 34 5 io 10 25 3 7. 8. 
.. 

2 3 0 0 0 0 0 0 0 0 0 ·o 0 
13 24 9 11 21 41 8 7 17 32 6 3 15 

102 195 57 66 128 251. 47 62 126 235 41 61 119 
·3 15 3 4 13 20 2 4 12 18. 2 4 .· 11 

0 0 0 0 0 0 0 0 0 0 0 0 0 
0 1 0 0 2 2 0 0 0 0 0 o· 0 

31· 52 17 16 48 81 14 . 12 . 41 67 10 10 27 
8 14 3 3 8 14 2 3 8 13 2 3 8 
4 7 1 . 1 9 11 1 1 8· 10 1 1 . 8 

17 23 11 17 . 50 78 5 15 34 54 5 14 27 
25 45 14 16 .30 .60 9 . 16 26 51 9 14 .26 
6 10 ·.· :9· 3 . 15 27 7 3 11 21 ' .5 3 9 

37 6.5 17 20 .52 89 13 . 15 41 69 11 14 36 
54 97 19 26 73 118 16 . 23. 65 .. 104 . 14 22. 61 . 
2 4 o. 0 0 0 0 .. 0 0 0 0 0 0 
0 3 4 0 1 5 4 0 0 4 4 0 0 
0 0 0 0 .. o. 0 0 0 0 0 . o. 0 0 
1 3 3 0 1 4 3 0 1 4 3 :. 0 1 

40 83 23 28 58 109 21 25 52 98 20 25. 50 
4 .7 2 1 3 6 2 1 3 6 .2 1 3. 

40 65 18 21 46. 85 15 20 43 78 14 19 40 
1 2 1 0 3 4 1 0 2 3 .1 0 2 
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. 
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. 
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. 
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I Locations Advertised LOls Issued . Commissioned -·- .. . 

. 

' 

Total SC/ST OBC. open Total SC/ST OBC Open Total SC/ST OBC Open Total 

. 

18 50 30 63 143 35 25 .55 115 17 19 31 . 67 
0 11 0 5 16 . 11 0 5 16 . . 11 . 0 4 15 
24 38 44 84 166 31 31· 58 120 23 26 46 95 

221 225 268 504 997 189 242 468 899 160 221 432 813 
. 

17 15. 20 43 78 9 . 20 40 69 7 19 36 62 
0 0 0 0 0 0 0 0 0 0 0 0 0 
0 0 1 3 4 0 1 0 1 0 1 0 ·1 

47 62 ' 69 189 320 51 59 .169 .279 33 41 121 195 
13 12 14 29 55 9 14. . 29 52 8 14 28 50 
10 9 9 I 28 . 46 7 6 25 38 7 6 22 35 . 
46 60 70 182 312 23 40 111 174 19 32 . 83 ,134 

. 49 53 62 123 238 36 52 107 195 29 46 100 175 
' 17 20 21 52 93 17 . 21 44 . 82 '13 12 25 50. 

61 . 65 82 206 353 . 42. 62 179 283 35 56 ... 152 243 
97 91 110 253 454 74 · .. 98 230 402 63 88 . 202 353 
0 4 .. 4 10 18 4 4 10 18 3. 4 .9 16 
4 14 . 0 6 20 12 ·o 2 14 

.. 
11 b o· 11 

0 2 . 0. 0 2 2 0 0 2 . 2. - 0 0 2 
4 18 0 ', 5 23 17 0 5 22 15 0 4 19 

95 100 117 216 433 86 102 192 380 77 94 173 . 344 
6 7 .. 7 14 28 . 7 7 13 27 7 7 12 26 

73 76 86 173 335 55 80 148 283 47 73 140 260 
3 4 4 10 18 4 1 7 12 2 1 5 8 

60 69 79 . 160 308 56 72 144 272 51 67 132 250 
14 26 18 . 35 79 18 16 31 65 8 13 23 44 . 
0 5 6 13 24. 2 5 8 15 2 3 4 ·9 

246 233 . 273 532 1038 225 267 514 1006 214 263 497 974 
10 10 14 54 78 4 10 44 58 1 9 36 46 

103 136 165 330 631 96 129 276 501 59 84 202 345 
' 

0 0 2 4 ' 6 0 2 2 4 0 2 1 3 
0 o· 0 0 0 0 0 ' 0. 0 0 0 ·. 0 0 

. 

0 0 .o 2 2 0 0 2 2 0 0 .. 0 0 
0 0 0 0 0 0- 0 ·o 0 0 0 0 0-

. 9, - ' 10 11 32 53 6 . 6 24 36 6 5 20 31 
0 0 1 2 3 0 0 0 0 0 0 0 0 
o· 0 0 0 0 0 0 0 ' 0 0 0 0 0 
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Market restructuring ·Transfer of customers 
. . 

Ref. No: SL/1601 
Date: 04.01.2018 

In view of various representations received · regar9ing restructuring of markets. 
subsequent to commissioning . of new distributorship$, the procedure ·for customer 
transfer has been revisited on Industry basis for uniform .implementation. The ·procedure 

. to be followed for market restructuring I customer transfer at field level is given as 
under: · · · 

A. Process of Customer Transfer for distributorships awarded under selection 
guidelines prior to Unified Selection Guidelines (USG) 2016. 

1. The market ceiling limits to be reckoned as under : 

Sr. Towns/Pqpulation (based on Refill Refill sale Viability 
No. census) Ceiling per level for transfer 

month (50% of ceilinal 
1. · Cities I Towns with population of 40 16500 8250 

. lakhs and above . 

2. Towns with 20 lakhs to 40 lakhs 13200 6600 
population .. 

3 .. Towns with 1 o. lakhs to 20 lakhs 11000 5500 
population 

. 

. 4. Towns uoto 10 lakhs oooulation ·. 8800 '4400 
.. 

· .2. Domestic cylinder sales of old distributors for preceding 3 months shall be .. 
considered to arrive at average monthly refill sales. Refill sales > 75% of above ·. 
market refill ceiling shall be the basis of the number of customers available for· · 
transfer to the distributorship selling <50% of (pre USG2016) refill ceiling ofthat 
market. (whether old or new). 

. . 

3. The customer transfer should be made till the viability limits are reached, 
. however in· no case the transferor distributor shall be brought .<75% of the market 
refill ceiling. 

4. Scenarios in customer transfer: 

a. Wherevedhe customer transfer is in the same town-/ city, ideally, contiguous 
areas should be carved out for transfer to avoid overlap and economize .cost. 
of delivery also keeping in view the distance from go-down I show room. . ' ' . . 
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b. In cases where the. area of the above threshold transferor distributor is not 
contiguous to that of the recipient-aistributor,· customer transfer lo be 
undertaken in a cascading manner e.g. area of Distributor 'B' lies between 
area of Distributor 'A' (transferor) and Distributor 'C' ( <50% ·of refill ceiling) 

·then contiguous areas/ customers m·ay be transferred from distributor 'A' to 
distributor 'B' and in turn contiguous. areas/customers frorn B' to 'C'. . 
Consumer per capita consumption of individual distributor .shall be the basis 
for number of customers to be transferred .from 'A' to 'B' as well as from 'B' to 
'C'. However, for any reason the cascading transfer is not practicable, 
customer transfer may be done from distributor 'A' to distributor 'C' (provided 
distributor C is willing) even across area.of distributor 'B' 

c. In ·cases where a distributor has been set-~p in /al a location (town/village) 
which was catered to by an existing disiributor from another locality/location, 
then the customers of such .town/villag$ and its peripheral areas will be 
transferred to the new distributor for having a compact area of operation as 
far as possible. 

d. In cases where the area of existing_distributorwa·s e>-iended in the past with ·a 
view to make it viable, then customer transferfrom such distributor shall be 
·limited to numbers that constitute excess refill sales > 75% of market ceiling. 

. . .-

The. principle in foregoing para shall also ·be applicable in cases where 
.old/existing distrib.utor's original area was town/city municipal limit but it was 
allowed to enroll consumers in-nearby areas and subsequently distributor(s) 
have been commissioned in the same market under 'Urban/Rural' or 'Rurban' 

· category. However, in such cases, customers of the areas lying outside the 
existingfold distributor's normal trading area will be transferred to the extent of 
making the newly commissioned distributor viable. 

e. Where distributor is commissioned in adjoining town/villages which were. 
· hitherto serviced by the existing distributor by extending area of operation, 
.then consumers of such town/vill.age(s) sh.all be transferred to the low selling I 
newly commissioned distributor irrespective of refill sales of existing 
distributor. 

· 5. ·Area Manager shall work out· the number of customers to. be transferred (only 
active. customers) in line with the above· and considering the per capita 

. consumptfon of the donor distributor. 

6. Subject to availability of excess /ab·ove norms numbers as w6rked out in· 5 · 
· . above, Area Manager shall; 

(a) Transfer consumers in numbers equivalent to maximum 1500 refills p.m. 
within 7 days of commissioning 
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c (b) Withinfurther 10 days' transfer customers in numbers adding up to refill sales 
corresponding to 30% of market refill ceiling .. · · 

(c) At the end of 3 months of customer transfer, examine the infrastructure 
· provided by the recipient distributor and refill sales. In case the infrastructure 
. is adequate and serviceS satisfactory (TOT rating of minimum three stars*), 

will transfer, within 15 days thereof, the balance costumers in numbers 
· corresponding to the recipieni distributor reaching viability level. 

In cases where infrastructure provided by the distributor is found inadequate and 
TOT rating below three Stars, the Area Manager will counsel the distributor to 
improve, giving specific/reasonable time and confirm the same in writing. 
Perfo1111ance of such .distributors will be examined ori quarterly basis and 
remaining customers transferred within 15 days of end of the quarter in which the 
distributor provides adequate infrastructure and attains three star in TOT rating. 

*(TOT rating @ 1 star or 2 star due to reasons beyond distributor's control will not 
disqualify for customer transfer) 

7. Similar process as given in 6 above shall be adopted in respect of commissioned . 
distributors operating below viability levels and eligible for customer transfer. 

8. The en-block intra company customer transfer process shall be undertaken as 
per provisions available in 'Clndsoft'. · · 

9. Wherever distributor of one. ·oMC ·has been commissioned in a market/area 
where· other OMCs have enrolled customers, · in such case the market will be 
.added to the portability cluster to facilitate ease of inter-company transfer. OMCs 
will ·work out detailed modalities for· inter-company transfer with least 
inconvenience to the customers. Other OMC distributor will also stop further 
enrollment of customers in such area. ' ' ' 

. 1 O.AM shall ensure triggering SMS I ecmail, as per facility available in the software l . • 
. system, to the consumers intimating Of the transfer and new distributor details. 
Additionally, public notice may also be published in local newspaper. If a 
consumer makes a representation for continuing at old distributor, same may be 
considere.d. · 

After undectaking the above, further restructuring will be. carried out· as per Unified 
· Selection Guidelines 2016. 
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B .. Pmeess ·of Customer Transfer for distribufornhips aw1uded under Onotied. 
Selection Guidelines (USG) 2016. 

1. Market Ceiling Limit and the F~asibility Norm for different types of Distributorship 
· area under USG 2016 is as below: · 

TypET of . Population as per Refill Refill sale per 
Distributorship census 2011 ceiling month for feasibility 

area· limit per level (50% of 
month ceiling) 

Cities with population > 40 20,000 10,000 
lakh 

Sheheri Vitrak 
Cities with 20 to 40 lakh 15,000 7,500 
population 

Cities with 10 to 20 lakh 12,000 6,000 
population 

Rurban Vitrak Townswith < 10 lakh 10,000 5,000 
· population 

. 

Gramin Vitral< Village I Cluster of villages 5,000 2,500 

Durgam ·Village/ Cluster of villages 1,500 # . 600 ## 
Kshetriya Vitrak . 

# Refill sale limit for up gradation to Gramin Vitrak. 
## Wherever customer transfer is made to a DKV, it should be made till the 
viability limit of 600 refiil sales per month is reached. 

2. Customer transfer from DKV on account of restructuring will not be applicable. If 
the refill sale of the DKV exceeds 1500 refills per month, then such DKV will be 
upgraded to Gmmin Vitrak . 

. 3: In .view of the above, sales of existing distributors up-to respective market refill 
ceiling will be protected. Only active consumers in such numbers that would 
corwtitute refill sales in excess of market ceiling (basis per capita LPG 
consumption of active customers) will be considered for transfer to new 
distributors commissioned as per USG 2016. The average per capita 
consumption of the donor distributor for the last three months will be considered 
to calculate the number cif active customers to be transferred. 
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However, for Rural Distributorships existing prior to USG20i6, refill ceiling limit of 
8800 per month will be protected as mentioned in the said guidelines. 

4. Rest of the procedure for customer transfer shall be· same as detailed in 
. distributorships ·awarded under selection guidelines prior to Unified Selection 
Guidelines 2016 at 'A' above. · · · 

Copy: State Heads 
Copy: CG!Vl, Dir (fill), Sectt., HO . 
Copy: CVO, CO 

.. ~l(~ k..~~-- . 
. . . . · ~01\'-'>I ~ 

. (Sathish Kumar Thatipelli) 
CGM (LPG-Sales) 

Page 5 of 5. 



c 



!>:·11~~)'\// • -,')./ T ~ I ~ \[ 
-~-----------------------------·~-~·· ·- ,, I .>\.;" \_.•I /,_,Co-~·~~-"=·~ ' .. I 1--,----

c oatect 30/11/2018 

• · lndianOil 
Bi1a;t1t 

.P-~lrc!e:tn11 

These guidelines will supersede all the earlier guidelines ls.sued on the subjected purpose. 

Definition & Abbreviation: 

• Donor Distributor - the LPG Distributor of OMC from whom the customers are 
being transferred to another LPG Distributor of OMC and also identified as "X". 

• Recipient Distributor - the LPG Distributor of OMC to whom the customers are 
b~irlg transferred anci also identified.a? 11f 11

._ 

• Core Area - the area of the_advertised '1oc;ation as following_: 
o DKV - the. boun.dary lim.its ·of the village or cluster of villages, as· pe.r 

advertised locatiCin. 
o Gramin - the bou.ndary limits ofthe advertised Village . 
. o Rurban - the boundary.limits of theJocation advertisement. 
o Shehri - the boundary limits of the advertised location or locality if any, as 

per the individual case. 

• Trading Area-the area beyo~d the core area, permitted by the Pa~ent Company, to 
service the unrepresented area this·:;hould be defined as maximu~ ls Kms fro-m. 
boundary lim.its for Gramin & Rurban Vitrak. 

• Viability and· Ceiling limits- As defined in Unified Guidelines. 

• PBTL- Provisional Bulk Transfer List 

• OSV- OMC Subscription voucher 

• OMIN- OM.C material issue note 

• OMRN c OMC material receipt note 

1 
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Dated 30/11/2018 

lntercompanv Transfer of connection I Bulk Out) 

1) Criteria for Identification of customers for transfer. 

• Field officers of all 3 companies will define the customers I area which are under 
intercompany restructuring. 

• Decision of transfer will be based on the following parameters. 

c 

d 
e b 

"X" is the Donor Distributor having Core Area denoted by hexagon & the Trading Area 
enclosed by the circle. "Xl11

• 

"Y" is th~ Recipient Distributor having Core Area denoted by square and the Trading Area 
enclosed by circle "Yl'1

, . 

Action to be taken in following order: 

Step 1: 

Step h 

Step3: 

Customer type "a"_: - Fallihf{within the Core Area ofY1 action for transfer to 
be initiated compulsorily. 

Customer. type "b": - Falling outside.the Core Area of X & Y and Trading 
Area of X however is within Trading Area of Y: action for transfer to be 
initiated . 

Customer type· 11c": - Falling o_utside the core area & trading area _of both, 
action fo_r transfer to. be. initiated only if "X" is nOt _-able to make home 
delivery. P_re-conditiOn .for step 3: .~ _ 

)> "Y" is still not Viable after completion of intra-company restructuring & . 
·completion step 1st.& 2nd ·~bove. & . 

)> Ensuring:"X" not going below 75 % of the Ceiling. 

2 
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Dated 30/11/2018 

lntercompany Transfer of connection (Bulk Out) 

e) On preparation of PBTL (Provisional Bulk Transfer List) by donor distributors, said customers 
will be ·blocked for further supplies by donor distributor. 

f) This document will be electronically available through the system to recipient distributor 
with all details. It will be. the responsibility of the Recipient OMC distributor 'Y' to contact 
these bulk out customers.& prep9re a subscription voucher. This subscription voucher is 
named as "OSV" (OMC Subscription voucher) to be prepared customer wise by selection. 
from the list. 

g) ·The Recipient Distributor 'Y', on receipt of the list, will inform the consumers by way of 
letters, SMS, press advertise.ment etc., with regards to the change of Distributorship, the 
process followed thereafter and requirements if any. Broadly, the consumer has to contact 
the Recipient Distributor 'Y', when the consumer's refills get over and thereafter the 
P.ecipient Distributor will handle the complete process. A standard letter be developed by 
OMC's to be issued to the consumer in English and local language. 

h) There will not be any financial transaction for the security deposit from the customers. 
Customer will be transfe.rred at same security deposit. · 

i) While removing PR from the installation, if the Suraksha hose get damaged, it will be the 
responsibility of recipient distributors to replace it free of cost to the customer. 

j) · Recipient distributor 'Y' to arrange transportation of the received other OMC cylinders & PR 
to other OMC distributor premises and to bear other allied charges associated with 
tr~nsportati~n. 

k) If recipient distributor is not able to trace the.customers received through PBTL (Provisional 
Bulk Transfer Ust), then after a period of one year from the date of preparation of PBTL, 
such customers wi!l be tagged into ina{tive status in donor company. Then such cus_tomers1 

wh6 got inactivated needs to contact Donor Company for reactiVati~n of their connection as 
per the existing procedure. 

I) MIS ta be made available as numbers restructures and numbers which are actually 
transferred by b_oth companies. 

m) No Charges to be recovered from the customers for the documentation by either of the 
distributors.· 

n) Same DGCcbook(Available with the customer) to be used to.append the .details of the new 
distributorship details. 

o) Failed subsidy transactions in the transferred cases will be trigged by donor OM Cs after the 
customer is transferred from·· that OMc;s. This option for all tra,nsferred cases will be 
explored whh discussion fro;,, PPAC. ·. 



' c Dated 30/,11/ 2018 

· /ntercompany Transferof connection ( Buik Out/ 

Step 4: Customer type ,;d": - Falling outside the Core Area of X & Y but .in . the 
Trading Area of both distributors:- No action for inter~company transfer 

Step 5: Customer type "e": - Who is falling within the Core Area of X:- No action for 
int.er-company tr~nsfer. 

Before intercompany Customer transfer ~f OfvlC distribu.tor folloWing to be ensured: 

i} The customer transfer is to be done only up the numbers to _make Recipient Distributor 
"Y" reach viability limit 

ii} OMC Field officers shall jointly record the customer strength, refill sale & status of 
physical transfer of connections of the donor & recipient distributors under joint . 
signature of fielc;I officers and distributors. 

iii} List to be reviewed from the point of view as to whether any dead custom_ers appear in 
the old list and the equal number of live customers to be added in the list by the donor 
company distributor. · 

2} l\llocla.lities of transfer o1 connections. 

a} OMC Field officers.shall jointly record the customer strength, refill sal_e & status of physical 
transfer of connections of the donor & recipient distributors under joinfsignat~re of field 
officers and _distributors of respective OMCs .. · 

b} List to be reviewed from the point of view.as to whether any dead eustoniers.appear in th_e 
old list and the equal number of live customers to be added in the list by ihe donor company 
distributor. 

c} . Base<! on the agreed list, Donor Distributor shall prepare the Provisional bulk customer 
transfer list (PBTL}_ having the details of all the customers in one document. This' list will' be 
approved by the field officer of donor distributor in system. 

d} Following i~formation shall be available in the _PBTL (Provisional ·sulk Transferred list 
i. sv details of consumers 

ii. . Customer master (name, address, mob no, scheme typ;, family detail_s for ujjwala 
, village .m.apping etc} 

iii. . Cash transfer information (Aadhaar, Bank a/c} 
iv. Equipment type ( 14.2 & 5 kg}, and exchanged status 
v. · Quota eligible & consumed 
vi. Security deposit of all k_ind 

vii. Loan ledger and recovery pending. 
viii. PA status 

ix.. GiveitUp/ HIG Status & date. 
x. Deferred su_bsidy count in PMUY. 
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c Dated 30/11/2018 

lntercompany Transfer of cannection (Bulk Out) 

p) Customers can only be transfer.r<;d unless his I her all open transactions (refill booking / 
subsidy etc) are completed/ closed. 

q) State specific scheme customers can only be transferred w'ithin same state by \his. process. · 

3) Accounting & further checks: • 

a) Stock Accounting: · 
i) OMC system to have the provision of stock accounting of other OMCs stock .at . 

distributors & customer end. 
ii) · Recipient.distributor will contact the customer and prepare OSV in which equipment 

of donor company which is available with customer. will be exchanged with 
recipient OMC equipment, both PR &. cylinder in one go. In cases of DBC customer 
exchange is possible with both cylinders. 

iii) On receipt of the other OMCs equipment's, recipient d.istributor in a consolidated 
fashion will prepare. a stock transfer d_ocument named as ."OMIN" ( OlvjC material 
issue note ) which will be linked document having the list of consumers also for 
which the .equipment's are received. This document can be prepared in any number 
of parts/times. 

iv) Donoi- distributor will-receive th~ s.tock transfer _doCum~~t·in the system named a_s 
as "OMRN" ( OMC material receipt note )and the. linked consumer. This material 
quantity received via this .will get auto -knocked off from the stock liabilities/ 
recoverable maintained in the system. 

b} _ Financial" accounting: -

i) While creating this OSV OMC, re.quest of creation to be validated I routed. from the 
parent comp.any as well so as to fetch updated data of loan liability of the consumer 
from the parent company. 

ii) Based on this OSV document, the donor company to tag it as transferred. 
iii) On cre.ation of OSV & OMRN, financial entry will be crea.ted in the system (for the 

_corresponding consumers) of donor company as follows, 
> Security d~posit for all customers {credit to recipient OMCs}, same treatment to 

· zero deposit connection also viz for Ujjwala connections Rs 1400 will be the. SD 
amount:· This is on creation of OMRN i.e receipt of cylinders by recipient 
company. 

)> Loan component for Ujjwala customers (debit to recipient OMC) · This is on 
creation of OSV. 

)> Permanent advance {debit to recipient OMC} - This is on creation of OSV. 
iv) These financial liabilities sh'all be settled by OMCs on monthly or quarterly basis. · 
v) ·This process of customer transfer wili also be informed to PPAC. MIS will be shared if 

·required by PPAC. 
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Dated 30/11/2018 
-1·· 

. lntercompanv Transfer of connection (Bulk Out} 

4) Event Wise details 
. 

Created by For Subsequent events 
PBTL Distributor of ·sharing the list Special blocking of customer in donor. 
(Provisional Donor approved with recipient 
Bulk· Transfer by field officer OMc; 
List) 
osv ( OMC Distributor of Exchange a) Customer created in recipient OMC. 
subscription recipient DMC document for b) Exchange of SV . 
vouch~r) ·equipment with C:) Subsequent Issuance of refill to 

customer ( fo'r customer 
Cylinder & PR) d) Acknowledgement to donor ·oMC. 

. 
. e) Customer status change from blocked 

to transferred in donor. 
I) Financial accounting of PA & loan in 

respec~ive OMCs. 
g) Equipment recoverable frorri other 

OMC' 
OMIN ( OMC Distributor of Transfer of Stock accounting in recipient 
mat~rial is.sue redpient DMC. equipment from 
note I recipient to donor 
OMRN ( OMC Distributor of Receipt of a) Acknowledgement to recipient OMC 
material Donor OMC equipment by b} Financial accounting of SD of cylinder & -receipt note ) donor from PR, for non PMUY customers. 

recipient 
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